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LOK SABHA

Wednesday, August 5, 1989/Sravanc
14, 1881 (Saka)

The Lok Sadha met at Eleven of the
Clock.

[Mr Srraxer in the Chair]
ORAL ANSWERS TO QUESTIONS

OCemmittee for International Economic
Growth

+
(Shri Harish Chandra Mathur.
Shri Ram Krishan Gupta:
*104. { Shri Shree Narayan Das‘
Shri Radha Raman:
Shri § A Mehdi.

Will the Minister of Finance be
pleased to state

(a) whether the Government of
India’s representatives participated 1n
any meeting held in Washington in
May, 1959 by the Committee for In
ternational Economic Growth, and

(b) what was the nature of the
meetings and decisions arrived at®

The Deputy Minister of Finance
(8hri B. R. Bhagat). (a) The Com-
mittee for International Economic
Growth, which 1s an American Orga-
nisation established 1n 1958, held a
two-day Conference on the 4th and
8th May, 1959 to discuss problems
eomnected with India’s economic deve-
Sopment The Government of India
were not officially represented at the
Conference but the Indian Ambassa-
dor in the United States, the Com-
spissioner General for Economic
Affairs at Washington and some other

142 (A1) LSD—1

S34
Government officials participated in it

on 1nvitations received from the Com
mittee direct

(b) There were addresses by some
promunent Americans and Indians, and
panel discussions in which American
and Indian experts took part The
Government of India are not aware
of any decisions reached at the Con-
ference, and as they were not oficially
represented at 1it, no formal report on
the Conference was received by them.
Copies of the speeches delivered at
the Conference, which have been re-
ceived by Government have been fur-
nished to the Lok Sabha Labrary.

Shri Harish Chandra Mathur: May
1 know what difficulties were point-
ed out at this meeting which stand in
the way of capital flow from that
country to this country and has the
Government of India given any con-
sideration to this”

Shri B R. Bhagat: If the hon. Mem-
ber cares to go through the speeches
delivered at the meeting, copies of
which are in the hbrary, he will get
the hang of the whole problem

Shri Harish Chandra Mathar: I wll
find out, but I want to know whether
the Government of India have applied
their mind to 1t or not and what is
their reaction to the problems raised”

The Minister of Finance (Shri
Morarji Desai): There are no specific
suggestions made for the Government
and therefore the Government of
India has not to apply its mind at all.

Shri Harish Chandra Mathur: Has
thig meeting served any purpose what-
soever to promote the development of
economic growth of this country?
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Shri Morarfi Desal: It is not for us
t0 say that, because we did not hold
the meeting.

Mr, Speaker: What is the meaning
of asking about some meeting some-
where? Are we to react to every
meeting that is held in any part of the
waorld?

Shri Harish Chandra Mathur: Our
ambassador attended this meeting. ..

Mr. Speaker: 1 am sorry 1 allowed
this question.

Shri Goray: May I know whether
the views expressed in this Conference
would in any way commit the Govern-
ment?

Shri Morarji Desai: Government
will not be committed at sll

Shri Shree Narayan Das: In view
of the fact that our ambassador and
the Commissioner for Economie
Affairs have participated in this Con-
ference, I would like to know whe-
ther, before our officers attend such
conferences where the objectives are
not quite known, they seek the per-
mission of the Government of India”

Shri Morarji Desai: No such per-
mission 15 required.

Compulsory Social Service

+
Shri Ram Krishan Gupta:
Shri Barman:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Harish Chandra Mathur:
Shri Shree Narayan Das:
*105. . Shri Radha Raman:

Shri D, C. Sharma:

Pandit D. N. Tiwary:

Shri A. K. Gopalan:

Shri Damani:

Shri Padam Dev:

Shri Bibhuti Mishra:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 468 on the
20th February, 1959 and state:

(a) whether various aspects and im-
plications of the scheme of introduc-

AUGUST 8, 1859
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tion of compulsory social service and
disciplinary training in camp life as
conditions precedent to conferment of
Uhiversity’ degrees have been exa-
mined;

(b) if so, whether the final decision
has been taken in this regard;

(c) if so, nature of the decision
taken; and

(d) what steps are being taken to
implement it?

The Minister of Education (Dr. K. L.
Shrimali): (a) The various aspects and
implications of the scheme are still
under examination

(b) No, Sir

(c) and (d). Do not arise

Shri Ram Krishan Gupta: May 1
know the salient features of this
scheme?

Dr. K. L. Shrimali: The salient fea-
ture of this scheme 15 that students
should participate in national recons-
truction activities on a compulsory
basis As 1 said, the whole scheme 1s
under examination and it will come
before the next Education Ministers’
Conference before the Government
take any final decision m this matter

Shri Shree Narayan Das: May 1
know whether the opinions of the
various universities, other educational
organmisations and the University
Grants Commuission have been ascer-
tained?

Dr. K. L. Shrimali: The scheme was
discussed at the 34th annual meeting
of the Inter-University Board and the
8th quinquenn:al Conference of Uni-
versities. Sume discussion has also
taken place with the Chairman of the
University Grants Commission and the
members of the Commission in an
informal manner. As I said, we shall
have a full discussion on this matter.
We are placing it before the next Edu-
cational Ministers’ Conference before
formulating the scheme in its final
form.
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Shri Ram Krishan Gupta: In reply
to a previous question, the hon Mins-
ter stated that the views of the States
will be ascertained. May I know
whether any effort has been made
towards this direction?

Dr. K. L. Shrimali: 1 have already
said that the Munisters’ conference 1s
meeting on the 8th and 98th of this
month and the scheme will be discus-
sed there

Wiomids: Y ITE T AL
FJGF WY ¥ w7 eI & Rfgrw
WX FEd ey & 37 Rarg afean
feqr wrdm {6 5% a7 7 IT AT w
wmg?

o W0 Ao T : faad &
H aafayg § v w7 § gag Afeaa
femr s )

Shri Barman: Although the scheme
has not yet been finalised, may I know
some of the broad features, whether 1t
18 contemplated that there should be
some standard of examination so far
as this social service and disciplinary
tramning are concerncd, and whether
there will be some qualfving test
which the students must pass before
the degree 1s conferred on themn®

Dr. K. L. Shrimali: We have not
visualised any test or examination; I
think we have already too many
examinations The 1dea 1s that the
student should participate 1n an active
manner in the national reconstruction
actiities

Shri Tangamani: May I know
whether the scheme will be based
upon the suggestions which were made
by the last All-India Education Confe-
rence or whether there is going to be
any modification, because the All-India
Education Conference suggested the
period as six months?

Dr. K. L. Shrimali: Those suggestions
will also be considered by the Gov-
ernment.

Shri Radha Raman: May I know
whether Government has received

Oral Answers $38

sitong views 1n favour of thus scheme

some orgamnsations and other
2fencies 1n the country and if s0, what
ary their names?

Dr. K. L. Shrimali: Views have been
€Xpressed by various people, organisa-
tians and the Press, both in favour of
the gcheme as well as agamnst 1t I
da not have the lst of the organisa-
tians which have expressed opiuons

Shri M. R. Krishna: May 1 know
Whether this scheme will 1n any way
aftect the development of NCCs in
he uyniversities?

Dr. K. L. Shrimali:
entirely dufferent

Skr? Zarish Edezdre Maelror: Now
thgt the meeting 1s going to be held
on the 8th and 8th of this month, has
N0t the Minister sent circulars to the
State Governments detailing the 1ssues
to be discussed? If so, what are the

broad 1ssues which have been formu-
latege

NCCs are

Pr. K. L. Shrimalf: The mamn ques-
ficp, are (i) what sbould be the
objectives of the scheme should the
objectives be related to social and
€fonomic planming of the country or
*hould they be related to reforming
the education system, (1) should the
“theme be voluntary or compulsory,
() what should be the stage at which
SCryvice should be rendered, (1v) what
‘hould be the duration of the service,
etc  All these questions are there If
N&n Members are anxious, I shall be
Eiad to place this note on the Table

Mr. Speaker: Let him do so
Delhi Gurdwaras Dispute

+
" Shri Vajpayee:
Shri U. L Patil:
Shri Prakash Vir Bhastri:
Shri Ajit Singh Sarhadi:
Shri Ram Krishan Gupta:
| Shri Damar:
Will the Minmster of Home Affalrs
be pleased to state:

(a) whether Government iz aware
that in May, 1959 a controversy over

“les.
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the right of control over Gurdwarss
in Delhi led to a serious clash batween
rival groups of a community and con-
sequential breach of peace in the
Capital; and

(b) if sq, the steps taken by Gov-
ernment to meet the situation?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) A clash took place on the 23rd
May 1939 outside Gurdwara Sisganj
between two rival groups of Sikhs
The Police arrived on the scene im-
mediately and brought the situation
under control.

{(b) Government have taken neces-
sary measures to maintain law and
order. In this connection the police
instituted two criminal cases which
are sub-judice

Shri Vajpayee: Is it a fact that both
the parties imported a large number
of followers from outside Delhi and
i€ s0, why timely action was not taken
to restrict their arrival?

Shri Datar: Some people from out-
side had come and Government took
all necessary steps to see that law
and order was perfectly maintamed.

Shri Vajpayee: Is the hon. Min:ster
aware that the Akali leader, Master
Tara Singh, had accused the Delhi
Administration of adopting a partisan
attitude in this dispute and, if so, may
I know whether there is any basis for
such an accusation?

Shri Datar: As I have pointed out
certain persons from Punjab had
come to Delhi and Government took
al:n. precautionary steps in this direc-

Shri Valpayes: That 1s not my ques-
tion. I want to know whether the
Minister's attention has been drawn
to the accusation made by the Akali
leader, Master Tara Singh, that the
Delhi Administration adopted a parti-
san sttitude in this dispute and, if so,
m’ is the reaction of the Govern-

ATUGUST &, 1988

ever happens, so far as the adminis~

Shri Nath Pal: The question is very
different. There is & charge of parti-
sanship. He is not listening to the
question or alternatively he is not
following it.

Mr. Speaker: Hon. Members can
see whether 1t is partisanship or not
and draw their own inferences. Can
they ask the opinion of the Govern~
ment on every issue,

Shrl Vajpayee: Here if an answer
1s not given an impression might be
created that Government adopted a
partisan attitude. Why not the Gov-
ernment give a clear answer?

Mr. Speaker: It is not the duty of
the Government to interpret, or give
an opinion on, the speech of every
blessed man here Hon ldembers
must constantly bear this in mind
The only thing that you can ask in
the Question Hour i3 about a parti-
cular fact, not opinions, whether hy-
pothetical or present. Hon Members
can draw their own conclusions fromm
what he says.

Shri Hem Barua: He said the Akall
leader came and addressed a meeting.
But the Minister did not say whetber
he accussed the Delhi Administration.

Mr. Speaker: That i1s another mas-
ter. Every hon. Member has gt ae-
cess to the newspapers. It is not ea
it he whispered something into the
ears of the hon, Minister. What he
said, he said openly. Now Sari Ajit
Singh Sarhadi.

Shri Ajit Singh Sarhadi: Is it a
that the dispute, which was
two sections of the Sikhs inter 2,
referred to arbitration snd an

il
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wss given in which condemnation had
been made of a party? In such cir-
cumstances, does the Government
propose {o withdraw the criminal
prosecution so that cordiality exists
between the Sikhs here?

Shri Datar: That is correct.

Shri Braj Raj Singh: Are the Gov-
ernment going to withdraw the
cases?

Shri Datar: May I make ;t clear
that there was erbitration in the dis-
pute between the two parties and
only very vecently an award has been
given 1 desire that the award should
be put into effect as early as possi-
ble ang cordial relations established
without any delay

Shri Ajit Singh Sarhadi: In view of
the fact that the intention of the Gov-
ernment is also that there should be
cordial relations and an award haa
been given in which condemnation
has been done of a party, does the
Government propose to withdraw
the cases that are pending?

Shri Datar: So far as the one case
under section 145 1s concerned, 1t has
been filed by a pnivate party There
are two other criminal cases and Gov-
ernment would consider the matter
when an occasion arises

Gypsum Deposits in Kashmir
+
{Shri A. M. Tariq:
Y 101 ism D. C. Sharma:

Shri Raghunath Singh:
Shri Ajit Singh Sarhadi:
Will the Minister of Steel, Mines
and Fuel be pleased to state
(a) whether 1t 1s a fact that reseives
of gypsum deposits were found in

Kashmir by a team of surveyors of
the Geological Survey of India

{(b) 1if so, the details thereof, and

(c) the action
matter®

The Parilamentary Secretary to the
Minister of Steel, Mines and Fuel

proposed in  this
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(8hrl Gajendra Prasad Sinha): {a)
The Geological Survey of Indis, a8 a
result of preliminary work done, has
been able to locate gypsum deposits
in Baramula District of Jammu and
Kashmir

(b) and (¢) The deposits are
located between Ijara village and
Islamabad village i1n Baramula district
It 1s reported to be of massive form
of unaltered phyllites and humestone.
The analysis results of 23 samples in-
dicate that the gypsum 18 of good
quality with an average csiculated
gypsum percentage of 91.75 per cent

The gross reserves for every 100 ft.
of depth for these deposits sre esti-
mated at 25'51 millon tons. The
workable reserves, however, for the
same depth are reported to be 15.31
million tons It is proposed to conm-
tinue further investigation during the
current year
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Shri Ajit Singh Sarhadi: In view
of the fact that there i1s possibility
for commercial exploitation, does the
Government intend to give a private
licence or do it itself in the publie
sector?

The Minister of Mines and Ol (8hri
K. D. Malaviya): Preliminary investi-
gation of the potent:alities i= going
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on We will continue the investiga-
tion and as soon as we know some-
thing more about it, we will pass it
on to our sister Ministries for con-
sideration whether any industry could
be exammed 1n the private or the
public sector

Shri Raghunath Singh: Is it econo-
macal to exploit these mines?

Shri Gajendra Prasad Sinha: Yes,
1t 1s economical to exploit

Shri T. B. Vittal Rao: This work
has so far been carried on by the
Geological Survey of India May I
know whether the Indian Bureau of
Mines will be entrusted with the work
of proving the extent of the deposit?

Shri Gajendra Prasad Sinba: When
the preliminary survey is completed
this matter will be considered

Shri Goray: Just now we were told
that some gypsum 1s being taken to
the market Who is doing that ex
ploitation just now?

Shri Gajendra Prasad Sinha: It 1
not exploited by anyone except the
local people there They take out
gypsum and send it to the nearest
market for whitewashing and other
thangs

Shri Joachim Alvax Has any syste
matic and extensive study been under
taken by the Geological SBurvey of
India of the wealth of Kashmir? Is it
besng followed up by forwarding it to
the State Government of Kashmir”

Mr. Speaker- It 1s a larger issue

Prohibition of Ganja

»198. Shri Sangavna Will the
Minister of Finance be pleaced to
state

(a) whether it is 4 fuct that the
prohibition of “Ganja” has been en-
forced throughout the country, and

{b) it not, the reasons therefor?

AUGUST 5, 1939
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The Deputy Minister of Finatwe
(Shri B. R. Bhagat): (a) No. 8ir;

(b) Non-medical use of ganja hea
been prohibited in all the States in
the Indian Union except West Bengal,
Bihar, Orissa and Madhya Pradesb.
Conditions vary from State to State
and it has not been considered neces~
sary to introduce prohibition of ganja
in all States from the same date
Prohibition will be enforced in the
remaining  States also as soon as
possible

Shri Sanganna: What 1s the revenue
mvolved 1n the prohibition of this
commodity?

Shri B. B. Bhagat: I want separate
notice
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Shri V. P. Nayar: The hon Deputy
Minister has stated that the non-me-
dical use of gan)a has been prohibited
I want to know the extent of the me-
dical use of ganja or its plant, which
1s called Cannabis Sativa or Indica

Mr. Speaker., We cannot have a dis-
cussion on that
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Shri 8. M. Banerjee: I want to
know whether it had been brought to
the notice of the hon Mimmster that
m some places 1n Uttar Pradesh where
gan)a had been prohibited huge quan-
tities of ganja are sold openly, espe-
cally in an industrial place hike
Kanpur What steps had been taken
to stop that”

Shri B. R. Bhagat: This relates to
the State Government They are m
charge of preventing smuggling and
everything

Shri Surendranath Dwivedy: May 1
know why in West Bengal, Bihar,
Orissa and Madhya Pradesh ganja has
not been prohibited for non-medical
use=”

Shri B. R. Bhagat. There are van-
ous reasons for the State Govern-
ments to do that—adminustrative rea-
sons or geographical reasons or reve-
nue considerations Some States are
bordering Nepal and unless some
agreement is entered mto with Nepal
there 1= likelthood of large-scale
smugghing Then there 1s the revenue
econsideration That 1s one of the rea-
sons why the State Governments re-
quested that the date of application
of this prohibitory order should be
deferred

Shri Sanganna: May I know whe-
ther the Government of India have
fixed any deadline by which total
prohibition will be effected in  the
country”®

Sbhri B. B Bhagat: The original date
fixed was the 31st March, 1859, but
on the request of sune of these State
Governments this malite: was con-
sidered 1n the Al-India  Narcotics
Conference and i1t was resolved there
that total prohibition m the country
should be achieved by the 3Ist March
1981 or as <ocon as possible thereafter
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State Owned Ol Distribution
Company

+

rsm-t Shree Narayan Das:

Shri Radha Raman:

Shri Harish Chandra

Mathur:

Shri Ram Krishan Gupia:

Shri D. C. Sharma:

Shri Narayanankutty
Menon:

*399. < Shri Punnoose:

Shri Nagy Reddy:

Shrimati Mafida Ahmed:

Pandit Munishwar Dutt
Upadhyay:

Shri M. L. Dwivedi:

Shri Hem Raj:

Dr. Ram Subbag Singh:

Shri Pahadia:

\Shri 5. A. Mehai:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the scope of and the extent to
which the State owned o1l distribution
company has undertaken the work of
distribution of 011 and petroleum pro-
ducts;

(b) the number of branches 1t has
started 1n various parts of the coun-
try, and

(c) the number of persons employ-
ed by the company?

The Minister of Mines and Oil (Shri
K. D. Malaviya); (a) to (c). The
Indian O1] Company Ltd has recently
been incorporated at Bombay on 30th
June, 1959 with an authorised share
capital of Rs 12 crores Copies of the
Memorandum and Articles of Asso-
aation of the Company have already
been placed 1 the Parhament
Labrarv It will take some time be-
fore the compan) actually ctarts the
distribution of petroleum products, or
opens branches for that purpose, staff
has first to be bwilt up and details of
the business to be done worked out.
before necessary distribution arrange-
ments are made One Admunistrative
Officer has been appownted and other
«taff will de gradually recruited
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Shwi Shree Narayan Das: May I
know whether it has been decided to
work in co-ordination with the exist-
mg companies who deal in such sup-
plies?

Shri K. D. Malaviya: This question
of co-ordination and co-operation be-
tween the existing companies and the
Indian O11 Company 1s very much be-
fore us for our conmderation

Shri Radha Raman: May I know
whether Government has given
thought to the fixation of price of
o0il that will be produced by these
companies and whether 1t will differ
from the other companies?

Shei K. D. Malaviya: It 1s a pre-
mature question We cannot say any-
thung about the fixation of price of
petroleum products that will be sold
through this company

Shri Harish Chandra Mathur: May
1 know whether the cost structure
for distribution has been worked out?

Shri K. D. Malaviya: No, Sir

Shri Narayanankutty Menon: May !
know whether Government has taken
a decision to the effect that the dis
tribution of o1l by this company would
be confined to that o1l which is pro-
duced m the public sector or which
has been produced by other refineries
that are already working here?

Shri K. D. Malaviya: All these ques-
tions are under consideration But it
1s the intention of the company, as 1
Jearn, that some products which could
be 1mported might also be distnbuted
through this company

Shri Nagi Reddy: May 1 know
whether Govermment 1s going to wait
1111 the oiul 1s produced in our own re-
fineries to begin the function of dis
tribution or whether it 1s intended to
do the business much earlier tham
that*

Shri K. D. Malaviya: At present I
am not in a position to commat the
Government to any of the schemes
suggested by the hon Member
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Shrl Bam Krishan Gupta: May
know whether thers is any proposal
undertake the work of distribution
oil of the existing oil companies slse?

Shri K. D. Malaviya: No, Sir. We
are not considering the question of
taking over the distribution of any
oll companies by this proposal,

Shri Radha Raman: The hon. Minis-
ter has just now mentioned that the
capital of the company will be Ras. 18
crores. May I know whether in this
capital any private capital is also
allowed?

Shri K, D. Malaviya: No, Sir

Shrimati Mafida Ahmed: May I
know whether Government have fixed
or are contemplating to fix any dead-
Iine to take up the entire oil distri-
buting trade’

Shri K. D. Malaviya: No, Sir We
are not fixing any deadline m that
connection

Shri A. C. Guha: The company has
been floated but what is the ntention
of the Government? Will this com-
pany distribute only the o1l extracted
m India or also the o1l that iz being
refined 1n the existing refineries®

Shri K. D. Malaviya: 1 will refer
the hon Member to the articles of
association of the company as also to
the memorandum All these pro-
grammes have been included in the
proposals It 1s only a question of
tim¢ when we can formulate a con-
crete picture of our programme

Shri Hem Barua: May I know the
reasons for the decision on the part
of the Government to enter the dis-
tribution business of petroleum pro-
ducts at this stage” May 1 also know
whether Government anticipates any
keen competition from the private dis-
tributing agencies or not because at
present there 1s a good deal of mono-
poly®

Shri K. D. Malaviya: It 15 a fact
that there is a monopoly of distribu-
tion at present by a few companies
which are helping us i1n this business
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but obvicusly the intention is to take
up this programme of distribution
with a view to creating better condi-
tions for our consumers,

Shri Narayanankutty Meson: The
hon. Minister has just now said that
no deadline has been fixed for taking
over the entire distribution May I
know whether Government has taken
a decision that the entire distrbution
m the country will be taken over
gradually’

Shri K. D. Malaviya: I think it 1s a
premature question for us to consider
just now

Shri Hem Barua: In view of the
fact that the hon Minister was pleas-
2d 2o szv that these nrivate distmbut-
ing agencles enjoy the monopoly now,
may 1 know where this Government-
sponsored company propose to get
their oil from for distribution®

Shri K. D Malaviya: The o1l that
has to be distributed will be obtained
from thesec two refinenes that we are
going to set up in the public sector
Additionally we may have to import
some o1l for distribution or we may
make some sort of an arrangement for
exchange of the products between the
existing complamnts and our own
selves

Mz, Speaker The next question I8
postponed

Degree Course in Engineering «nd
Technology

+
{ Shri Subodh Hansda
\ Shri 8 C. Samanta

Will the Minister of Scientiic Re-
search and Cultural Affairs be pleased
to state

(a) whether 1t 18 a fact that the
All India Council for Technical Edu
cation has recommended for re-orga-
nmsation of degree courses in enginecr
ing and technology.

(b) 12 so, whether the details of
the proposed reorganised course In
various branches of technology and
enfineering have been worked ot
and

*111.
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(8) when the re-organised course
will pe introduced?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Eabir): With your permisuon, Sir,
instead of laying the statement on the
Table, 1 will answer the question

(}) Yes, Sir

(b) An outline of the common
COUrses in Civil Engineering, Mechani-
cal Engineering, Electrical Engineer-
ing, Chenmucal Engineering, Mining and.

lallurgy for the first three years
of the Integrated Courss has besn
Prepared by the Committee of the All
India Board of Technical Studies in
Engineering and  Metallurgy  The
Cliemical Engineering Board and tae
Textile Technology Board are work-

Ing out the details in their respective
branches

{¢) According to available informa-
10y, four Universities have already
Introduced the re-orgamsed 5-year
Integrated Course The ntroductisn
of courses in the other Univermties is
8 matter for the Universities them-
selyes {0 decide

Shri Subodh Hansda. From part
(¢) of the answer I find that only
foyr universities have introduced the
integrated degree course May I

ow whether the other universities
haye disagreed with this propossal? If
not why are they delaying the intro-
duction of this integrated course®

Shri Humayun Kabir: A lurge
NUmber of universities have agreed in
Phinciple and are working out tne
details hke, the umversities of
Aligarh, Andhra, Bihar, Delh,
Gujerat, Rajasthan, Nagpur Madras
and Mysore The only universities
Who have not agreed are the unmiver-
sities of Agra Allahabad and Bombay

Shri S € Samanta May I know
Whether this All-India Council of
Technical Education has also recom-
Mended the reorganisation of the
diploma courses*
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Shr) Humaysn Eabir: The matter
13 always under survey. But that
does not arise out of this question

Dr. M. 8, Aney: May 1 ask whe-
ther the courses are to be regulated
and prescribed by anybody other than
the universities or by the universities
themselves?

Shri Humayun Kabir: 1 said in my
reply that the universities will them-
selves determune the time and ihe
way in which the courses are to be
introduced but the All-India Council
has for their advantage and benefit
prepared a model course

Shri Tangamani: May I know whe-
ther the Indian Institute of Techno
logy, which was inaugurated in
Gundy recently with the collabora-
tion of West Germany, has accepted
this integrated five-year course and
whether the same 1s being adopted in
the various engineering colleges of
Madras University?

Shri Humayun Kabir: So far as the
Indian Institute of ‘Technology,
Madras, 18 concerned, they are start-
mg with a five-year integrated course
Madras University has already intro
duced it from 1959-680

Shri Subodh Hansda. The hon.
Minister has stated that there are
certain advantages in the re-organis-
ed degree course May 1 know the
special advantages that will accrue
from the reorganised course”

Shri Humayun Kabir. That wou.d
require a rather long answer Briefly
at present there i: a certain lack of
uniformity and 1t has been agreed hv
all the experts in the field that 2
five-year integrated course will pive
better tramming At present it 18 three
or four-year course with some pract
cal traning In future m the five-
year integrated course there wiil
always be prectical traimmng of at
Jeast :x months and this umformity
will gave better advantage The other
veason 18 the reorganmmation of
sesondary education

AUGUST 3, 1988
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Shri Tangamani: In view of the
fact that the pre-professionsl course
has not proved useful may I know
whether that course will be discon-
tinued in the wvarious universities
which have not so far introduced this
five-year integrated course?

Shri Humayun Kabir: The umiver.
sities will decide that question on
merits but we have suggested that as
soon as the higher secondary education
course 1s introduced throughout India
that may not be necessary The five-
year integrated course will be ade-
quate but till such time it will be
necessary

Pool for Scientists

+
Shri Ram Krishan Gupta:
Shri D. C. Sharma:
112 Shri A. K. Gopalan*
Shri Kunhan:
{ Shri Damanl*
i Shri Assar:

Will the Minister of Home Affairs
be pleased to refer to the reply
given to Starred Question No 1838
on the 2Ist April 1959 and state

(a) the further progress made n
the formation of a Central Pool! for
the foreign qualified scientists, and

(b) the number of applications
received for inclusion in the Pool and
the number out of them rejected®

The Minister of State in the Minls.
try of Home Aflairs (Shri Datar): (a)
Selections for the Pool have been
announced snd offers of appointment
sent to the selected persons

(b) Cases of nearly 2,400 persons
were considered by the Special
Recruitment Board, and 123 persans
relected

Shri Ram Krishan Gapta: May }
know whether the scientists included
m the Pool have been placed m their
proper places®

Shri Datar TFor the time beng
thev will remain temporarily in the



4§53 Oral Answers  SRAVANA 14, 1881 (SAKA)

Pool, but they will be given work,
and in due course—at an early date—
they will be appointed against perma-
nent posts.

Shri Damani: Is there any scheme
to list the scientists who are not
holding foreign quahfications?

Shri Datar: In this we have con-
sidered also those who had Indian
quabfications of a high order

Shri Damani: Is there any posal-
hility of paying subsistence allowance
to foreign qualified scientists during
the period of thewr unemployment”

Shri Datar: There 1s no question of
unemployment here They are to be
annpantad tn the Panl and ar wan
as they are appointed they will start
recelving their salaries

Shri S. M. Banerjee: May ! know
whether the attention of the han
Minister has been drawn to a8 news
item that more than three thousand
scientists having higher technical
qualiications from foreign countr:es
are without jobs, whether 1t 1s a fact,
and what number 1s going to be em-
ployed during at least the Second
Five Year Plan period”

Shri Datar: In order to find out what
were the qualifications and who were
the persons who had not received
any employment at all, the Council
of Scientific and Industnial Research
have prepared a National Register
and therein Information has been
included of all those who are qualified
and who mught be offered appoint-
ments So, such persons were 2,400
and out of them 123 have bheen
chosen

Shri Assar. May 1 know whether
Government have invited applications
from scientists who wure <erving
abroad and, iIf so how manv apphci-
tions have come?

Sbri Datar: This 15 the only scheme
so far as the Pool 18 concerned We
have conmdered the names not onlv
of those who have registered but also
those who have not registered their
names,
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Shri B. K. Galkwad: May I know
the number of Scheduled Caste and
Scheduled Tribe candidates in this?

Shri Datar: At present 1 am not
Aware of this

Shri B. K. Gaikwad: May 1 Xknow

Whether he will get the information
&nd supply 1t?

Shri Datar: I shall try to gei the
formation

Shry  Joachim Alva: You have
Chosen 123 foreign trained scientists
In the Central Pool On the other
Rhand you have appointed a retired
Railway officer on the Atomic Ene-gy

ommission May I ask what sort
0 co-ordonabion 25 XM pivce 228
Why a retired Railway officer should
Le appointed when you have selected
123 scientists for the Central Pool?

Shri Datar: Sometimes it becomes
hecessary to reappoint retired persons
because they have a lot of experience,
and the Government of India con-
Sider that they should take full
Ydvantage of their experience

Indian Delegation to Soviet Union

+
{ Shri Ram Krishan Gapla:
| Shrimati Ila Palcheudhuri:

Shri Harish Chandra

Mathar:

Shri Ajit Singh Sarhadi:

Shri Goray:

Shri Vidya Charan Shukls:

Shri Narayanankutty
Menon:

Shri Punnoose:

*113 ! Shri Sarju Pandey:

Shri Nath Pai:

Pandit Munishwar Dutt

Upadhyay:

Shri M. L. Dwivedi:
Shri Achar:

Dr. Ram Subbag Singh:
Shri Raghunath Singh:
Shri P C. Borooah:
Shri Bishwanath Roy:
| Shri S. A. Mebdi:

Wiil the Minister of Steel, Minets
and Fuel be pleased to state the
achievements of the Delegation headed
by mum which recently wvisited the
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USSR and other Eastern European
countries?

The Minister of Steel, Mines and
Feel (Sardar Swaran Singh): A
statement is lmid on the Teble of the
Fouse

STATEMENT

In June 1958, the Minister of Sweel,
Mines and Fuel, Sardar Swaran
Singh, received an invitation to vimt
the Soviet Union It was not poasible
to accept the invitation 1n that year
Early 1n May 1959, it was decided
that the Minuster of Steel, Mines and
Fuel should accept the invitation and
wisit the Soviet Union, accompanied
by the following

(1) Maimister of Industry,

{(11) Secretary, Department of
Mines & Fuel,

(m) Additional Secretary, Minis
try of Commerce and Indus
try, and

(iv) Deputy Secretary, Depart-
ment of Iron and Steel

2 The Delegation left for Moscow
on the 14th of May 1959 The main
Delegation consisting of the Mnister
of Steel, Mines and Fuel, Secretary
Department of Mines and Fuel and
Deputy Secretary, Department of
Iron & Steel returned to India on the
30th of May 1959 Muinister of Indus-
try and the Additional Secretary,
Ministry of Commerce and Industry
left the USSR on the 30th of M-y
for Czechoslovakia and Japan

3 The Delegation took the oppor
tumty, provided by the wisit to the
USSR, to review the progress of nro
jects already undertaken m collabo-
ration with the Soviet Union resolve
difficulties, if any, and explore in a
general way the prospects of collabo-
ration with the Soviet Union in
technical, scientific economic and
industrial fields

4 Sigmficant progress was made 1n
two important pending matters which
were discussed at length during the
vigit of the delegation An agree-
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ment was signed an the 29th of May
1989 by the Minister of Industey
representing India and the Chaurman
of the State Committee for Foreign
Economic Relations USSR, represent-
ing the Soviet Union, for copperation
In establishing enterprises for the
manufacture of drugs, medicines and
surgical instruments in India As a
result of talks towards an agreement
for the O11 Refinery to be constructed
m Barauni, a Soviet team hes arrived
in India for technical discussions and
negotiation of an agreement

5 In exploring prospects of further
collaboration, the Delegation discus-
sed 1n general terms with the Soviet
leaders the problems of development
during the next few years Members
of the Delegation visited various
industrial centres and obtained first-
hand knowledge of a number of these
industries in the Soviet Union The
impression which the Delegation gaun-
ed at the conclusion of the visit was
that India could count on Soviet
assistance, during the Third Fave Year
Plan, particularly in certein indus-
tries

6 Following the visit of the Delega
tion, the Soviet Union has made &n
initial offer of fresh credit of 1,500
million roubles {about Rs 180 crores)
to be utilised towards the implemen-
tation of the Third Five Year Plan
This weicome offer of assiztance has
been accepted Details are sull to
be discussed

Shri Ram Krishan Gupta. May I
know whether the Delegation has
submitted any detailed report, if so,
will 1t he placrd on the table of the
House*

Sardar Swaran Singh I thunk the
statement that [ have laid on the table
of the House covers the essential
points There have been reports, both
formal and informal, about the discus-
sions that were held in the Soviet
Union, but 1t 13 not the intention of
Government t0 place any detalled
report on the Table of the House
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Sii Ram Krishan Gupta: From the
statement I 8nd that “the Delegation

Sardar Swaranp Singh: 1 think that
the programmes of development of
the country have been discussed from
time to time in thig House and out-
mde, ang it would require really a
very long speech to elaborate as o
what are our development pro-
grammes

8hri Goray: In paragraph 8 of the
statement 1t is stated: “The impres-
sion which the Delegation gained at
the conclusion of the wvisit was that
Ind:a could count an Soviet assistance
during the Third Five Year Plan,
particularly in certain industries”. It
s very vague What is this “parti-
cularly in certain mdustnes"> What
are those industnes?

Sardar Swaran Singh: It i1s vague,
and intentionally vague, because, in
the course of discussion, 1n & general
way it was discussed as to what are
the various directions in which Soviet
collaboration could be ava:lable, and
the intention was not to discuss any
specific projects. That has yielded
results, because we have more or less
a general line of credit, the initial
amount of which, as indicated, is
Rs. 180 crores It will be for us now
0 make up our own mind as to what
1s the best way of utiising this credit

Shri Goray: The hon. Minmster has
said “particularly in certain indus-
tries”. I am aking what those “cer-
fain industries” are.

An Hon, Member: It is a very simple
question

Sardar Swaran Singh: A number
of basic industries.

8hri Tyagi: Did the hon Minister
have a chance of talking and finding
out their reactions as to whether they
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Sardar Swarsn Singh: That
a matter of negotiation. The
ence 3o far has been that against
purchages that we have made so
the Soviet organisations have u
their earnings in the form of rupee
purchases inside the country

Shri Joachim Alva: Are we right
n inferring that the recent announce-
ment of the Rs. 180 crore assistance
from the Soviet Union is directly due
to the efforts of the Delegation led by
the hon Munister?

Sardar Swaran Singh: No, Sir, I
won't say 50, because 1t is no Delega-
tion’s individual effort but the general
policy adopted by the Government
and spread over a number of years
It 15 a matter of accident as to who
may be the person discussing it at a
particular moment

Shri P € Borooah: In paragraph 4
of the statement 1t 1s stated: “As a
result of talks towards an agreement
for the Oil Refinery to be constructed
10 Baraun, a Soviet {eam has arrived
in India for technical discussions and
negotiation of an agreement”. May 1
know f the agreement has been signed
and, if so. whether the estimate for
the establishment cost of the Refinery
at Baraum: has also been included
in 1t?

Sardar Swaran Singh: Negotiations
are stil]l gomng on and the agreement
has not yet been finahsed

i%a

Fre

Shri S. M. Banerjee: May I know
whether this welcome offer of Rs 180
crores 1s going to be spent only on ex~
pansion or on the establishment of
the public sector industry, and what
are the terms under which this credit
has been given?

Sardar Swaran Singh: So far as the
utilisation of this Rs. 180 crore credit
is concerned, I have already sub-
mitted that it wil be a matter of
further discussion inside the Govern-
ment, and I cannot say as to what are
the various projects for which it &
going to be utilised. With regard %
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Shrt 8. M. Banexrjee: Will it be in
the public sector? That is all that
want to know.

Sardar Swaran Singh: Most probab-
ly it will be public sector, but I won't
make a categorical statement.

Shri S. M, Banerjee: You may
change it.
Sardar Swaran Singh: 1 have no

intention of changing it~—not ke my
hon, friend.

So far as the actual terms of their
offer are concerned, they will be nego-
tiated and it will take some time
before the final terms are negotiated.

Shri Nagi Reddy: May [ know whe-
ther the delegation visited any other
East European countries and, if so,
whether any negotiations for trade
and industrial development have
taken place?

Sardar Swaran Singh: Two mem-
bers of the delegation, namely, the
Minuster of Industry and the Secre-
tary of the Industry Ministry, went to
Czechoslovakia, and they had some
discussions with regard to the pro-
ject; that are already in hand, and
certamn other exploratory talks were
also held

Shri Hem Barua: The statement
says that there was a review of the
progress of the projects already under-
taken in this country with Soviet
collaboration. May ! know whether
in the course of this review the dis-
crepancies in these projects were also
pointed out, as it was said once that
there was a letter from Prime Minjs-
ter Khrushchey to Prime Minster
Nehru pointing out certain discrep-
sncies—it was sayd like that in the
newspapers; may 1 know whether
those discrepancies were particularly
discussed in the course of that review
or not?

Sardar Swaran Singh: I do not know
what discrepancies are bothering my
hon. friend. I do not remember that
there were any discrepancies, nor was
any question of discrepancies discus-
sod. I must say I am at a loss ¢o
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understand ag to what he connotes by
using the expression ‘discrepancies’.

Shri Hem Barua: The ordinary
dictionary meaning.

Sardar Swaran Singh: There have
been organisational difficulties. In the
progress also there have been difficul-
ties. They have been surmounted
ifrom time to time. There was no dis-
crepancy or points of difference which
were discussed 1n any specific manner

Some Hon. Members gose—

Mr. Speaker: We are going to have
Rs 180 crores. What is more about
it?

Shrimati Rena Chakravarity: Could
I know what ig the rate of interest?

Sardar Swaran Singh: I will
request the hon Lady Member to
wait till the terms arc actually settled

Mr Speaker: Next question

Shri Narayanankutty Menon: One
question regarding details, Sir We
are conforming to your ruling that
only those who have asked the ques-
tion should ask supplementuries

Mr Speaker: I never said so Any
way, all right

Shri Narayanankutty Menon: From
the statement laid on the Table of the
House, 1t 1s seen that a technical team
has arrived to work out the technical
details May I know whether accept-
ance has heen made by the Govern-
ment of the offer regarding financial
assistance for the refineries from the
Soviet Union®

Sardar Swaran Singh: We have
proceedeq with regard to the refinery
project on the understanding that the
foreign exchange part of it will be
met from the credit that has already
been offered. We also hope that the
credit for the rest would also be
available from one or the other headd
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QCeuntral Public Health Engineering
Restarch Institute, Nagpur

+
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minuster of Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No 175 on the 12th
February, 1959 and state

{(a) whether plans and estimates for
the butlding of the Central Public
Health Engineering Research Institute
at Nagpur have been prepared,

(b) 1f so, when the
work will start,

(c) whether the necessary equp-
ment and materials have been pro-
cured, and

*11¢

construction

(d) how far the recruitment of
scientific and other staff has proceed-
ed?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) These are under prepara-
tion and are expected to be finalised
shortly

(b) 1t 18 expected to start construc-
tion before the end of the current
year

(c) Equipment suffictent to enable
research work being startcd has been
procured More equipment 1s on
order

(d) Nucleus staff for the Laboratory
and field centres has been recruited
The work of recruiing additional staf®
1S 1n progress

Shri 8. C. Samanta: What 1s the
reason for preparing the plan and
estimate—the delay in that?

Shri Homayun Kabir: The reason
for preparing the plan and estimate is
t0 execute the project

Shri Tangamani: May I know
whether the fleld research centres
which were going to be set up in Delhi,
Lucknow, Poona and Hyderabad have
been set up 30 that they would be of
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help to the Centrul Laboratory which
18 going to be started?

Shri Humayun Kabir: Research
work has been started in Bombay and
Delhi Work in Rohtak, Bonvlh,
Poona, Hyderabad and Lucknow will
start shortly

Shri B. K. Galkwad: May I know
how many students this Public Health
Engineering Research Institute wnll
accommodate”

Shri Humayun Kabir: There is no
question of any student here It 1s a
National Laboratory

Shri S. C. Samanta: What wou'd be
the estimated expenditure for this”

Shri Humayun Kabir: The estimated
expenditure will be about Rs 30 lakhs
during the second plan period We
have alrcady advised the Planning
Commussion and the Finance Ministry
that that amount might be exceeded

Shri Tyag:: 1 wonder, in view of
the fact that a large number of build-
Ings are lving spare in Nagpur, has the
Ministry looked into the possibility of
accormmodatuing the centre m the old
buildings already there?

Shri Humayun Kabir: Yes It is at
present housed temporarily in one of
those buildings For this National
Laboratory, we have found from ex-
perience that in the end 1t 1s perhaps
more economical and efficient to have
its own building than to take an old
place and modify it at very great ex-
pense and find 1t not fully satistactory

Pipeline for Oil Refineries at Gaulats
and Barauni

+
{ Shri Assar:
Shri Shivananjappa:
115 Shrimati Mafida Ahmed:
Y Shri Bibhuti Mishra:
| Dr. Ram Subhag Smgh:
{ Shri Sadhan Gupta:

Will the Minister of Steel, Mines
and Fuel be pleased to state the pro-
gress achieved so far regarding‘the
agreement with the Burmah Oil Com-
pany and UK Government for the
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provinon of finance for the construc-
tion of a pipeline to carry crude oil
from oilfields in Assam to the Govern-
ment Qil Refineries at Gauhati and
Barauni?

The Minister of Mines and Oil
(8hri K. D. Malaviya): The offers of
£20 millhon by Burmah O:1 Company
and £3 mullion by HM.G have been
accepted. The entire amount will be
utilised to meet the foreign exchange
cost of the pipeline project of Ol
India Private Lamuted.

Shri Assar: May I know what will
be the estimated cost of the pipe line
and how much our Government 1s
going to spend”

Shri K D Malaviya: These estimates
have been indicated :in the House
from time to time The entire loan
that will be available to us, £23
million, 1s proposed to be utilised for
the pipe line and accessories Some
more money which will be needed in
rupees will be additionally spent by
the Government of Ind:a

Shri Hem Barua: May 1 know
whether the foreign exchange content
of the pipe line to the refineries 1s
proposed to be shared between the
Government and the Burma 011 Co
and if so, what 15 the allocation?

Shri K. D. Malaviya: The foreign
exchange part hag been lent by the
Burma Oil Co, and HM G The Indian
rupee part will be spent by the
Govermment of India
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Shrimati Mafida Ahmed: May I know
whether any assessment was made
about the availability of indigenous
manufactured materials before eon-
eluding the agreement?

Shrl K. D. Malaviya: Yes. Indigen-
ous manufactured articles will be used
as far as posmble and it has been
laid down by us that indigenous manu-
factured pipe lines and all those
articles will be used by the Oil India
Ltd

Shri P. C. Borooah: May I know
whether the pipe line will be a multi-
product pipe Line or 1t will be meant
for crude oil only?

Shri K. D. Malaviya: This pipe line
i1s proposed to be used only for trans-
porting crude o1l

Shrimati Renu Chakravartty: Only
recently we were told that in Rourkela,
a pipe building plant 1s being set up
for the construction of these pipe
lines May we know whether this
money which 1s being given by the
Burma Oil Co and the U¥ Govern-
ment will be used for financing this
particular project or will it be some-
thing which will be financing some
gnports made from Great Britain it-
self?

Shri XK. D. Malaviya: The project
of starting pipe making in Rourkela
1s a separate one This money i3 not
proposed to be utilised for financing
1t It 1s going on independently Ome
of the arrangements which has been
reached between us is that whenever
pipes are ready from our own Rour-
kela mill, they will be used for the
transport system

Shrimati Mafida Ahmed: Will the
hon Minister be pleased to inform
the House the terms of the U
Government loan?

X.

Shri K. D. Malaviys: Very soon the

document will be placed on the Tehle
of the House
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Coal in Kothagudam and Tandur

Shrl Nagi Reddy:
116 Shri A. K. Gopalan:
*7] Shrt Vasudevan Nair:
LShri Kunhan:

Will the Minmister of Steel, Mines
and Fuel be pleascd to state.

(a) the steps that have been taken
to carry out deep dr lling in Kotha-
gudam and Tandur areas,

(b) what 15 the amount proposed to
be spent during the current year on
thus, and

(¢) whether the work w.ll <tart this
year?

The Parliament.ry Secretary to the
Minister of Steel, Mines and Fuel
(Shn Gajendra Prasad Sinha): (a)
The Singareni  Collieries Company
Ltd have reported that one drill
capable of going down 1o 2000° has
been put i1n operation at Kothagudam
As regards Tandur, an oider 1s hkely
to be placed for a similar drill within
the next month or two

(b) The cost of a drill capable of
drilling up to 2000', with accessories
and spares, 15 est.mated at about Rs
2 lakhs The amount that 1s likely to
be spent 1n the current year on deep
drilling 1s estimated at about Rs
60,000

(c) Deep drilling at Kothagudam is
already in hand and 1t will cornmence
at Tandur next yesr.

142 LSD—2
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Shri Nagl Reddy: May I know
whether, 1n view of the fact that this
18 the only coal mine that 15 existing
mn the whole of South India, the
Government would take it to explore
it much faster than what 1s being
done now before the Third Five Year
Plan begins so thit we may have a
bigger plan for the production of coal
.n that area?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): It 1s the
intention of Government to give every
possible faeility for exploration, drile
Iing or exploitation of coal 1n the
south There 1s no point in reassur.
ing becau-e that has been the policy
all along

Shrn T. B. Vittal Rao: May I know
whether, apart from what the
Singaren: Collicrries Co 1s doing, the
Geological Survey or the Indian
Bureaa of M'nes will independently
carry out some deep drilling in this
area”

Sardar Swaran Singh: If necessary,
yes

Shri Venkatasubbaiah: What will
be the artic'pated additional produc-
tion of coal by this deep drilhng

Sardar Swaran Singh: Deep dril-
lIing i» undertiken to establish coal
deposte Diiiling does not directly
procuce any coal Asg a result of the
valuahle data collected as a result of
dniling, munng s undertaken.

Shri Nagi Reddy: The ans;wer {0 the
presvious gquestion was that if neces-
sary it would be under‘aken May I
know whcn the Government will find
it nccessarv, and what are the objec-
tive conditions necessary for the
Government to go directly with its
own department to find out the amount
of coal that 1+ available in that area
and the extent to which we will be
able to use it in the coming Plan
period”

Sardar Swaran Singh: The Singareni
Colliery Co, has already been func-
tioning in that area, and if I may say
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%0, they have made a good job of it
They have undertaken their own dril-
ling. I the coal company finds that
any collaboration with the Geological
Survey or the Indian Bureau of Mines
is necessary, that will be ungrudg-
ingly given. .

8hri T. B. Vittal Rao: May I know
it tentatively any target of coal pro-
duction for this area has been worked
out?

Sardar Swaran Bingh: The hon
Member is quite familiar with the
targets of the present Plan period.

Shri T. B. Vittal Rao: Not for this,
but for the third Plan

Sardar Swaran Singh: That is just
under contemplation.

Demand for Steel by Bombay

*117. Shri Goray: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether the Bombay Corpora-
tion have approached the Government
of India with a request to make more
steel available to them so as to enable
them to undertake a more extensive
Housing Programme; and

{b) if so, what has been the Gov-
ernment’s reaction to 1t?

The Parliamentary Secretary to
The Minister of Steel, Mines and
¥uel (Shri Gajendra Prasad Sinha):
(a) Yes, Sir.

(b) Bombay State’s quota has been
increased to the extent possible, to
enable them to meet the demands to
a greater extent than before.

Shri Goray: What is the amount
sanctioned, the total amount of steel?

Shri Gajendra Prasad Binha: The
increase in the Bombay State quota
is indicated here. If you like, I would
give the figures:
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Second Period 1958-50 . 13,660 tons
Third Period 19¢8-59 . 36,520 ,,
Fourth Period 5858-s9 . 23,450 ,
First  Period 1959-60 . 29,890 ,,
Second Period 19590-60 . 30250 ,,

From the figures it is quite appa-
rent that the increase is quite good.

Shri Heda: Apart from population
and area, even in terms of require-
ments States like Andhra Pradesh and
Mysore are getting far below the
quota that they desire. In spite of
this fact persistently remauning, may
I know the reasons which prompted
the Government to allot increased
quota to Bombay State at the cost of
the other States?

Shri Gajendra Prasad Binha: It 1s
not so, but at the same time, there are
certain specific types of steel which
are not distributed according to the
population

The Muinister of Steel, Mines and .
Fue! (Sardar Swaran Singh): More-
over, the quotas for Andhra Pradesh
and My<ore have also been increased
I do not knna why the hon Member
has this feching that Bombay has got
this increase at the cost of Mysore or
Andhra Pradesh That will be an in-
correct presumption

Some Hon Members rose—

Mr. Speaker: We have not finished
even 13 guestions.

International Development Association

°118. Shri Raghunath Singh: Wil
the Minister of Finance be pleased to
to state what s the reaction of India
on US proposal for organising an
International Development Associa-
tion?

The Deputy Minister of Finance
(Shri B. B. Bhagat): The object of
the International Development Asso-
ciation is to promote the economic
development of less-developed mem.
ber-countries by supplementing the
efforts of the International Bank far
Reconstruction and Developmenst in
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financing development in such coun-
tries. India is naturally in agreement
with this broad objective, The pro-
posal for the establishment of the
International Development Association
is at present under study and is likely
to be considered at the next annual
meeting of the Board of Governors of
the International Bank scheduled to
be held in Washington from Septem-
ber, 28, 1959, to October 2, 1959.
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Dr. Ram Subhag Singh: During the
last session of Parliament you had
kindly given an assurance that they
will have the matter examined through
some suitable source, May 1 know
whether an investigation has been
made into the finances of the Banaras
Hindu University particularly regard-
ing the investment in the Zamindari
Aboliticn Bonds, especially when those
Donds belonged to the Treasurer of
that University, Shri Jyoti Rhushan
Gupta, ang if so, what is the result
of that investigation?

Dr. K. L. Shrimali: I have already
answered that question,

Dr. Ram Subhag Singh: May I
know why o much delay is  being
made in making that investigation,
particularly when the  students who
have been expellegq due to reasons
which also include this, are not allow-
ed to study in that University?

Dr. K. L. Shrimali: I have also
answered that question with regard
to delay,
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Shri Braj Raj Singh: Wil they
give some indication as to when this
enquiry is going to be finished?

Bolani ¥ron Ore Mines

*120. Shri Panigrahi: Wil the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Bolani iron ore
min2 in Orissa has been developed
by now;

(b) what is the total financial in-
vestment that the Government of
India had made so far in Bolani Ores
(P) Limited; and

(c) whether a copy of the agree-
ment of Bolani Ores (P) Ltd.,, with
Orissa Mineral Development Company
would be laid on the Table?

The Minister of Steel, Mipes and
Fuel (Sardar Swaran Singh): (a) The
work of developing the Bolani ore
mines is going on.

(b) Rs. 35,35,000.

-

(¢) Presumably  tha Honourable
Member refers to the agreement bet.
ween the Government of India and
Orissa Mincralg Develepment Com-
bany regarding the establishment of
M's Bolani Ores. A copy of the
Memorandum of Association of Mis.
Bolani Ores together with the Articles
of Association of the Company is al-
ready available in the Parliament
Library,

Shri Panigrahi: When the Govern-
ment holds 50'5 per cent of the shares
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in this company, why is it that the
Gorernmen

Sardar Swaran Singh: Government
have a share of 505 per cent, and the
balance of 43'5 per cent is owned by
the Orissa Mineral Development
Company. The reason for this capi-
tal participation was twofold. One
was that this Orissa Mineral Deve-
lopment Company had leases in that
area, and 1t was considered that it
would be better if we entered into
a partnership, as difficulties were
anticipated in acquiring the lease
rights; secondly, it was considered
that association of a private company
o hls yeantuce cald b txied, s L
has been tried m certain other flelds
also; and 1t was considered that
where there was capital participatién,
participetion in management also
was thought proper, and this was
entered into in 1856

Shri Panigrahi: My question was
different

Mr, Speaker; He has said, parti-
cipation m management also, and
not merely 1in ownership

S8hri V. P. Nayar: We want to know
why a third company was appomted
Messrs Bird & Co was not either of
those companies

Mr. Speaker: He says that parti-
cpation m management also was
congidered feasible The management
13 by Messrs Bird & Co He has ans-
wered the question

Shrimati Renu Chakravartty: Nor-
mally, it 1s never done.

Mr Speaker: If that 13 not done,
that is another matter

Shrimati Renu Chakravartty: That
was why we wanted to know it

Shrl Panigrabi: May 1 know the
remuneration that 1s being paad to
the secretaries and treasurers who
have been appointed, that 1, to
Measrs. Bird & Co.
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Sardar Swaran Singh: 1 would re-
quire notice. 1 have not got that
figwre with me at the moment.

Shri Panigrabl: May 1 know whe-
ther the hon, Minister is aware that
Gevernment have invested their own
meney and formed u Mining Cor-
poration 1n Onissa, prnor to thewr
entering into an sgreement with the
Orissa Mineral Development Co. for
develeping thig iron ore area, and 1if
s0, Why the Orissa Mining Corpora-
udn was not associated with the
government of India for developing
tyls wron ore mine®

Sardar Sweran Singh: So far as the
[rwnpment. Y e non vt nions s
concerned, 1t 18 a fact that we have
got all these three types of working;
we have got completely private-
o%ned mines; we have got Govern-
ment-owned mines; and we have also
got mnes in which there is ecapital
participation by private capital, with
government, and this comes under
the third category

WRITTEN ANSWERS TO
QUESTIONS

jnvestigations against bhigh Govern-
ment Officials

Shrimati Renu
*121 Chakravartty:
Shri S. M. Banerjee:

Will the Minuster of Home Aflairs
pe pleased to state.

(a) whether Government have
decided to institute investigations by
¢ high officer into allegations made
against the behaviour and integrity
of Government servants in high
positions, appeaning 1n the press or
otherwise,

(b) whether thus investigating offt~
cer will have powers of wverification
angd calling of evidence;



$78 Written Answers

{(c¢) under what rules these inves-
tigationy will be carried on; and

{b) the procedure envisaged?

The Minister of State in the Minis-
try of Home Affairs (Shrli Datar):
(a) to (b). A statement explaining
the position is laid on the Table of
the House

STATEMENT

It has been decided that when alle-
gations are made in the Press or by
individuals against a Government ser-
vant in respect of his conduct in the
discharge of his public functions, a
preliminary confident:al enquiry by a
senior officer should be ordered by
Government.

If the result of such enquiry is that
the allegations are based on ignor-
ance, insufficient information or even
malice, it is to be considered whether
any action in a Court of Law is neces-
sary to vindicate the Government ser-
vant's conduct and whether such pro-
ceedings should be initiated by the
Government or by the Government
servant.

If, on the other hand, the result of
the enquiry indicates that there are
grounds to doubt the propriety and
correctness of the conduct of the Gov-
ernment servant or if the enquiry is
not conclusive, Government may en-
trust the case fo the Special Police
Establishment for invesligation or
order & full deperimental enquiry
under the Central Civil Service (Clas-
sification, Control and Appeal) Rules,
or require the officer to wvindicate his
conduct by resorting to a Court of
Law

In cases where Government decide
to initiate criminal proceedings
themselves, the provisions of Section
198 B of the Criminal Procedure Code
are to be made use of. In cases where
Government decide to institute civil
proceedinge, the usual procedure for
this purpose is to be foliowed.
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Asansel Coal Mings

*183, Shrl Subtman Ghose: Will the
Minister of Steel, Mines and Fsel be

{a) whether there is any appre-

hension of subsidence of certain coal
bearing areas of Asansol sub-division
in West Bengal and the inhabitants
have been asked to vacate their homes
on the lands there;

(b) if so, the steps Government
have taken in the matter;

(c) whether compensation has been
paid by the Government or by the
owner of the coal mines to the vile
iagers who have left their homes;
and

(d) if not, whether Government

propose to give claims compen-
sation?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
m certain portions of Barakar Town
and the Grand Trunk Road in Asansol
sub-divasion of West Bengal The
danger was brought to the notice of
the inhabitants and they were re-
quested to vacate the areas

(b) Government have decided that,
as a special case, and without pre-
judice to the question of the legal
hability of the Central and the State
Governments and of the Coal Board
m thiy matter, measures for stabih-
sation, such as hydrauhc stowing,
should be undertaken by the Coal
Board if such measures are techni-
cally feasible Technical investigations
to assess the feasibility of stowing are
being conducted bv the Coal Board

(c) and (d) The question of re-
habilitation of the inhabitants likely
to be affected, payment of compen-
sation, if any, to them, and other
allied questions are matters for the
Government of West Bengal to deal
with

Stady tour of Governor, Reserve Bank

*124. Shri Tridib Kumar Chaudhuri:
Wil the Minister of Finanoce be pleased
to state:

578

(2) whether it is a fact that the
Governor of the Reserve Bank was
sent on a study tour of the
lﬂhmsmldnicoandnnzilinm
month of May, 1989; ang

(b) whether he has submitted any
report to the Government about the
results of his study about the banking

systems of these two Latin American
countries,

The Deputy Minister of Finaneo
(Shrimati Tarkeshwari Sinhs): (a)
No, sir. But the Governor who par-
ticipated recently in a Conference In
Washington on problems relating to
economic development in India took
the opportunity to visit Mexico and
Brazil on the invitation of the-Central
Bank of Maxico and the Government
of Brazil respectively

(b) No, Sir.

Problems of Oil Industry

*125. Shrt Damani: Will the Mnis-

ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether there 15 any proposal
to constitute a compact and High
Power Commuttee to go into the
major problems of Oil Industry; and

(b) if so, how long 1t will take to
finahise 1t and what shall be 1its chiet
terms of reference?

The Minister of Mines and Ol
(Shri K. D. Malaviya): (a) The Bur-
mah-Shell, Standard-Vacuum and
Caltex Companies have jontly sug-
gested that a Government-cum-Indus-
try Committee should be set up.—

(1) To examine the pattern which
will emerge, and recom-
mend necessary  transport
arrangements, for the mov-
ment of refined petroleum
products threughout India
following the commssiomng
of the Government refineries
at Gauhat: and Baraun: and

111 To examine ways and means
of resolving imbalance bet-
ween production of refined
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products in the refineries in
India (Including Gauhati and
Barauni) and the consump-
tion requirements of the
country.

(b) The likely production pattern
of the Barauni refinery will be known
only after the discussions currently in
progress with representatives of the
U.S.S.R. Government are concluded. It
would then be possible to decide
whether it will be necessary to have
such a committee and, if so, what
should be its composition and terms of
reference.

Common Police Reserve Force for
Southern Zone

*126. Shri N. R. Munisamy: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to Star-
red Question No. 189 on the 24th
November, 1958 and state:

(a) whether the scheme to consti-
tute a pool of Common Police Reserve
Force for the Southern Zone has since
been finalised;

(b) if so, the details thereof;

(c¢) whether any State disagreed
with the principle;

(d) if so, on what issue;.and

(e) where the Central Police Office
is to be located?

The Minister of Home Affairs
(Shri G. B. Pant): (a) Not yet. The
details of the scheme are still being
worked out.

(b) and (e). Do not arise, in view of
the answer to part (a).

(c) As already stated in reply to
Starred Question No. 189 in the Lok
Sabha on 24th November, 1958, the
Kerala State Government did not wish
to join the scheme for the time being.

(d) Does not arise as the participa-
tion of the State Governments in such
matters is on a voluntary basis.
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Quantity of Iron Ore available in
Thirthamalai Area

*128. Shri Doraiswami Gounder:
Will the Minister of Steel, Mines and
Puel be pleased to state*

(a) what 1s the quantity of iren ore
availlable mn Thirthamalay arca in
Hosur Taluk, Salem District, Madras
State; and

{(b) whether there 15 any immediate
proposal to exploit the minerals avaul-
able 1n Thirthamalal area”

The Minister of Mines and 0i] (Shn
K. D. Malaviya): (a) The quanuity of
won ore in the Thuithamalar alca  of
Salem district has becn estimated as
47-5 million tons The ore 15 mostly
found as Magnetite-Quartzite rock
with average iron content 35—40 per
cent

(b) The exploitation of wron ore of
this locality for the production of pig
iron on large scale would depend on
successful completion of pilot scale
experiments. Three private parties
intend producing annually 15,000 tons
of pig iron each from these ores.
Otherwise the ore from this region s

not exportable.

Resins from Cashew BSheil Liguwer
( 8hri Tangamanl:

*129, { Bhri A. K. Gopalan:
{ Shrl Bibhati Mishra:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
1o state:

(a) whether the National Chermical
Lahoratory at Poona have worked
out a process for the manufacture of
cation exchange resins for water puri-
fication from cashew shell liquor;

(b) 1f so, what are the possibilities
of commercial utihisation of this pro-
cess;

(c) what 1s the amount spent today
on 1mport of water softening agents;
and

(d) what steps do Government pro-
pase 1o take to expedite the commer-
cial ntilication of the process?®

The Minister of Scientific Besearch
and Cultural Affairs (Bhri Humayun
Kabir): (a) to (d) Yes, Sir The pro-
cess has been entrusted‘to the Nation-
al Research Development Corporation
for commercial exploitation and they
are taking necessary action in the
matier In 1938 water softeming
matenal valued at Rs 445 lakhs was
imported
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Life Insurance Corporation

*131, Shri Achar: Will the Minister
of Flnance be pleased to state:

(a) whether it is true that the Life
Insurance Corporation has offered re-
duction in rates and increase in agents
commission (as compared with the
rates in India) to attract business in
3: Africa, Malaya and Singapore;

(b) if so, the reasons for giving such
favourable terms in foreign countries?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). A statement is laid on the
"Table of the House.

STATEMENT

(a) The Corporation recently effect-
ed a reduction in Premium rates in
East Africa. No change in the pre-
mium rates has been effected in
Malaya and Singapore

The rates of Commussions to agents
in East Africa, Malaya and Singapore
were increased recently

(b) As regards the reduction in pre-
mium rates, owing to the high average
sum assured per policy in East Africa
(Rs. 18,500 against Rs. 3,500 in India)
expenses are lower. This enables the
Corporation to pass on the benefit to
the policyholders m the form of a
Jower premium. In fact, the reduced
rates offered by the Corporation arc
about the same as those quoted by the
Jeading companies operating mm  that
country.

As regards commission rates the
scale of commussion in any particula:
territory would depend on a variety
of factors like the pattern of orgam-
sation, the nature of services rendered
by the agent and the conditions in the
market Unlike India where the re-
newal commission is payable to an
agent throughout the currency of a
policy and under certain conditions to
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the heirs of the agent on his daath,
in Fast Afvica, Malaya and Singapove
the payment of renewal commission is
regtricted to only the first few yeary
of the currency of a policy. Moreover,
there are no Field Officers between the
Branch Officers and agents in these
countries as in India and for this rea-
son also, the commission rates paid to
agents by all insurance companies in
these countries are higher than in
Ingdia. The Corporation’s rates of com-
mission payable to agents in these
countries are not higher than those
paid by their competitors.

Calcutta Stadium

v Shri H. N. Makerjoe:
q Shrl Aurobindo Ghosal:

Will the Minister- of Defence be
pleased to refer to the reply given %o
Unstarred Question No. 3674, on the
20th April, 1958 and state:

(a) whether the tentative choice of
a site for a stadium on the Calcutta
maidan has since been finalised; and

(b) it so, what 1s the decision?

The Deputy Minister of Defence
(Sardar Majithia): (a) The matter is
under discussion

(b) Does not arise

Holidays and Hours of Work in
High Conrts

*133. Shri Hem Raj: Will the Min-
1ster of Home Affairs be pleased to
state"

(a) whether 1t 1s a fact that the
Centra]l Government have issued a
circular to all the High Courts to cur-
tail the number of holidays and to
mncrease the hours of work;

(b) 1f so, whether Government have
received reactions of the High Courts;
and

(¢) which of them have accepted the
suggestions of Government?
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The Minister of Siate fn the Ministry
of Home Aftairs (Shei Datar): (a) to
{(c). A statement is laid on the Table
of the House. [See Appendix I, an-
nexure No. 31.]
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Indian School of Mines and Applied
Geology, Dhanbad

“135. Shri Jhulan Sinha: Will the
Minister of Scientific Research and
Cultaral Affairs be pleased to state:

€a) whether the Indian School of
Mines, Dhanbad has been properly
staffed in respect of teaching of Petro-
leum Technelogy

(b) whether the inadequacy and
lack of properly qualified staff has

beéen brought to the notice of Govern-
ment; and

(c) if 30, the measures taken ¢to
remedy the shortcomings?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayua
Kabir): (a) to (¢). Curriculum for the
first two years of the course in Petro-~
leum Technology is common with that
for courses in Mining and Applied
Geology and satisfactory provision
exists at the Institute for covering the
subjects of study during this period
Curriculum for the third year of the
course, which has started only in July
this year, requires specialists in Petro-
leumn Technology. The following mea-
gures bave heen taken to secure the
necessary specialists:—

(1) An offer of appointment as Lec-
turer has been made to an Indian spe-
cialist in Oil Refining Practice, and
Union Public Service Commission has
been asked to recruit a Professor as
soon as possible. .

(2) Requests have also been made
tor two foreign experts under the
foreign aid programmes.

in addition, efforts are being made
to secure the services of specialists now
working in the Oil and Natural Gas
Cammission and other organisations on
loan to thc Institute for specified

per1ods

Ansendment of Rules 4A and 4B of
Government Servants Conducts Rules

+136 Shri Easwara Iyer: Will the
Mipister of Home Affalrs be pleased

to state

(2) whether in view of the recent
amendments to Rules 4A and 4B of
the Central Civil Services (Conduct)
Rujes the Government of India have
evolved any machinery for settling the
disputes between Government and its
employees; and
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(b) if so, the nature thereof?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(b). No amerdiment has been made to
Rules 4A and 4B of the Central Civil
Services (Conduct) Rules, 1955. The
question regarding nature of the
machinery evolved for settling the
disputes does not, therefore, arise.

New Meadquarters of Delhi Munici-
pal Corporation

*137. Shri Mohan Swarup: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it ig a fact thal the new
headquarters of the Delhi Municipal

Corporation will be builf near the

Ramlila Ground;

(b) if so, how much land and funds
will be required for the purpose;

(c) whether it is also a fact that
quarters at present located on the plot
will be demolished; and

(d) if so, the details thereof?

The Tdinister of State in the Ministry
of Home A¥airg (Shri Datar): (a) and
(b). A piot measuring 12'5 acres has
been tentatively selected for the con-
struction of the Headquarters building
of the Dclhi Municipal Corporation at
the junction of the Circular Road and
the Minto Road. Estimates for the cost
of the building have not yet been pre-
pared.

(¢) and (d). If the proposed plot is
finally allotied to the Municipal Cor-
poration, it will involve demolition of
116 Government residential quarters,
6 N.D.M.C. sheps and 10 public latrines.
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Free and Compulsory Primary Educa-
tion

r‘ Shri Ram Krishan Gupta:
Shri Shree Narayan Das:
Shri Radha Raman:
Shri R. C. Majhi:
Shri Subsdh Hansda:
*138. < Shri S. C. Samanta:
Shri D. C. Sharma:
Shri Prakash V. Shastri:
Pandit Munishwar Dutt
Upadhayay:
Shri . L. Dwivedi:
Shri Pahadia:
L Shri Siddiah:
Will the Minister of Education be
pleased to refer to the reply given to

Starred Question No. 474 on the 20th
February, 1959 and state:

(a) whether Government have rfe-
ceived comments and suggestions of
all the State Governments and Union
Territory Administrations on the draft
legislaticn {or introduction of free and
compuisory primary Education:

(b) if =0, the s'eps taken for neces-
zary legisiation in this regard;

(c) whether estimates have been
received from ali the State Govern-
ments and Union Territory Adminis-
trations; and

(d) if so, the financial implications
and defails of the scheme?

The Minister of Educaijon (Dr. K. L,
Shrimali}: (a) The commentis and sug-
gestions of Jammiu and  Kashmir,
Mysore and West Bengal have not yet
been received.

(b) Draft of the model legisiation
has been finalised and is being sent to
ihe State Governments for their
guidance,

(c) The estimates have not yet been
received from Jammu and KXashmir
and Laccadive, Minicoy and Amindivi
Tslands.

(d) The details as well as the finan-
cial implications are being worked out.
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Study of Yogic Exercises
¢139. Shri Harish Chandra Matbur:

Will the Minister of Education be
pleased to state:

(a) whether any scientific study has
been made of Yogic Practices for
Physical attainments;

(b) whether any courses have been
prepared and prescribed; and

(¢) what schemes have been worked
out for taking full advantage of the
Yogic Science?

The Minfster of Education (Dr. K.
L Shrimali): (a) to (¢). The informa-
lion ig being collected and will be laid
on the Table of the House

Central Sanskrit Board

Shri Assar:

Shri Shree Narayan Das:

Shri Radha Raman:

Shri Ram Krishan Gupta:
!Shri D C. Sharma:

{ Shri Vajpayee:

*140.

Shrl Sadhan Gupta:
Shr: Sarju Pandey:

Wil the Minister of Education be
pleaced to 1efer to the reply given to
Starred Question No. 1699 on the 7th
April, 1959 and siate:

(a) the composition and functions of
the Central Sanskrit Board proposed
to be established by the Government
of India; and

(b) the steps hitherto taken in this
direction?

The Minister of Education (Dr. K.
L. Shrimall): (a) A statement is lad
on the Table of the House [See
Appendix I, annexure No. 32.]

(b) The Board has been constituted
by Mimstry of Education Resolution
No. F. 44-23/58-H 2 (8U.) dated the
1st August, 1959,

Re-organisation of administrative set-
up in Himachal Pradesh

Shri R, C. Majhi:
Shri Subodh Hansda:
Shri 8 C. Samanta:
*141, { Shri Ram Krishan Gupta:
Shyi Achar:
Shri Nardeo Snatak:
| Shri C. K. Bhattacharya:

Will the Minister of Home Affalrs
be bleased to refer to the reply given
to Starred Question No. 1545 on the
30th March, 1959 and state:

(a) whether the proposal to re-
orgamise the admunistrative set-up in
Yvon Terrtory of Himachal! Pradesk
has been finalised; and

(b) if so, whether 1t has been im-
plemented?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) The
Profo.al has not been finahsed so far

(b) Does not arise.

Re_organisation of Delhi Police

Shri D. C. Sharma:
[ Shri Shree Narayan Das:
14 Shri Radha Raman:
i Shri Ram Krishan Gupts:
i Shri Warior:
LShrl Sarju Pandey:

Wil the Minister of Home Affatrs
be pleasel to refer to the reply given
to Starred Question No 1958 on the
21st April, 1959 and state the further
Progress made so far in re-orgamsing
the Police Department mn Delhu?

The Minister of Home Affairs (Shri
G. B Pant): Government have consi-
dered the recommendations of the
Police Re-organisation Committee and
have passed orders sanctioning the
additional strength considered neces-
sary,
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Indian Ari Exhibition at Essen

Shrl 8. C. Samanta:

142 { Shri Subodh Hansda:

Shri Wodeyar:

Will the Minister ot Scientific Reve-
arckh and Cultural Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 3354 on the 2ist
April, 1859 and state:

(a) whether = catalogue of exhibits
from India in the Art Exhibition at
Essen in Germany will be laid on the
‘Table;

(b) how long the Exhibition lasted;

(¢) whether it is a fact that the
Governments of the UK, USA,
France, Italy, Czechoslovakia and
Holland have approached the Govern-
ment of India to send the exhibits to
their countries after the exhibition is
over at Essen; and

(d) if so, the action taken thereon?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabdbir): (a) Two copies of the list of
objects loaned und a copy of the
Catalogue of the Exhibition, brought
out by the German Organisers, have
been sent to the Parliament Labrary.

(b) The Exhibition, which opened
at Essen on 14th May, 1939, will close
there on 30th September, 1959.

(c) and (d). Requests from thesc
and other countries m Europe have
been received either from their Gov-
ernments or from our Missions or from
Cultural orgenisations and are under
consideration.

Industrial Ilan-nuent Poel

144,
!lrllluhnnmdluu
Will the Minister of Hoeme Affairs
be pleased to state:

{a) whether all the 210 candidates
selected for the Industrial Manage-
ment Pool have been absorbed;
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(b) if so, the Gifferent grades in
which they have been absorbed; and

(c) whether requisition from the
Ministries has been greater than the
number of candidates available?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Out of 212 canididates
recommended by the Union Public
Service Commission, offers of appoint-
ment have been issued to 145 can-
didates in the following grades:—

Grade IT 3
Grade III 8
Grade 1V 16
Grade V 29
Grade V1 35
Grade VII 54
Junior Grade 2

TorAL 145

(c¢) No

Grantg to Educational Institutions

*145. Shri Tridib Eumsr Chas-
dhuri: Will the Minister of Education
be pleased to state:

(a) whether 1t 15 a fact that the
Goavernment of India have decided to
appoint a committec of eminent edu-
cationists to advise them i1n the matter
of giving grants to institutions which
had done pioneering work in the
educational field;

(b) whether the personnel of the
committee has been decided upon;
and

(¢) 1n what way the functions of
this committee would be different
from the work of University Grants
Commission in regard to helping and
encouraging pioneering work and
experimentations in the educational
filed through different Universities?

The Minister of Edweation (Dr. K.
L. Shrimall): (a) and (b), Yea, 8ir.

{c) The Committee which will be
sdvisory in its functions will mainly
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be comcerned with non-University
institutions of national importance;
whereas the Univermity Grants Com-
mussion is concerned with the promo-
tion and co-ordination of University
education and for the determination
and maintenance of standards of
teaching, examination and Research in
Universities in addition to its advisory
functions

Basic Education Literatare Committee

*14¢ 8kri N. B. Munisamy: Will the
Manister of Education be pleased to
state-

(a) what are the scope and func-
tions of Basic FEducation laterature
Commuittee, and

(b) whether the views af States
Governments were taken for produc-
tion of material for basic education?

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b) A Statement
s laud on the Table of the House

STATEMENT

(a) (1) It 1s an Adwvisory Com-
mittee

(2) It will advise the Government
of India on

(1) how to accelerate the production
of suitable literature ang materials on
Basic Education,

(1) what are the various types of
materials which should be produced
on Basic Education for the use of:

(a) Basic school teachers at diffe-
rent levels,

(b) Inspectors and other administra-
tive officers in charge of Basic Edu-
cation;

(c) Bamc teacher traming nstitu-
tions; and

(d) for giving due publicity to the
proper concept of basic education;

594

(ni) how to0 produce such materia}

:nd to print, publish and distribute
t.

(3) It will advise the Government
of India on any other topic related to
the production of suitable Iliterature
and material on Basic Education.

(b) Yes, as and when considered

necessary
Wit & gk sgw

*t¥o st agw ¥ wr whwowr
gXr1ag A & §70 &7y ¥ fzmrae
Ry & #rg fad @ @ s
]I § T gAf BEE &R HY
i v wIifRa w9 & faa
w4 FAAFTIATT 7 T F1 fawrg
a’?

syfarcent Iowpi (eaare seitisar) -
fogm femaw wRa | wwyg fas
g it ;1 awww, i wyE

T w1 A gam, AW R
faroefla At
Electro-logging

*148. Shri Hem Raj: Will the Mimis~
ter of Steel, Mines and Fuel bDe
pleased to state-

(a) whether any electro-logging
experiments have been conducted at
Bathula in Hoshiarpur Distnct and
Jawalamukh: in Kangra District at
the o1l drilling sites; and

(b) 1 so0, the results thereof?

The Minister of Mines and OX
(Bhri K. D. Malaviya): (a) Yes, Sir,
both wells have been electro-logged

(b) A number a porous horizons
which may have oil ang gas, were
indicated on the electrologs an Jawala-
mukh: well No 1 The well is being
prepared for testing Electro-logs from
Hoshuarpur well indicated only mode-
rately encouraging horizoms. The
well countinues to be under tests.
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Life Insurance Corporation

*150. J’ Shri Ram Krlshag Gupta:
Lshn Muhammed Ellas:

Will the Minister of Finance be
pleased to state

(a) whether it 1s a fact that Gov-
ernment have deuded to withdraw
the Free Insurance Scheme and intro-
duce the cash Bonus Scheme for the
employees of the Life Insurance Cor-
poration,

(b) U so, the reasons thereof; and

(c) the mam features of the Sche.
me?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) to
(¢) On the recommendation of the
Laife Insurance Corporation, the Gov-
emment withdrew the van on payment
of cash Bonus other than profit shar-
ing bonus to the supervssory, clerical
and subordinate staff of the Corpora-
tion drawing a basic pay of less than
Rs. 500/- pm The Life Insurance
Corporation has entered into an agree-
ment with the employees to pay 1}
months' basic salary as annual bonus
to the above staff for five years from
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1037 to 1961, in leu of the Free Insu-
rance Scheme. In additfon they have
decided to give the benelit of & Termm
Assurance Scheme.

Reasons for the LIC's
were:

(1) continuation of & practice com-
mon to most erstwhile insurers;

(it) opposition of the employees o
the Free Insurance Scheme in lieu of
cash bonus;

(1) their insistence on payment of
cash bonus; and

(iv) need for the maintenance of
cordial relations with the employees
in the Interest of the smooth running
of the Corporation

Fall in Standards of Education

actions

*151 Shri Harish Chandra Mathur:
Wiil the Minsier of Home Affairs be
pleased to state.

(a) whether, as suggested by the
Union Public Service Commission, the
question of falling standards of Edu-
cution and general knowledge of
cund.dates competing for the Union
Public Secrvice Commission examing-
tions has buen discussed with the
Minister of Education and conciusion
arrived at, and

(b) 1 so, the steps proposed to be
taken 1n the matter?

The Minister of State in the Mints-
try of Home Aflairs (Shri Datar): (a)
and (b) This matter is under exami-
natian 1n consultation with the Minis-~
try of Education

Central Basic School iz Dellnl

$ .i R, C. Majht:
8’ ri Subodh Hansda:
*152. < Shri 8. C. Samanta:
Shrl D. C, Sharma:
l Shri Ram Krishan Gupla:

Will the Minister of Eduoaiion be
pleased to refer to the reply givem o
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Starred Question No 1893 on the 7th
April, 1939 and state:

{8) whether the proposal for estab-
Yshing a Central Basie School in Delh)
has been finalised,

(b) 1f so, whether the site has been
selected,

(c) whether its plan and estimates
have been prepared, and

{d) if so, the estimated expenditure
for setting up the Schooi”

The Minister of Education (Dr
K L Shrimali): No Sir

(b) to (d) Do not arise
Hindi Encyclopaedia

*158. Shri D. C Sharma: Will the
Minister of Educatien be pleased to
refer to the reply given to Starred
Question No 651 on the 25th Feb-
ruary, 1858 and state

{a) the further progress since made
towards the compilation and publi-
cation of Hind1 Encyclopasedia by
Kash: Nagar: Pracharini Sabha, and

(b) the extent of further assistance
given by the Government in this
regard”

The Minister of Education (Dr.
K. L, Shrimali): (a) to (b) A state-
ment 1y laxd on the Table of the
House

STATEMENT

(a) Since the Starred Question No
651 was answered on the 25th Feb-
ruary, 1859, the Nagann Pracharan
Sabha has made further progress with
the work During the period February
1868—June 1859, 1t has received 945
Articles out of the remamung 1,014
articles, hikely to be included in the
first volume The articles {feceived
so far are dbeing translated (if neces-
sary) and edited, about 350 articles
have already been edited finally and
sent to the press for printing It 1s
expected that the first volume wnll
come out shortly

(b) Nil
142 (A1) LSD-—3

Hobby Workshops In Universities

*154. Shri Vajpayee: Wil the Mins-
ter of Eduoation be pleased to state:

(a) whether there i1s a proposal to
establish hobby workshops m Univer-
sities and colleges; and

(b) the steps taken so far or pro-
posed to be taken to implement it”?

The Minister of Education (Dr.
K. L. Shrimall). (a) The University
Grants Commission has a proposal e
establish hobby workshops 1n Univer-
sities and colleges

(b) A statement 1s laid on the
Table of the Sabha

STATEMENT

tb) The University Grants Com-
mussion decided that the scheme be
tried 1n the undermentioned 11 Uni-
versities m the first instance

(1) Aligarh

(1) Baroda

(m) Calcutta

(1v) Poona

{v) Delh1

(v1) Madras

{vnn) Nagpur
{vin) Saugar

t1x) Sr1 Venkateswara
{x) Visva-Bharati
{x1) Roorkee

The Commussion has so far approved
the schemes of the following Umiver-
sittes and paid grants as shown
against each

1 Algarh 8,000
2 Madras 8,000
3 Nagpur 16,000
4 Poona 8,000
5 Saugar 42,000
8 St Venkuteswara
20,000

2 The Commsmon also decided that
the scheme may, in the initial stag®
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be tried in 100 selected colleges The
Universities have been addressed by
the University Grants Commission to
intimate the names of the colleges
which are willing to implement the
scheme Final selection of the 100
colleges will be made by the Com-
mission on the baais of the recommen-
dations of the Universities

Teaching of Hindi to Central Govern-
ment Employees

159. Shri Ram Krishan Gupta: Will
the Minicter of Home Affairs be
pleased to state

(a) the nature of steps taken to
teach Hind: to Central Government
employees during 1958 58

(b) the number of employ ees traincd
so far (State-wise) and

(c) the number of employee. to be
trained during 1958-60°

The Minister of State in the Mims-
try of Home Affairs (Shri Datar)
(a) The Hind; teaching scheme was
continued and 810 classes were
organtsed at 53 centres

(b) A statement 1« laid on  the
Table ([See Appendix 1 dnnexurs
No 331

(c) 9,903 employees are receiving
tramning at present and 10,000 emplo
yees are expected to join training in
August, 1939

Pending Income-Tax cases In Punjab

160 Shri Ram Krishan Gupta Will
the Mimister of Finance be pleased to
state

(a) how many cases of Income Tax
are pending in Punjab for morve than
one year, and

(b) how many appeals against
cases decided by Income Tax Officers
are still pending for more than one
year?

The Minister of Finance (Shri
Morarji Desal): (a) The Income Tax
cases pending in Punjab for more than
ane year (ag on lst July 1059) were
16,380
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(b) The appenls agaiust cases decid-
ed by Income Tax Officers still pend-
ing for more than one year (as on ist
July, 1958) were 854

Excavations in Punfad

161. Shri D. C. Sharma: Will the
Mmster of Scientiic Resemrch and
Cultural Affalrs be pleased to state

(a) whether any excavation was
carried out in Punjab during 1958-59,
and

(b) if so the results thereof”?

The Deputy Minister of Scientific
Research and Cuitural Afflairs (Dr
M M Das): (a) No, Sir

(b) Does not arise
Land Revenue of Himachal Pradesh

162, Shri D. C Sharma. Will the
Ministe r of Home Affairs be pleaced to
state

(a) the total annual land revenue of
Himachal Pradesh, and

tb) the total amount of land
revenue hkely to be collected after
the implementation of the land re-
forms?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
ta) The land revenue demand for
1958 59 was Rs 17 98,141 86

{hb) There % no hkelihocod of any
appreciable change in the amount of
land revenue collection as a result of
the implementation of land reforms

National Discipline Scheme

163. Shri D C Sharma: Will the
Minister of Education be pleased o
state

(a) the number of students who
were trained during January-June,
19539 under the National Discipline
Scheme, State-wise;
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{(b) the totai number of children
trained so fur under the scheme; and

(c) the number of schools, State-
wise, where training is being impart-
ed under this scheme?

The Minister of Education (Dr.
K. L, Shrimali): (a) The number of
students on rolls of the scheme in
June, 1959 was as follows:

Delhi . . . . 18,208
Punpsd . . . . 82,208
Madhya Pradesh . . 1,630
Uttar Pradcesh . . 7,342
Bombay . . . 108930
Jammu & Kashmer . . 13.076
Weat Bengal . . - 24,396
Tora1 . . 2,55,800

(&) 3.62,0c0.

{¢c)

Deils . 1Y
Punjab . . 136
Madhya Pradesh 3
Uttar Pradesh 16
Bombay . . 39
Jummu & Kashmir . 20
West Bengal . . (X3
Torat 408

Note —The above figures pertamn to
the students being trained by the
Central Government Physical Train-
mg Instructors. Besides, the State
Governments of Bombay and Punjab
also have their own arrangements,
under the Education Minustry’s gene-
2] supervision, for training students
under the Scheme.

Porelgn Mine Owners

164 Shri Nagi Reddy: Whll the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given
to Unstarred Question No. 2647 on the
2nd April, 1859 and state:

{a) the number of foreign mine

owners in India and the mining sareas
leased to them in various States
(State-wise);

(b) what is the percentage of total
mine owners and total srea under
their hold to the number of foreign
mine owners and areas under lease to
them, and

(c) when the leases of the foreign
mine owners will expire?

The Minister of Mines and Ofl
(Shri K, D. Malaviya): (a) and (c).
The information 1s still awaited from
a number of State Governments and
will be placed on the Table of the
House as soon as complete infor-
mation 1s received ang compiled.

(b) The labour involved in collect-
ing the statistics for calculating the
percentages will not be commensurate
with the public interest likely to be
served by the information.

Ancient Monuments in Bombay

165. Shri Pangarkar: Will the Mins-
ter of Scientific Research and Cul-
tural Affairs be pleased to state the
amount spent for protection and im-
provement of each monument in
Bombay State under the protection of
the Central Department of Acrchaeo-
logy duning 1858-58 and the amount
allocated for the year 1959-607

The Deputy Minister of Scientifie
Research and Cuitural Affairs (Dr.
M. M. Das): A statement is laid on
the Table of the House.

{See Appendix I, annexure No 34.]

Chitorgarh Fort

166, Shri Pangarkar: Wil the
Minister of Scientific Research and
Cultaral Affairs be pleased to state:

(a) the amount spent for the
maintenance of Chitorgath Fort
durning 1958-39; and

(b) the amount proposed to be
spent during the year 1939-80?
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Tobaccg Cultivation in Orissa

168. Shri B, C, Mullick: Will the
Minister of Fimance be Dpleased (o
state.

(a) the total ares brought under
tobacco cultivation in Orissa Btate
during 1938-59; and

(b) the income accrued In excise
duty therefrom?

The Minister of Finance (Sbrl
Morar}i Desal): (a) 4,223 acres; and

() (1) Rs. 6,00000 (anticipated
basic Central Excise duty).

(i1) Rs. 38,000 [anticipated Addi.
tional dutyofmheunduﬂnm'
tional Duties of Excise (Uoods of
Special Importance) Act, 18571,

ToraL Rs 6,386,000,
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Training of fitecl Enginecrs

Shrl Damani:
100 Shri B. C. Majhi:
* Y Shri Subodh Hansda:
| Sk Morarka:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether a scheme 15 contem-
plsted by Hindustan Steel td. to
send engineers absoad for further
training;

N
(b) if so, the details of the scheme;

(c) the number of engineers that
have already been sent abroad for
such traning and how many of them
have returned after successful train-
ng;

(d) how many foreign operatives
are working in the Plants; and

(e) how many of them are under
contract and how many permanent®

The Minister of Steel, Mines and
Fue] (Sardar Swaran Singh): (a) Yes,
Sir

(b) Hindustan Steel have to train
about 2,000 engineers for the opera-
tion of the three steel plants Most of
these engineers are to be tramned mn
the steelworks 1n the USSR, UK,
USA, West Germany, Canada and
Austraha, but some of them will
also be trained m our own steel works
which have gone into production
Training facilittes in UK Canada and
Australia are being arranged under
the Colombo Plan The Ford Foun-
dation and the TCM are financing
the tramming programme In the UsA
The Government of the USSR are to
be paid for the training expenses in
12 annual instalments according to a
protocol entered into by the Govern~
ment of India and the Government of
the USSR.

(c) 928 engineers have been deputed
for training abroad as follows:

USSR . . m
UK . . 151
West Germany .. 109
Canada . . 1
Austraha . . 52

933

s

Of these 636 have returned after com-
pletion of theiwr traming.

(d) the total number of foreigners
working 1n the projects is 2,382 This
includes foreigners working on the
construction side

(e) All foreign experts are em-
ployed on contract basis and none of
them 1s permapent

Disciplinary action agailnst Goverm~
ment Employeey

171. Shn S§. M. Banerjee: Will the

Minister of Home Affairg be pieased
to state’

(a) the number of Class II, Class
1l and Class IV employees in various
Central Government estabhishments
agamst whom disciplinary action has
been taken under Rules 4A and 4B
of the Central Civil Services (Con-
duct) Rules during 1958 and 19358
(upto 30th June), and

(b) the nature of action taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b) Information 1s bemng
collected and will be laxd on the

Table of the House as soon as possi-
ble

Landless Zumias in Tripurs

172. Shri Dasaratha Deb: Will the

Minister of Heme Affalrs be pleased
to state

(a) the number of landless tribal
Zumiss who have applied for reha-~
hilitation aid in Tripura so far;



607 Written Awwers  AUGUST 5, 1600 Written Anewers 608

{b) the number of Zumias who
have been granted full rehabilitation
aid;

(c) the number of Zumias who have
been paid rehabilitation aid only
partly; and

(d) the number of Zumias who
have re-claimed land after applying
for aid but have not been granted any
aid?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (d).
The information is being collected and
will be laid on the Table of the House
as soon as 1t is received.

Deserters in Zumia colonies in
Tripura

178. Shri Dasarathz Deb: Will the
Minister of Home Affairs be pleased
to state:

ta) the number of deserters in the
following Zumia colonies in Tripura:

(i) Banka Rai Zumia colony,
Amarpur,
(ii) Kathaba Chhera Zumia

Colony, Beloria,

(ii1) Bisramgunj Zumia Coleny,
Sadar, and
(iv) Karam Chhera
Colony, Kaila Shah;
{b) the causes of their desertion;
and
(¢) the steps taken to prevent such
desertions?

Zunua

The Minister of Home Aftairs (Shri
G. B. Pant): (a) to (c) Material 1s
being collected and will be lad on
the table of the House

Junior basic schools in Dethi

o ( Shri T. B. Vittal Rao:
1 Shri Ramam:

Will the Minister ot Education be
pleased to state:

{a) the number
schools in Dethi;

of junior basic

(b) the number of children study-
ing in these schools;

(c) the number of teachers in these
schools;

(d) the number of teachers who are
confirmed; and

(e) the steps being taken to con-
firm the remaining teachers who have
put in more than 3 years’ service?

The Minister of Education (Dr.
K. L. Shrimali}: (a) There are 253
Junior and 53 Senior Basic schools.

(b) 41,471

(c) 1,322

{d) 635

(¢) These schools are under tne
Dethi Municipal Corporation. The
Corporation 1s taking steps to contrm
‘uch of the teachers as have com-
pleted three years of service.

Basic Schools in Delhi
175. J Shri Raman:
| Shri T. B Vittal Rao:

Will the Minister of Education be
pleased to state:

(a} whether 1t is a fact that non-
basie schools in Delhi will be con-
verted mnto basic schools:

tb) if so, the number of schools to
be so converted during 1959-80;

(c) whether teachers of these
sthools will be given proper training
for teaching in these basic schools;

(d) the number of teachers so far
sent from these schools for basic
training; and

{e) the names of the places where
they have been sent?

The Minister of Education (Dr.
K L. Shrimall): (a) Yes, Sir

(b) 70.

(¢c) Yes, sir.

(d) 230.
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(¢) Teachers' Training Institute,
Darya Gan), Delhi.

Police Housing Schemes

176. Shrl Ram Krishan Gupta: W:ll
the Mmister of Home Affairs be
pleased to state:

(a) the total amount of loans ad-
vanced to State Governments for
Police Housing Schemes (State-wise)
during 1958-59, and

(b) total amount of loans to be
given during 1959-60 (State-wise)?

The Minister of Home Affairs
(Shri G. B. Pant): (a) A statement
containing the requisite information 1s
placed on the Table of the house
[See Appendix I, Annexure No 35

(b) The matter 1s under considera-
tion.

Living Conditions of University
Students

{ Shri R C. Majhi:
117 } Shri Subodh Hansda:
Shri S C. Samanta:
L Shri D. C, Sharma:

Will the Ministet  of Education be
pleased to refer to the reply given
to Starred Question No, 490 on the
20th February, 1959 and state:

ta) whether the Pilot Survey of
Ining conditions of the students in
the universities of Lucknow and
Kerala has been completed, and

(b) whether the report has been
submitted to the Government?

The Minister of Education (Dr.
K L. Shrimall): (a) and (b) Yes.
Sir

Scholarships for Studies Abroad

178. Shri Ram Krishan Gupta: Wil
the Minister of Education be pleased
to state:

(a) how many students were
awarded scholarships by the Govern-

ment of India for prosecuting studies

610

in foreign countries during the last
eight years;

(b) whether any bond was exe-
cuted by the recipients of these
scholarships;

(c) the nature of the bond execut-
ed, and

(d) the number of
holders who failed to
terms of the bond?

scholarship
honour the

The Minister of Education (Dr.
K. L. Shrimali): (a) Forty-six

(b) Yes, Sir

(¢) A statement giving the requisite
information is attached ([See Appen-
d'x I, annexure No 36}

{d) One only, the entire amount
«pent on him was recovered.

Three-year Degree Course in Punjab

179 Shri Ram Krishan Gupta: Will
ine Minnter of Education be pleased
to state

ta) whether  three-yeai Degree
Course 15 being introduced in Punjab
Univer«aty, and

(b) if <o, when the scheme wiil be
implemented and Central grants sanc-
tioned for the purpose?

The Minister of Education (Dr.
K. L_ Shrimali): (a) Yes, Sir

(b) The Panjab University has
decided to introduce the Scheme from
the academic year 1861-62. The Cen-
tral grants would be released after the
requirements of the Colleges of the
Panjab University have been assessed
and the Pun)ab Government have
agreed to provide the matching con-
tribution

Claims of persons migrated from
Pakistan
180. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
pleased to refer to the reply gaven to
Starred Question No 2276 on the Tth
May, 1959. and state:

(a) whether Government have since
received the authenticated copy of the
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ndgment o the UR. Government;
and

ih) if s0, at what stage stands
the question of seiting up an admi-
nistrative tribunal for the purpose of
enquiring into the claims of

who had migrated to Pakistan, but
had subsequently returned and desir-
¢4 tp stay in India?

The Minister of Home Affairs
(Shrli G. B. Pant): (a) Yes

(b) It is considered that the existing
machinery for dealing with these
cases is quite adequate and that the
setting up of administrative tribunals
will not serve any useful purpose

Indian Students Abroad

181. Shri Ram Krishan Gapta: Wall
the Minister of Education be pleased
to state:

(a) whether it 1s a fact that many
students who were sent abroad at
Government expenses during 1856-57
to 1958-59 under schemes adminis-
tered by his Mmistry have not re-
turned from foreign countries even
after completion of their studies;

(b) whether it 1s also a fact that
many of them have marned and
settled there permanently;

(c) if so, the number of such stud-
ents (country-wise), and

(d) the nature of action taken
against them?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b) No
Sir,

(c) and (d) Do not arise

Indlan High Commission, U.K.
i { Shri Shivananjappa:

Will the Minister of Finance be
pleased to state:

(a) whether the “Work Study” of
the entire office of the Indisn High
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(b) it so, result of the enquiry held;
snd

(c) the
thereof?

The Minister of Finance (Shri
Morarfi Desal): (a) Yes.

(b) and {(c). The Report will be
jssued shortly. It has been prepared
and sent to the High Commissioner
for final verification of facts.

Committee en Omstoms Procedures
and Organtsations

183. Shri Ram Krishan Guptla: Will
the Manister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 871 on the 25th Feb-
ruary, 1858 and state:

(a) whether the report of the Com-
mittee on Customs Procedures and
Organisations has been considered by
Government; and

main  recommendations

(b) 1f so, the nature of the dect-
sion taken in this respect?

The Minister of Finaace (Shri
Morarjl Desal): (a) and (b) The con-
sideration of the Report 13 nearing
completion and early steps are being
taken to lay the Report on the table
of the Sabha and implement such of
the decisions as are accepted by the
Government with or without modifi-
caton

Audit of Income-tax Receipis

184. Shri Ram Krishan Gupla: Will
the Munister of Finance be pleased to
refer to the reply given to Starred
Question No. 861 on the 25th February,
1959 and state-

(a) whether the details and proce-
dure of the agreement {0 entrust
the work relating to the audit of in-
come-tax receipts to the Comptroller
and Auditor General have been finalis-
ed; and

(b) if so, the main featurey thersol?
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s i (o) To Presidents
Dasal): () The 's
val to entrust the work relating
to the audit of income-tax receipts to
the Comptroller and Auditor General
has since been accorded The rules
of procedure are beng framed by the
Comptroller and Auditor General n
consultation with the Finance Mimnistry

(b) Does not arise

Report of the Social Welfare Projects
Team

Shri Ram Krishan Gupta:
Shri Bhakt Darshan:
188. 1 Shri Sanganna:
Shri Supakar.
| Shrt Pahadia:

Wil the Minister of Fimance be
pleased to refer to the reply given to
Starred Question No 1781 on the 1ith
April, 1959 and state

(a) whether Government have since
recewved the report of the Social Wel-
fare Projects Team appomnted to assess
the overall upliftment of the 8cheduled
Castes and Scheduled Trnbes

(b} if so, the details thereof. and

(c) the naturc of decision taken by
Government?

The Minister of Finance (Shri
Morarji Desal). (a) Yes

(b) The report is under print and
as soon as sufficient copies are received
arrangements will be made to have
coples distributed to the Members of
the Lok Sabha

(c¢) The recommendations of the
Team have already been brought by
the Team to the notice of the autho-
nties concerned and the remarks of
some of them are awaited As soon
as they are received, the method of
implementing agreed recommendations
and discussion on suggestions, on
which differences of opinion persist,
will be dewvised in consultation with
the Minstries and Departments deal-
ing with the various subjects covered
by the Report

India Security Prems, Nasik

186, {mnntm.em:
Shel A. M. Tarig:

Will the Muuster of Fimange be
pleased to state:

{a) whether 1t 15 & fact that the
construchion work on the labour
colony and staff quarters for the

India Secunty Press at Nasik has not
started as yet,

(b) 1f so, the reasons for the delay;
and

(c) the nature of the steps taken or
proposed to be taken to start work

and complete 1t within the period of
Second Five Year Plan?

The Minister of Finance (Shri
Morarji Desal): (a) to (c) The cons-
truction work for these residential
buildings has not been started so far
as the estimates of cost have not been
finally approved The original esh-
mates prepared on the basis of auster-
1ty types of accommodation are under
reconsideration in the Lght of the
requests received from the employees’
unions for certain additional amenities
not generally provided in such types
of quarters Every endeavour is being

made to complete the work within the
plan period

Central Committee on Probibition

{ Shri Ram Krishan Gupta:
187 { Shri D. C. Sharma:
Shri Sarju Pandey:

Will the Minsster of Home Affaire
be pleased to refer to the reply given
to Starred Question No 2284 on the
7th May, 1959 and state

(a) at what stage stands the ques-

tion of setting up a Central Commuttee
on Prohibition, and

(b) the main functions of tlus Com-
mitiee?®

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b) Details
regarding composition and functions
of the Committee are bemng worked

out mn consultation with the Siate
Governments
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Water Bupply In Defhl

m{mmmam
Shri D. C. Sharma:

Will the Minister of Home Allairs
be pleased to refer to the reply given
to Starred Question No. 1330 on the
18th March, 1959 and state the nature
of the final decision taken for consti-
tuting a Special Committee consisting
©f the Union, Punjab and Uttar Pra-
desh Ministers and the Mayor of
Delhi to speedily iron out problems
in connection with water supply and
drainage problems of the Capital?

The Minister of State in the Ministry
«of Home Affairs (Shri Datar): It has
since been decided to constitute a Co-
ordinating Committee consisting of
Secretary in the Ministry of Home
Aftairs (convener), Secretaries of the
Ministries of Works, Housing and
Supply, Health, Irmgation and Power,
and Finance, Chief Engineer, Central
Public Works Department, and repre-
sentatives of the Uttar Pradesh and
Punjab Govermments who will be
invited when their presence on the
Commuittee 1s required

Indian Afr Force Accidents

[ Shri Vajpayee.

Shri U. L. Patil:

Shri Goray:

Shri Raghunath Singh:
Shri Sadhan Gupia:
Shri Khushwaqt Rat:
Shri §. M. Banerjee:
189 J Shri Tangamani:

) Shri Jagdish Awasthi:
Shri A. K. Gopalan:
Shri Kunhan:

Shrimati Mafida Ahmed:
Shri Ajit Singh Sarhadi:

Shri Tridid Kumar ChaudBury

| Shri Prakash V. Shastrl
A Shri H. N. Mukerjee:

Will the Minister of Defence be
pleased to state:

(a) whether 1t 1s 'a fact that four
accidents involving LAF. aircrafts
occurred near Delhi, Jorhat, Jodhpur
and Midnapur on the 13th, 24th, 27th
and 30th May, 1939 respectively;
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(b)) if so, the details therect;
€c) whether any enquities were

held to find out the causes leading to
these accidents;

{d) if so, the results thereof; and
(e) the steps taken to compensate

the families of the victims of these
accidents?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir; except
that the accident near Delhi occurred
not on 13th but on 14th May, 1989.

(b) to (d) (1) Accident near Delhi
on 14-5-1959,

A trainer sircraft was involved in
tius accident which occurred due to
engine failure. The occupants, two
Air Force Officers, parachuted to
safety; but the aircraft was totally
destroyed A Court of Inquiry has
been ordered; but the proceedings
have not yet been finalised

(11)  Acadent near
24-5-1959

The accident occurred when a trans-
port arrcraft was returning to base
after dropping supplies There were
eight persons on board the aircraft
A Court of Inquiry was ordered to
investigate the accident; and it came
to the concludion that the accident
was due to structural failure of the
wings The Court also concluded that
all the eight occupants on board the
aircraft must have been killed in the
accident

Jorhat on

(m) Accrdent near Jodhpur on
27.5-19589

The accident occurred when a
bomber aircraft was on a  traiming
fight. Both the occupants, the pilot
and the navigator, were killed. The
aircraft was completely destroyed. A
Court of Inquiry has been ordered;
but the proceedingg have not vet been
finalised.

(1v) Accident near Midnapore on
30-5-1938

The accdent occurred when a
fighter aircraft was on training fhight.
The pilot, who was the sole occupent,
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wag killed; and the aircraft was com-
pletely destroyed. A Court of Inquiry
was ordered to investigate the cause
of the accident; and it came to the
conclusion that the pilot had lost
control of the aiwrcrafé.

(e) A statement showing the re-
quired details 1s laxd on the Table.
{See Appendix I, annexure No. 37.]

Educational Tours of Teachers

r Shri Shree Narayan Das:
190. Shri Radha Raman:
iShﬂ B. C. Mullick:

Will the Minister of Education be
pleased to state

(a) whether proposals for educa-
tional tours of teachers from various
States have becn invited and receirved
for the yvear 1959-60,

(b) 1f <0, the precise nature of such
proposals 1eceinved, and

(¢) the nature and number of tours
sanctioned and the amount of assis-
tance mmvolved”

The Minister of Education (Dr. K. L.
Shrimah)' (a) to (c¢) A statements 1s
laid on the Table [See Appendix I,
anncaure No 281

italian Scholarships to Indian
Students

191 [ Shri Shree Narayan Das:
' 3_Shr: Radha Raman:

Will the Mmster of Scientific
Research and Cultural Affairs be
pleased to state

(a) the pieuse nature of subjects
for post-graduate research for which
scholarships have been offered by the
Italian Government to Indian students
during 1959-62,

(b) the terms and
such offer,

tc¢) whether applications for this
purpose have been invited. received
and considered, and

(d) if so, the number of scholars so
far sent there®

conditions of

The Deputy Minister of Scientific
Restarch and Cultural Afiairs (Dr.
M. M. Das): (a) Painting, Restoration
of Works of Art, Music, Archaeology,
Language and Literature, Film Direc-
tion, Economics and Commerce,
Structural Testing, Tropical Agricul-
ture, Land Reform, Rice Cultivation,
Town Planning, Agricultural Engi-
ering, Electrotechnics, Geology and
Mining, Industrial Chemistry, Textile
Industry, Driling Techmique, Rail
Transport, Motorization, Industrial
Pharmacy, Hygienics

(b) The value of each scholarship,
tenable for eight months, will be
Lare 60°000 tapproximately Rs. 450-00)
per month, exemption from tuitien
fees, and 70% discount both ways in
sea passage for scholars on Lloyd
Triestino ships Candidates must have
a Umversity degree or equivalent
qualification

(c) Yes, Sir But the selections have
not yet been finahsed

{d) None <o far

MilitAry Personnel Functioning eat-
side India

192 J Shri Shree Narayan Das:
* \_ Shri Radha Raman:

Will the Minister of Defence be
pleased to state.

(a) the latest position regarding
strength and categories of our mlitary
personnel who are functioning outsmde
India m connection with the inter-
national obligations that India has
undertaken,

tb) the amount of extra annual
expenditure that India has to incur in
this regard; and

(¢) for what part of such expendi-
ture India will be rexmbursed by any

international agency or any other
country”

The Minister of Defence (Shri
Krishna Menon) (a) to (c) A state-
ment 1s laidd on the Table. [See
Appendix I, annexure No 39}
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Buddha Parinirvans Jayandl Memerial

198, Shri D, C, Sharma: Will the
Minister of Sciemtific Research and
Cuitural Affairs be pleased to refer io
the reply given to Starred Question
No. 1061 on the 10th March, 1959 and
state the progress made so far in lay-
ing out a park around the gite of the
Monument in New Delh: to commemo-
rate Buddha Parinirvana Jayanti?

The Minister of Scieatific Research
and Cultural Affairs (Shri Humayun
Kabir): Further progress since the
last reply s that the sump-cum-pump
house has been completed and more
unfiltered water-pipes laid.

Admission to Engineering Colieges

Shri D. C. Sharma:
Shri Subodh Hansda:
") Shri 8. C. Samanta:
{ Shri Ram Krishan Gupta:

Will the Mimnister of Scientific
Research and Cultural Affairs be
pleased to state:

184

(a) whether the Government of
India have received replies from all
the States with regard to the pro-
posal of the All India Councl for
Technical Education to hold common
tests for admission to various engineer-
Ing colleges in the country,

(b) if s0, the names of the States
which have accepted the proposal,

(c¢) names of the States which have
not accepted the proposal along with
a statement showing the reasons
thereof, and

(d) the final decision taken by
Government of India in tRis regard”?

The Deputy Minister for Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Replies have been
received from 10 States,

(b) Nome of the States has accepted
the proposel.

AUGUST 8, 1068
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(¢) The following statement gives
the names of the States which bhave
not accepted the proposal, together
with the reasons therefor:—

(i) Andhra Pradesh:

Achievements of candidates seeking
admssion will be known from the
results of the University Examinations
they have passed. Holding of snother
test will mean further delay in mak-
ing the selection und a certain amount
of confusion is also likely to arise

(1) Assam:

The present system of selecting
students by admission test 13 working
quite well

{11) Bombay:

The system of admissions to Gov-
ernment Engineering Colleges follow-
ed by thus Government at present 1s
quite satisfactory

(iv) West Bengal

The method of selection of candi-
dates for admission to Engineering and
Technological Institutions should be
left entirely to the respective Institu-
tions

(v) Madras

It would be better first Lo organise a
commen selection for admission for
each State as 1s done in the Madras
State at present before launching an
All India scheme

(vi) Mpysore.

No test 1s held for admission of
candidates into the Engineering Col-
leges or Technical Institutions The
selection of candidates is based on
their performance 1n the Intermediate
Examination

(vi1) Orssa:

The only Engineering Coliege in the
State is under the control of the Utkal
University which does not think that
any test other than the passing of



621 Written Answers SRAVANA 14, 1881 (SAKA) Wntten Answers 622

Intermediate of Science Examunation
is necessary for gelection of candidates

(visl) Punjab:

The present system of admission on
the basis of the Punjab University
results 1s considered to be quite satis-
factory The University results are
very dependable basis for the ment
grading of candidates seeking admis-
sion to Engineering Colleges

(ix) Rajasthan:
Reasons not stated

(x) Uttar Pradesh’

The State Government are generally
satisfied with the present system of
admission

(d) The matter 15 under considera-
tion

All India Council of Elementary
Education

195. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the nature of decisions taken,
resolutions passed and recommenda-
tions made at the Meeting of the All
India Council for Elementary Educa-
tion held recently in New Delhi; and

(b) the steps taken or proposed to
be taken to implement these decisions,
resolutions and recommendations”

The Minister of Bducatioa (Dr. K. L.
Shrimali): (a) and (b) A statement 1s
laid on the Table [See Appendix I,
annexure No 40]

©Oil Drilling near Cambay and Baroda

r Shri D. C. Sharma:
Shri Ram Krishan Gupta:
Dr. Ram SBubhag Bingh:
Shri Hem Raj:
196. { Shrl A. K. Gopalan:
Shri Tangamani:
Shri Biswanath Roy:
Shri Supakar:
{ Shri Ajit Singh Sarhadi:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred Question No

177 on the 12th February, 1959 and lay
a statement showing.

(a) the further progress made so
far In testing the various layers of
sands having potential o1l wells dril-
led so far in the neighbourhood of
Cambay and Baroda and in estimating
:ho quantity of oil and gas found so
ar;

(b) whether it 18 sufficient for the

purpose of commercial exploitation;
and

(c) the expenditure incurred on the
project so far and the countries that
are collaborating”

The Minister of Mines and Ol (Bhri
K D. Malaviya): (a) After attaimng
the projected depth of 2190 metres,
prospective layers of sands were per-
forated and systematic production
tests were carried out. The production
tests were suspended on 8th March,
1959

Cambay Well No 11

The 2nd well at Cambay was spud-
ded i1n on the 20th Apnii, 1959 and a
depth of 2146 metres was reached by
9th July, 1859 Production tests are
to be started shortly

Baroda

Production tests were carried out in
Baroda in holes Nos 10, 11, 13 angd 15

{b) No estimate of the quantity of
o1l or gas in Cambay or Baroda areas
has so far been made Considerable
further data from additional new wells
will be required to assess the com-
mercial possibility of the area

(¢) Some Russian experts have been
employed 1n the execution of the pro-
Ject which 1s being operated by the
Ol & Natural Gas Commussion. In-
formation regarding the expenditure
on the projects so far i1s being col-
lected

Corruption Cases

197. Shri D. C. Sharma: Wil the
Minister of Home Affairs be pleased
to state:

(a) the number of cases of corrup-
tion of different categories brought to
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book in the Central Government es-
tablishments during 1959 so far;

(b) the number of cases proceeded
with in the law courts and the num-
ber of cases in which departmental
enquiries were started;

{c) the number of officers class-
wise proceeded against; and

(d) the number of cases decided and
the numher of officers (class-wise)

penalised?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). A statement regarding
cases dealt with by the Special Police
Establishment during the period from
1st January, 1959 to 30th June, 1959 is
placed on the Table of the House
[See Appendix 1, annexure No 41]
Information regarding such cases
dealt with without the help of the
Special Police Establishment wilt be
{furnished as soon as possible

Prisons in Himaéhal Pradesh

198, Bhr} D. C. Sharma: Will the
Minister of Home Affairs be pleased
1o state:

(a) the net income from trade and
crafts facilities in prisons 1n Himachal
Pradesh during 1958-59; and

(b) tbe details of the scheme de-
vised by Government to rehabihtate
such prisoners on release”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{(a) Rs. 355020,

(b)It 18 proposed to set up Dis
charged Prisoners’ Aid Societies to
help in the rehabilitation of prisoners
on their release These Societres will
be closely related to Probation Ser-
vices and Probation Hostels that are

proposed to be started
Engineering Services Examinations

190. 8hrl D. C. Bharma: Will the
Minister of Home Affairs be pleased
_to lay a statement on the Table show-
ing:

AUGUST 5, 1000
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(a) the number of candidates ap-
peared and selected for the Rlectrical,
Civil and@ Mechanical Departments,
Department-wise, on the basis of the
Engineering Services Examinations
held during 1886, 1957 and 1958 by
the Union Public Service Commission;

(b) whether it ig a fact that the
demand for [Electrical, Civil and
Mechanical Engineers has decreased
considerably during the above-men-
tioned period;

(c) if so, the reasons therefor;

(d) the steps Government have
taken to ensure that the candidates
appearing in a particular year do not
have any advantage over the candi-
dates appearing in suhsequent years,
so far as the number of vacancies is
concerned; and

(e) whether Government propose
to bring this examination at par with
the Indian Administrative Service
FExamination in so far as the determi-
nation of number of vacancies 1s
concerned?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar):
(a) A statement is laid on the Table
{See Appendix I, annexure No. 42}

(b) to (e). The matter 18 bemng in-
vestigated and a further statement
will be laid on the Table of the House
‘n due course.

Retired Officials in Private Firms
Shri D C. Sharma:

Rhri 8 C. Samanta:
| Shri Snbodh Hansda:

Will the Minister of Heme Affairs
be pleased to refer to the reply given
to Btarred Question No. 2026 on the
24th April, 1959 and state:

(a) whether Government have
since reviewed the policy of sllowing
retired officials tp join Private firms;
and
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(b) if so, the nature of the decision
taken?

The Minigter of Stnte in the Minis-
try of Home Affalrs (8hri Datar)
(a) Yes

(b) A statement 1s laid on the
Table of the House ([See Appendix
1, annexure No 43}

Legal Terminology in Hindi

201. Shri D. C Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No 3154 on the 16th Aprnil,
1959 and state the further progress
made by the Expert Committee set

vp for evolving Legal Terminology in
Hind:?

The Minister of Education (Dr. K.
1, Shrimali): Since the Unstarred
Question No 3154 was answered on
16th Apnil, 1959, the Expert Comnut-
tce on Legal Terms has evolved 409
more terms

Grants to Punjab Umversity

202. Shri D. C. Sharma. Will the
Minister of Edacation be pleased to
lay a statement on the Table showing

(a) the total amount of grant> given
to the Punjab University since 1948
year-wise;

(b) whether there has been any
irregularity 1n the utilization of these
grants by the university, vear-wis,
and

(c) if so, the details thereof and
action taken thereon”

The Minister of Education (Dr. K L.
Shrimali): 1a) A statement i1s lad
on the Table [See Appendix I, an-
nexure No 44

{b) and (c) No irregularities in the
utiization of these grants by the Un)-
versity have so far come to the notice
of Government.

Elimination of contract system in
MES.

203. Shri D. C. Sharma: Will the
Minister of Defence be pleased to refer

to the reply given to Starred Question
No 2103 on the 28th April, 1959 and
state:

(a) the nature of further steps that
are being taken to eliminate or mani-
mise contract system in MES, and

{b) the vaiue of work done through
contract system and departmental
labour separately in 1958-59 in MES?

The Deputy Minister of Defence
(Sardar Mafithia): (a) The matter is
under consideration

(b) Information 15 bemng collected
and will be laid on the Table of the
Lok Sabha as early as possible

Oil Industry

204 Shr1i D C Sharma: Will the
M:nister of Steel, Mines and Fuel
be plea-ed to state

(¢) the araount of foreign nvest-
ment in the Wil Industry as on the 1st
Julv, 1959,

(b) the extent of Indian capital mn-
vt <ted in the Industry at present. and

t() the steps taken to increase the
indian capitai investment m the above
idustrv?

The Manist~r of Mines and Oil (8hri
K D Malavisa). 1a) and (b) Infor-
mation on th. amount of Indian and
foreign investment in the Oil Indus-
try as on 1-7 1959 1s not yet avaslable.
The latest information available 1s 1y
respect of vestment as on 1-1-1958
The reason 1s that this information 1is
compiled with reference to he
Balance-Sheets of the companies con-
cerned as passed at the Annual Gene-
*al Meetings According to section 186
of the Compames Act, 1956 (No. 1 of
1956) the Annual General Meeting
<nould be held by the Companies with-
1 nine months after the expiry of each
financial years, n other words, the
accounts of the Companies in guestion
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for 1938 will become available not be-
fure September, 1050, a3 Shess Gompe-
nles maintain their aceounts by calen-
dar year. The investment in Comiwi-
nies distributing major petroleum pro-
ducts and the refineries in the country
tincluding the Assam Oil Company
‘which has exploration and production
activities also and the investment of
the Standard Vacuum Oil Co. in the
participatory scheme for exploration
in West Bengal) as on 1-1-1058 is as
follows -

(Figures 1z crores of Rs.)

Indian Indian For:i Forej
Investment  Loans lnvemgm mg"
16.32 2.78 13596 9 64

Tota)—183 70

In reply to a similar question (Star-
red Question No 653) oy Shri D. C
Sharma answered on 5-12-1958, it had
been stated \om the basis of the in-
formation furnished by the Oil Compa-
nies themselves) that the total invest-
ment in the Ol Industry as on 1-1-1888
was Rs. 244 crores, representing Rs 214
<rores as foreign investment and Rs. 30
crores ag Indian investment. Those
figures have since been re-checked in
consultation with the Reserve Bank of
India and th: amount of Rs. 183:70
crores, stated above, represents the
correct position.

{c) Government have alreadv gone
in for investment themselves in the
petroleum industry. They are taking
action to set up two new refincries in
1he public se~tor. Further, they have
made considerable investment in the
ofl cxploratior; programme in the pub-
lic sector through the Oil & Natural
Gag Commission, and that programme
is being intensified. Government have
alto a 25% share with the Standard-
Vacuum Oil Company in the pertici-
patory scheme for oil explorstion in
West Bengal. Government is also
having 33 1j3%, share in the Rupee
Company incorporated with the Bur-

Nathorkatiya ocilfields in Assam. Re-
cently, a new company, ‘Indian Oil

Written Anowers

(a) whether there has been any
decline in the production of silver
in India during the last four yesrs;

(b) if so, the reasons therefor; and

(c) the stepy taken to improve the
silver production?

The Minister of Mineg sng OM
(Shri K. D. Maisviya): (s) Yes, Str.

(b) (i) Low percentage of silver
tontent in the lead-zinc-stlver ores
mined by the Metal Corporstion of
India at Zawar and treated for metals;
and

(u) drop in the production of gold,
as a result of poorer ore, mined at
Kolar which has resuited in the re-
duction of silver produced Silver is
recovered during the process of re-
fining gold

(¢) The Metal Corporation of Indna
lias embarked on a scheme of raising
miming and milung capacity of thewr
mine When this scheme 13 fully im-
rlemented the production of silver 's
likely to register a rise

Reorganisation of Commercial Rdu-
cation
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sf re-organisation of Commercial Edu-
cetion by a Joint Committee of the
Inter-University Board, the All India
Council for Technical Education and
the University Grants Commission?

The Depuly Minister of Scientific
Research and Cultural Affairs (Dr. M.
M Das): The Comnuttee held itz
second meeting on the 18th and the
18th June, 1959 and considered ithe re
plies to the Questionnaires received
from over 350 organisations and insti-
tutions Seven papers prepared on
the basis of information received
covering the following aspects of
Commerce Education were discussed

(1) Ayims and objectives of Com
merce Education,

(1) Commerce Courses,

(1) Employment of
Graduates,

(iv) Staff,

(v) Finance,

(v1) Teaching methods, and

Commerce

(vi1) Managenient Education

The Committee has analysed the in-
formathion 50 far received and will
make a fuller study on receipt of fur-
ther rephes Two sub-commuttees
have been appointed for enquiring ir-
{o the details o: Commerce Educatioa
at the Secondary level ang the ques-
tion of practical traming for Com
merce students

Expenditure Tax Act

201 J Shri D. C Sharma:
'LShﬂ Ram Krshan Gopia:

Will the Minister of Fimance be
pleased to state.

(a) the total number of assessees
cegustered during 1858-50 under the
Expenditure-tax Act, and

(b) the amount of tax levied dur-
g the same penod?

The Minister of Finance (8hu
Morarji Desai): (8) 7774

(b) Rs. 60'04 lakhs
142 LSD—4

630
Fire In Ranikhet Cantonment

208 Shri Khushwaqt Rai: Wil the

Minister of Defence be pl
state pleased ‘o

(a) whether 1t 15 a fact that a fire
broke out recently in the Ranikhet
Cantonment market 1n Uttar Pradesn;

(b) the extent of the damage caus-
ed by the fire, and

(c) the reasons for the fire?

The Deputy Minister of Defence
(Sardar Mafjithia): (a) Yes Sir, on
<2nd May 1959

(b) Approximately 112 tenements
69 of which were being used for rem-
dential purposes and 43 for business

Srpo-~cs, were completely burnt
wown In addition, portions of 8
buildings had to be demolished in
order to arrest the spread aof fire

(¢) The mattcr 1s under investiga-
tion bv the Eastern Command and a
report 15 awa.ted

White Cement

209. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the replv given to Starred Quea-
tion No 1333 on the 18th March, 1859
#nd state

(a) whether the suitabihty from
commercial point of view of the pru-
cess developed for production of white
cement has been ascertamed, and

(b) 1if so, with what result?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M Das): (a) Not yet, Sir

(b) Does not arise

Training Abroad

210. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and

Cultaral Affairs be pleased to state:
W

(a) whether 1t iz a fact that many
persons who were sent for higher
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training abroad at Government ex-
penses during 1936-37 fo 1958-69 un
der schemeg administered by hes
Ministry have not returned from thosr
countries even after completion f
their studies;

(b) whether 1t 1s also a fact that
many of them have married and set-
tled there permanently;

(c) if so, the number of such pe:
sons {country-wise); and

(d) the nature of action taken
ageinst them?

The Deputy Minister of Sclentific
Research and Culturs! Affairs (Dr M.
M. Das): (a) No, Sir,

(b) to (@) Do not arise.

Museums In Punjab

Shri Ram Krishan Gupta:
L {shri p C. Sharma:

Will the Minister of Scientific Re-
search and Cuitural Affairs be pleased
10 state:

(a) whether the Government oi
Punjab have submitted any scheme
for development of museutns;

(b) it so, the details thereof; and

(c) the nature of help to be given
by the Central Government?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(b) The scheme envisages financial
assistance for the following items of
development i respect of the State
Museum at Patiala:

(1) Purchase of equipment.

(ii) Settyng up a Laboratory ana
Photographic Section

(ifi) Setting up a Reference Lib
rary.

(iv) Acguuition of art objects.
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(¢) The State Covernment is bHeing
authorised, to incur expenditure to the
extent of Rs. 30,000} during 1880-62
on the Government of Indis’s Account

Polytechnics in Punjah

212, Shri Ram Krishan Gupts: Will
the Minister of Scientific Research sad
Cultural Affairs be pleased to state:

(a) whether the Punjab Govern-
ment has sent any scheme for open-
ing of new Polytechnics n Punjab
during 1959-60 and the remaining
period of 2nd Five Year Plan;

(b) it so, whether the scheme hag
been approved;

(c) it so, the number of such Poly-
technics to be opened during 1959-63
and the remamming period of 2nd Five
Year Plan (with names of places);
and

(d) the natwme of help given by the
Central Government?

The Deputy Minister of Sclentific
Research and Culural Affalrs (Dr.
M M. Das): (a) and (b) Yes, Sir.

(c¢) In all § Polytechnmes are pro-
posed to be opened during the 2nd
Five Year Plan, two as a part of the

tate Plan and three as a part of
Centrally sponsored scheme.

Location of only one Polytechni
under the State Plan, which will be
opened in 1958-80 has been decided by
the Government of Punjab, namely
Chandigarh The Second Polytechnic
is proposed to be established in Hari-
ana Prant and will start later at a
place to be decded by the State
Government,

Proposals regarding the location of
the three Polytechnics under the Cen-
trally sponsored scheme are awaited
trom the State Government.

(d) Government gives help for the
establishment of new polytechnicg as
follows:—

(i) Non-recurring—80%, of the
approved expenditure,



433 Written Answers SRAVANA 14, 1881 (SAKA) Written Answers 634

(i) Recurring—80% of the net
expenditure upto the end of the
Plan period in the case of polytech-
nics estadblished under the State Plan
and for a period of five years from
commencement in the case of poly
technics established under the Cen-
trally sponsored scheme

Ald to Educatiomal Institutions in
Punjab

213. Shri Ajit Singh Sarhadi. Wil
the Minister of Educatign be pleased
to state:

(a) the total financial assistance
allotted to educational institutions in
the Punjab during 1959-60; and

(b) the purpose for which the
amounts are being allotted?

The Minister of Education (Dr K. L
Shrimali): (a) and (b) A sum
Rs. 1,28,983}- has been sanctioned -~
far to educational mnstitutions other
than the Punjab University for con-
ducting educational tours, construction
of buildings of Khalsa Basic Tramning
College, Muktsar, and Post Graduaic
Basic Tramning College, Dharmsala,
financing a research project on pro-
duction of mprovised and hom-*-
made science apparatus for teaching
of science upto Senior Basic stage and
development of rural higher education
at the Kasturba Rural Institution,
Rajpura

2. A Budget provision of Rs 3,55,000
has been made for maintenance of
Basic, Post-Basic and High Schools at
Rajpura and Faridabad.

3. A sum not exceeding Rs 40,00,000
18 proposed to be given to the Punjab
University as rehabilitation grant
and/or loan, In addition, the Univer-
sity Grants Commission proposes to
sanction & sum of Rs. 17,91,233 to
this University for books, staff quart-
ers, improvement of pay-scale of
teachers, hostels and strengthening of
Science Departments. The assistance
to be made available will depend on
actual requirements.

Mining Institutes a¢ Kothagudam and
Guiur

Shri T. B. Vlttal lao

Will the Minster of Scientific Re-
search and Cultural Affairs be pleased
to state.

(a) the amount of expenditure in-
turred by the Central Government m
the yea: 1958-59 for mining institutes
at Kothagudam and Gudur m Andhra
Pradesh, and

(b) the amount sanctioned for the
vear 1959-60?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M Dasj: (a} Grants of Rs. 2,37,500
for Kothagudam  Institute and
Rs 3,00,000 for Gudur Institute were
made by the Central Government dur-
ing 1958-59 The State Government
have reported that an additional ex-
penditure of Rs. 57,878 for Kotha-
gudam Institute and Rs 1,16,422 for
Gudur Institute was mcurred during
that year and this amount will be
rembursed to them during the
current financial year

(b) No grants have yet been
~anctioned for 1959-60. According to
the revised procedure, sanctions for
Central assistance for Plan Schemes
are issued towards the end of ‘he
financial year and in the meanwhile
the State Governments received auto-
matically ways and means advances
from the Centre of a sum equivalent
to 374 of the approved provision made
for assistance to the respective States,
In nine monthly instalmentg beginning
with the month of May.

Educated Unemployment in Bombay

215, Shri Pangarkar: Will the
Mimister of Education be pleased to
state-

(a) the financial assistance given w
the Government of Bombay for imple-
menting the scheme of relieving edu-~
Cﬁ:!d unemployment during 1958-39;
an
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(b) the extent to which the scheme
succeeded in relieving educated un-
employment in Bombay during the
same period?

The Minister of Education (Dr, K.
L, Shrimall): (a) Rs. 5,00,000

(b) 1363 persons were given em-
ployment.

Sultanganj Finds

216. Bhri Raghunsth Singh:
Shri Nardeo Snatak:

Will the Minister of Bcientific Re-
search and Cultural Affairs be pleased
to state whether 1t is a fact that at
Sultangan) 1n Bhagalpur (Bihar:
while digzing a well. some Gunta
period finds were recovered and it is
claimed that the place 1s unlocated
site of Vikramashila University?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): The finds cannot be held to
prove identity with Vikramashila Uni-
versity.
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Visi¢ of U.S National War College
Officery

220 Shri Mahanty: Will the Minis-
ter of Defence be pleased to state’

(a) whether a team of officers and
students from the US. National War
College under the leadership of
Lijeut -Genl. T L Harrold had visited
India; and

(b) 1if so, the purpose of the visit?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir

(b) As part of the College course,
m order to acquaint the students of
the college with foreign countries, ¢he
Government of the US A every yeat
arrangeg visits outside their country
Their visit to India was 1n pursuance
of this normal practice

Grants for Educational Institutions,
Orissa

221 Shri Panigrahi. Will the Min-
1ster of Education be pleased to state

(a) the total amount of financial
assistance given to educational 1nsti-
tutions 1n Onssa m 1957-58 and 1958-
59; and

(b) the purposes for
amounts were given?

The Minister of Education (Dr.
K L. Shrimali):

(8) 1957-s8 -~ Rs 8,15401
1958-59 — Rs. 13,98,420
(b) The grants were given for vari-
eus purposes. During 1957-58 grants
were given to the Utkal University

which the

for research, purchase of hbrary
books, science laboratory, Department
of Sanskrit and Philosophy and for
the establishment of a college of
Engineering Apart from this grants
were also given to other educational
mstitutions for labour and soc.al ser-
vice camps, conducting educational
tours and construction of recreation
halis and a swimming pool

During 1938-59 the Utkal University
received grants for improvement of
salary scales of teachers, extension
work by teachers, research work, pur-
chase of books and equipment, Inter
collegiate youth festival, introduction
of three year degre« (ouise, extcnsion
of the Engineering college at Burla
and construction of a new Block Other
institutions were given grants for edu-
cational tours and purchase of sports
equipment
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Couatraban@ Goods

221 Shrl Vajpayee: Will the Min-
1ster of Finance be pleased to state.

(a) whether it 18 a fact that number
of cases 1n which contraband goods
have been seized from ships plying on
the India-Africa hine, have registered
an increase,

(b) 1if so, the reasons thereof,

(¢) whether 1t 1s a fact that on the
22nd May, 1959 a big consignment of
contraband gold, wrist watches and
cigarette highters was seized from “the
State of Bombay” by the Customs,
and

{(d) 1f so, the details thercof?

The Minister of Finance (Sbri
Morarji Desai) (a) and (b) There
has been no appreciable increase In
the number of cases of contraband
goods scized from ships plying on the
India-Africa line

(¢) and (d) Yes, Sir On rumm-
aging the s.s "“State of Bombay” on
22nd May, 1959 the Bombay Customs
authornities found the follow.ng items
of contraband concealed in various
parts of the ship —

Gold bullion, 40 tolas, valued at
Rs, §,000.

Wrist watches, 7 valued at Rs 420

Cigarette hghters, 36. valued at
Rs 54,

The ownership of these articles
could not be estadlished
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Mncuﬂﬂhuh'r;lm

225, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state.

(a) whether the attention of Gov-
ernment was drawn to the news ap-
pearing 1in “Tripura Katha” a weekly
published at Agartala, Tripura, where-
n Shn Laxi Ram Deb Barma of
South Ramchandraghat, Khowa: has
been reported to have sold his son
due to continued starvation;

(b) the steps taken by Government
to protect the starving families of
Khowa: mn Tripura State, and

(¢) whether Government propose to
provide gratuitous relief in that famine
affected area?

‘The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) Yes
Investigations made by the Admints-
tration revealed however that Shn
Laxi Ram Deb Barma gave his third
son 1n adoption to onec Shri Surendra
Deb Barma of Durgabari in  Sadar
Sub-Division  Shri  Surendra Deb
Barma totally denied the alleged pur-
chase of the baby

(b) Test relief works have been
started at six different places em-
ploying about 1400 persons daily
Ration shops have been opened wher-
ever necessary In fact, the price of
rice 1n Khowair 1s lower than last
year The Admmstration 1s keeping
a close watch on the conditions of the
people Agricultural loans have been
given where necessary Adequate
medical arrangements have been
made

{c) No Both work and foed are
available easily The question of pro-
viding gratuitous relief in the area
does not arise It 1s not correct that
the area is famine affected

Mics

226 Shri Subhuan Ghose: Will the
Minister of Steel, Mines and FPuel be
pleased to state

(a) for what purpose, Mica 1s used
in India,

(b) what was the amount received
by sale of Mica n India by the owners
of Mica Mines 1n 1958,

(¢) what are the foreign countrees
that import Mica from India,

(d) the foreign exchange earned by
export in 1958, and

(¢) whether Government have re-

ceived any representation for the
stoppage of mmport by consignment
system?

The Minister of Mines and Ol
(Shri K D. Malaviya) (a) In the
manufacture of,—

(1) Dry ground mica,
(1) Micamte insulating matenals,
(1) Mica insulating bricks, and

(1v) Condenser films

(b) No information i1s available
Indian Mica 13 largely exported and
the internal consumption 1s estimated
to be roughly 16,000 lbs a year
which accounts for a very small pro-
portion of the trade

{c) The more important countries
importing Mica from India are—

United States of America, Unmted
Kingdom, West Germany, France,
Japan, China, Belgium, Netherlands.
italy and Poland

Some of the other countnes which
take Mica from India are —

Australia, Canada, USSR, Sweden,
Switzerland and Gzechoslovakia

(d) Rs 10,20,38,055
(e) There is no import of mica nto
Ifndia on consignment basis

Northern Mineral Zonal Council

227, Shri Mohammed Elias: Wall the
Minister of Steel, Mines and Fuel be
pleased to state-

(a) whether 1t 1s a fact that the
Northern Mineral Zonal Council met
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at Chandigarh in the month of April,
1089; and

(b) if so, who were the Labour re-
presentatives invited and which labour
orgunisations they represented?

The Minister of Mines and Oil
(8hri K. D. Malaviya): (a) A meeting
of the Zanal Council, Northern Re-
gion, was held at Chundxnrh on the
15th May, 1959.

(b) No Labour representatives

were invited
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Government Servaots ander Manipur
Administration

229. Shri L. Achaw Singh: Will the
Minister of Home Affairs he pleased
to state:

(a) the number of Government set-
vants under the Manipur Administra-
tion as on the 31st July, 1859;

{b) the number of Class I 11 and
Il Officers respectively; and
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{c) the gumber of grade I and

IV officers respectiveiy?

The Minisier of Home Afialry (Skei
G, B, Pant): (a) 4,875,

(b) Class I 31
Class II . 48
Class III (Gazetted) 134

(c) Grade III (Class IIT Non- 2,182
Gazetted).

Grade IV (Class IV) 2.482

Government Officials Going Abread

Shri Morarka:
Dr. Ram Subhag Singh:
Shri Pahadia’

( Shri Hem Raj:

Will the Minister of Finaniee he
pleased to state:

(a) the total number of Govern-
ment officials who went out of India
during the years 1956, 1957 and 1938,

230.

(b) the purpose for which they

went;

(c) the total amount of expenditure
incurred on them; and

(d) the amount of foreign exchange
released?

The Minister ef Finance (Shri
Morarjl Desai): Requisite nforma-
tion 1s being collected from the vari
ous Mimistries,Departments and will
be laid on the Table of the House
when ready

Small Savings

231. Shri N. R. Munisamy: Will the
Miunster of Finance be pleased to
state:

(a) whether there has been any
digparity in Small Savings gross col-
fections and net collections in 1958-
99,

(b) it 50, the ressons therefor,

(c) whether the terget for 1958-50
in small savings was reeched; and

(d) 1t not, the amount of shortfall?
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The Minister of Flaamce (Shri
Bevarjl Deml): (a) and (b). The
difference between the gross and net
aollections is inevitable and is due to
the discharge of Savings Certificates
which are encashable any time after
one year and withdrawals from Post
Ofiice Savings Bank, which are pey-
able at call.

(c) and (d). No target for collec-
tlons was fixed for 1958-39. Against
the revised estimate of Rs. 75 crores,
the actual net collections amounted to
Rs 76-85 crores approximately
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Volantary Ferce for Delhi

238. Pandit D. N. Tiwary: Will the
Minister of Home Affairs be pleascd
to state:

(a) whether a ‘‘voluntary forc?'
to help Government in emergencies
like fire, floods ang epidemics has been
organised according to the decision of
the Delhi Advisory Council taken at
its meeting held on the 23rd Febru-
ary, 1958; and

(b) 1if so, the strength of the volun-
tary force and 1ts financial obligatiors?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes

(b) It is proposed to recrwt 800
Home Guards during the current
financial year 1959-60. An expendi-
ture of Rs. 1:50 lakhs (Rs. 86,000:-
non-recurring and Rs. 64,000]- recur-
ring) has been sanctioned for the pur-
pose
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Open Cast Mining of Lignite at
Palana in Bikaner

286 Shri Kurhan:
* Shri T. B Vittal Rao:

Will the Minister of Steel, Mines
ahg Fuel be pleased to refer to his
ahswer to Unstarred Question No, 3371
on the 2lst April. 1959 and state:

(a) whether the Experts Committee
abpointed to study the possibilities of
Oben cast miming of lignite deposits
at Palana 1n Bikaner, Rajasthan State
has since submitted 1ts report;

(b) if so, what are the main fea-
tures of the report.

(c) whether the Government have
exammed the report, and

(d) f so, the nature of decision
arnved at?

The Minister of Steel, Mines &
Fuel (Sardar Swaran Singh): (a)
No, but it 1s expected to be received
shortly

(b) to (d) Do not arise

Deposits of Iron Ore in Andhra
Pradesh

237. Shri Rami Reddy: Wil the
Minister of Steel, Mines and Fael be
Pleased to state:

(a) whether the Geological Survey
of India in Andhra Pradesh has sur-
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veyed the deposits of 1wron ore
Andhre;

{b) the estimated quantity of the
deposits,

(¢) the places where the wron ore
deposits are available,

{(d) the steps taken by the Govern-
ment for mining this tron ore,

(e) the Railway Stations from
which this iron ore 1s booked to the
Sea Ports and the Sea Ports from
where the 1ron ore 1s exported and

{f) the value of the exports of iron
ore from Andhra Pradesh during th:
last 3 years of the Sccond Five Yea:
Plan Period”

The Minister of Mines and Ol
(8hri K D Malaviya) (a) Yes St

(b) and (c) The estimated quantity
of the deposits 1s of the order of 430
million tons The district-wise break
up 15 follows —

Quantsy
sn mallon

toms
Guntur 296

Neidlore 93
Hyderabad 37
Kurnool 37

Instrica

-4
429 7
say
430
mllion tons
(d) Certain areas are being work
ed by private mine owners The Gov
ernment 1s considering which area
ahould be reserved for exploitation ..
the public sector The question of
exploitation will be considered onj}
subsequently, keeping 1n view the r«
quirement of the country

(e) the important loading stations
are Viyaywada Guntakal Veldury
and Ulukunda The ore 1s exported
from the following ports

Vishakhapatnam Coconada
Masulipatnam and Madras

(1) No specific data regarding the

quantity and value of the iron ore

exported from Andhra Pradesh are
available

6s0

Land Acquisition for Oil Drilling in
Punjab

238 Shri Daljit Singh Wil the
Minister of Steel, Mines and Fuel b=
pleased to state the ares and location
of land that has been acquired for
deep dnlling and structural dnlhng
in Punjab”

The Minister for Mines and Oil
(Shri K D Malaviya): An area of
63 153 acres has been acquireg for
deep drilling at Jawalamukhi m the
District of Kangra The details there
of indicating the location and area
are given below —

I ceation Area
Acres

s Vilage  Gataran  Had
Bast No 76 9 967

2 lTika Bhau Marza

Bohan  Tehsil Dira

Gopipur District
Kang 1 67
3 Tika Kalidhar Mauza 377

Dharang

4 TDika Gatarn  \illage
Bohan 4 4

s Tika Umer  Village
Gumbar 6 2%

6 Tika Rakar Mauza
Dharang 166

~ Tika Bhan Village
Bohan 47

& Tika Kahdhar Mauza
Darang 9

9 Tika Gararan Village
Bohan 19

1v Tika Umer Village
Gummar 118

1t Tika Kahdhar Village
Bohan «6 1

12 Iika Kahdhar Mauza
harang 118

13 Near Jawalamukhs Rh
Station 87
63 153
Aoy

In addition to this, an area of 17 42
acres has been taken on rental basi
for deep dnilling and 073 acres for
structural dnlling a* Jawalamukhi -
District Kangra

2 No land has been acquired a:
Bathula or Janaur: ;n District Hoshiar
pur for deep dnlhing However, an
area of 1 3 acres of evacuee land has

. been purchased at Bathula and 4 acres
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has been taken on rental basis at each
of the place e, Bathula and Janauri
for that purpose Deep drilling at
Janaur: has not yet been atarted

3. No land for structural dnlung
has been acquired either at Bathula or
at Janauri in District Hoshiarpur

Judges of Punjab EHigh Court

239, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased to
state-

(a) the number of judges in the
Punjab High Court at present, and

(b) how many of them began then
career as session judges?

The Minister of State in the Minis
try of Home Affairs (Shri Datar)
(a) 17—(11 permanent and 6 addi-
tional Judges)

(b) 3

Hostel for Tribal Girls in Imphal

240 Shri Warior: Will the Mimstn
of Education be pleased to state

(a) whether 1t 1s a fact that there
18 no hostel in Imphal for tribal girls
studying there, and

(b) 1t so, whether steps are beirg
taken to build a hostel for garls there”

The Minister of Education (Dr K.
L, Shrimail) (a) No Sir

(b) Does not arise

Wealth Tax

241. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state the collection of wealth-tax dur-
ing 1958-59 under the heads

(1) individuals, and
(n) companies®

The Minister of Finance (Shri
Morarji Desal) The collection of
Wealth-tax during 1958-59 1s as fol-
lows-

(1) Individuals

(i1) Companies

Rs 3,71,31,400
Rs 5,61,85,000
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Report of the Commissioner for Sehe-
duled Castes and Schodmied Tribes

248. Shri Daljit Singh: Will  the
Minister of Home Affalr be pleased
to state*

(a) whether the Commissionex for
Scheduled Castes gnd Scheduled
Tribes has submutted his report for
the year 1938-59; and

(b) 1f s0, when & copy of it will be
laid on the Table®

The Deputy Minister of Home
Affairs (Shrimati Alva) (a) Not yat.

(b) Does not arise

1AS and IPS Officers in Punjadb

243 Shri Daljit Singh Will the
Minister of Home Aflairs be pleased
to state

(a) the number of IAS and IPS
officers appomnted in Punjab by direct
recruitment during 1958-59, and

(b) the number among them be-
longing to Scheduled Castes?

The Minister of Home Affairs (Shri
G B Pant) (a) and (b)

Service No ap- No belon-
pomted ging  to
in Pummb  Schiduled

by direcct Castes
recnint-
ment du-
rng
1958-59
IAS 8 1
IPS. . . 2
awafwa wheat
Y @ wew fay Wy M-l
7 gy ¥ Y Fqv w2 fis

(%) 33 wm w1 oW foww
agr o for W forar &,

(fF) sragaw g fo srw &
41 frod of ol e ¥ W
e & sdar twe g § frgnite
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(%) e

(@) gt

(w) o= 2 & gEEa § gart
agt afgd v gem aga wiew 2 o
W A &t T[N Ea @ d
WA WA & 79 fRag 9X A=
wafa @1 QX KA & 3 & am
£

Extensions and re-employments of
Central] Government Officers

*245. Shri Sinhasan Singh: Will the
Minister of Home Affairg be pleased
to state

(a) the number of Central Govern-
ment Class I ang Class 1I officers who
have been given extension or re-em-
ployment, after superannuation in ihe
years 1957-58 and 1958-59 (Ministry/
Department-wise), and

(b) the main reacons for these ex-
tensions and re-employments?

The Mip'ster of State in the Mints-
try of Home Affairs (Shri Datar): (a)
Informat.un 1n respect of the M-
triesiDepartments, fiom whom 1t has
been received 1s given 1n the state
ment laid on the Table [See Appen-
dix I, annexure No 47} Informa-
tion 1n respect of other Ministries|De
partments will be placed on the Table
of the House as soon as 1t 1s received
from them.

(b) The policy of the Governmeat
nf India 18 generally not to continue
superannuated persons, either on ex-
iension of service or on re-employ-
ment basis, except where the public
interest so requires In the case of
scientific and technical personnel, of
whom there 12 at present an overall
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shortage in the country, extenmons of
service are granted liberally,

Reserve Bank of India

246. Shri Ksalika Singh: Wili the
Mimuster of Finance be pleased to
state-

fa) the total amounts of loan grant-
ed by the Reserve Bank of Inda
during 1958-59 to State Co-operative
Banks and other Banks and bodies
(State-wise) for the purpose of pro-
viding credit facilities through various
mediums to agriculturists;

(b) how much of the total amounts
so sanctioned for loan to agricul-
turists 18 for short term and how much
15 for long term,

t¢) whether the Reserve Bank of
India has undertaken to assist the
agriculturists 1n any way other than
by granting the loans as aforesaid; and

(d) if so the details of those
measures”

The Mumister of Finance (Shri
Morarji Desai): (a) and (b) Two
statements giving the required infor-
mat.on are placed on the Table of the
House (See Appendix I, annexure
No 48]

(¢} and (d) Besides providing
short, medium and long-term loans for
agricultural operations and the pro-
cessing or marketing of crops, the
Reserve Bank of India also assists
land mortgage banks by subscribing to
the ordinary and spetial debentures
1ssued by them

Vacancies for Upper Division Clerks'
Postc under the Central Secretariat
Clerical Scheme

247. Shri 8. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state-

(a) the number of Upper Division
Clerks’ posts lying vacant under the
Central Secretariat Clerical Scheme
at present; and

(b) the number likely to be filled
during 19597
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The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (s)
279.

(b) The number of such vacancies
that will be filled during 1858 will
depend on the staff requirements of
the various Minstries and Attached
Ofices during the next few montha.

Defence Services Organisation

M8. Shri 5. M. Banerjes: Will the
Minister of Fisance be pleased to

state:

(a) Whether 1t 1s a fact that 4
advance mncrements have been sanc-
tioned in favour of Lower Division
Clerks working in Defence Services
Organisation;

(b) Whether these increments will
also be sanctioned in favour of other
Lower Diviston Clerks who are also
working, like Defence Services em-
ployees, 1n Offices not covered by the
Central Secretariat Scheme; and

(¢) if not, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) The Lower
Division Clerks of the Armed Forces
Headquarters and the Office of the
Director General of Ordnance
Factories are eligible for advance
mcrements as follows:

(1) Two advance jincrements to
Lower Division Clerks who pass
either confirmed in the Lower Divi-
sion Clerks' grade or who are tem-
porary but have completed three
years’ continuous service in  that
grade and are considered suitable
for confirmation.

(1) Two additional increments to
Lower Division Clerks who pass
the typewriting test (at 40 words
per wminute) held by the Union Pub.
e Service Commission.

(b) and (c). It has been decided that
the qunﬁop of giving similar advance
increments to lower Division Clerks
serving in other Offices not particf.
pating in the Central Becretarist Cle-

AUGUST 8, 1980
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vidal Servica Bcheme shoulad be can-
smndammmmmm has
made its recommendations,

‘epealln;olmlhwshm

250. Shrl Bangshi Thakur: Wil the
Mimster of Home Affairs be pleased

(a) whether it is a tact that a num-
ber of old laws relating to various
subjects and enacted during the time
of Msharajas are stil} in force in Tri-
pura;

(b) whether it is slso a fact that
most of the old laws mentioned above
are out of print; and

(¢) if s0, when those old laws will
be repealed and new Jaws enacted or
the old laws reprinted?

The Minister of State in the Minis-
tyry of Home Affairs (Shri Datar): (a)
es,

(b) and (c) 1t s true that a num-
ber of old laws enacted by the Maha-
fajas are now out of print Some of
them are expected to be repealed
when the proposed landi reforms
mea ures for Tripura are enacted.
Steps are being taken to have the
other laws printed

Jhumia Rehabilitation

251 Shri Bangshi Thakar: Wil
the Mimister of Howe Affatrs  be
pleased to state:

(a) the progress made so far with
regard to Jhumia rehabilitation n
Sabroom, Dharmanagar, Kailasahar,
Kamalpur, Sardar and Amarpur in

(b) the number of families that
have been rehabilitated so far; and

(¢) the number of those that are
yel to be rehabilitated?

The Deputy Minister of Homse
Affairs (Shrimat! Alva): (®) to (c).
The information is being collected wnd
will be 1aid on the Table of the House
as soon as it is recelved.
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Engineeriug Coliege, Guiburga

and Cullural Affalrs be pleased to
refer to the reply given to Unstarred
Question No 3182 on the 16th Apnl,
1959 and state whether the Govern-
ment have taken any decision on the
recommendation made by the South-
ern Regional Committee of the All
India Council for Technical Education
to give loan of 8 lakhs rupees to the
Engineering College, Gulburga 1n
Mysore State for construction of
hostels®

The Deputy Minister for Scientific
Research and Cultural Aftairs (Dr.
M. M. Das): Government has accept-
ed 1n prninciple the recommendation
to gwve a loan to Gulburga Engineer-
ing College for the construction of
students’ hostels The exact amount
will be szettled on receipt of detailed
plans and estimates

Limestone Quarries in Purunapani

253. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state the monthly output
of Limestone m the Purnapani quar-
nes from January to June, 1959
monthwise®

‘The Minister of Mines and Oil (Shri
K. D Malaviya): The monthly out-
put of humestone at the Purnapan
quarnies of the Hindustan Stee]l Ltd
for the period January to June, 1959

was as follows:— .t

Quanniy

1 ons)

January . 4,708
February . 4,048
March .. 3,194
April 2,352
May 2,902
June 3,735

Pousiens

254. Shri Easwara Iyer: Will the
Minister of Finance be pleased to state

whether 1t 15 a fact that the families
of the temporary Government em-
ployees who die while they are n
service are not enfitled to any pen-
sionary benefitg?

The Minister of Finance (Shri
Morarji Desai): The existing rules
and orders goverming the grant of
pensionary benefits to the famihes of
Government employees do not pro-
vide for an ordinary family pension/
gratuity to the fanuhes of temporary
Government servants who die while
they are m service Where, however,
the death of the employee 13 due to
nisk of office or special risk of office,
the family gets family pension/gra-
tuity under the Extraordinary Pen-
<jon Rules

Talkad Temples

255 Shri Siddiah: W:ll the Minster
of Scientific Research and Cultaral
Affairs be pleased to state

(a) whether Government are aware
that * Panchalinga Darshan” will take
place in Talkad, Mysore Dastrict,
Mysore State in the month of Novem-
ber, 1959, and

{b) if so, whether the Government
proposes to provide additional
amounts for the special repairs of the
ancient temples of national 1mport-
ance n that place?

The Deputy Minister of Scientific
Research and Cultural Affsirs (Dr.
M M Das): (a) Yes, Sir

(b) No, Sir The temples are in a
sound state of preservation and do not
require any mmmediate repairs
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o. IR w00 (—) 21t Mr. Speaker: Now, Papers to be
tc. qfimams . 583 NR Lagd on the Table.
~ Shri S. M. Banerjee (Kanpur):
e @ dre wifer R t Sir, 1 have a submission to make....
e wo,03 L Shri A. K. Gopalan (Kasergod): I

want to know about the adjournment
e e o motion which I had given
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Mr. Speaker: I have disallowed it.

Shri A. K. Gopalan: I want to know

the reason why you have disallowed
it.

Mr, Speaker: 1 have communica-
ed it to him already. It is open to
me to bring up an adjournment mo-
tion here and then give the reason, or
communicate 1t to the hon. Member
1 shall send 1t to hum.

Shri A. K. Gopalan: I want to know
why I should not know the reason
why you have disallowed my adjourn-
ment motion.

Mr, Speaker: I am sending 1t on to
him I have already told him.

Shri A. K. Gopalan: You have not
told me the reason What you have
told me 1s that you have not allowed
the adjournment motion, because you
said that I had not sent 1t to the
Home Mister That 1s not a reason
for disallowmng the adjournment
motion As far as the adjournment
motion is concerned, there 15 no ques-
tion of sending it to the lome Minis-
ter

Mr, Speaker: It i1s for me I do not
allow. Ags for the reasons why I dis-
allow, 1t 1s for me to find out if it
1s an adjournment motion that has
to be allowed to be talked over here;
or even, at the preliminary stage, if
I have a doubt, I may ask the hon.
Member to explain certain matters to
me to enable me to decide whether 1
should give my consent or not. In
other cases, where I am clear that
consent ought not to be given, I do
not give any reasons, and I disallow
them.

It is not open to the hon. Members
to scan those things. Hon Members
are not allowed to scan as to why I
have disallowed; that will be entering
into an argument,

There are three categories. I do not
allow in some cases, where I am
thoroughly satisfied; in some other

142 L.S.D 8.
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cases where I am not satisfied, I bring
them up here for the purpose of
finding out whether I should give con-
sent or not. The third category is
where when I give consent, I ask some
hon. Members to rise in their seats,
to find out 1f the motion is supported
by fifty Members.

So, these are the three categories 1
have adopted the procedure for the
first category here, and I have dis-
allowed it. I did not give my consent.
It 15 not open to any hon Member
here to ask me on what grounds
I have done so, or to enter into a dis-
cussion regarding this I have dis-
allowed this.

Shri A. K. Gopalan: According to
the rules, you have to give the
reasons here, and state whether it is
out of order, or whether there are
any other reasons

Shrimati Renu Chakravartty (Basir-
hat): After’ the Proclamation, every-
thing about Kerala can come up 1n
this House

Shri A, K. Gopalan: And 1t 1s not
only that The Legislative Assembly
of the State i1s not there, and, that 1s
the reasen why it should be taken up
here

Shri Tyagi (Dehra Dun): What is
the wording of the rule”

Mr. Speaker: Which 1s the rule? Is
1t rule 56?

Shri Vasudevan Nair (Thiruvella):
Now, where are we to go for relief?

Shrimati Renu Chakravartty: You
have taken 1t upon yourself to dis-
cuss everything about Kerala here,
and every day, you are going to allow
a discussion about Kerala here, but
we cannot bring up anything here.
People are bemng raped, and you say
that everything cannot be discussed.
{Interruptions)

Shri A. K. Gopalan: I do not know
why you have disallowed it. Even
yesterday, I sent you all the mnterhl.
1 sent them to the Home Minister
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also. I do not know why you do not
allow it. The Legpslative Assembly
is not there. So, where will the
people of Kerala represent, if there
are certain matters of arson, loot,
murder and other things? You say
that I should not raise them here . ..

Mr, Speaker: Order, order The
hon Member said that I must give
the reasons for disallowing i1t. I do
not find anything to that effect in the
rules Rule 56 reads thus

“Subject to the provisions of
these rules, a motion for adjourn-
ment of the business of the House
tr vl purpoer & cdwusarg o
defirate matter of urgent public
importance may be made with the
consent of she Speaker”

I have refused my eonsent

Shwt A. K. Gepulan: I want to
know the reason for st
SArl V. P. Nayar (Quilon): On a

pomnt of order

Shrd A. K. Gepalan: I want to raise
another point. You have said that you
have refused consent I want to know
what can be done, when the Assembly
18 not there, when the Assembly has
been dissolved, if you smply say
like this? You have, of course, got
the right to say everything; that 1s
correct. But what ecan be done when
the Assembly 1s not there? Yeu sum-
ply say that you have disallowed 1t,

gving any reason. What 1s
the reason? Is it not & matter of
urgent public importance?® Or s it
& matter which 13 out of order” You
simply say that you have disallowed
#. I want t0 know why you say
ke that, without gmiving any reason.

Skri V. P. Nayar: I want to raise a
point of order on this. My pont of
arder is this, that the scope of admis-
sibility of an adjournment motion on
any matter pertamning to Kerala, in
this context, has to be determined not
on the basis of the rules of procedure
of this House, dut on the basis of the
rtles of procedure of the erstwhile
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Legislative Assembly of Kerala, My
argument is this. (Laughter) why
should hon. Members laugh. Let
them hear me. If they patiently hesr
me, they will be educated. Why do
they deny themgelves a rare oppor-
tunity of getting educated? I am
posing this question to you. (Inter-
ruptions)

Mr. Speaker: The hon. Members is
raising a point of order Let me hear
hm.

Shrf V. P. Nayar: I have stated the
point We have now assumed the
functions of the {egislative Assembly
of Kerala, because 1t has been dissolv-
ed by the Proclamation of the Presi-
dent. What does the Presdent say in
s Proclamation? If you will please
Toad para V of that Proclamation, you
will see that it runs thus:

“Any reference in the Consti-
tution to the Governor shal m
relation to the said State be
construed as a reference to the
President, and any reference
therein to the legislature or
Legislative Assembly of the State
shall, m so far as it relates to
the functions and powers thereof,
be construed as a reference to
Parhament, and in particular, the
references m article 213 to the
Governor and to the Lemslature
or Legslative Assembly of the
State shall be construed as refe-
rences to the President and to
Parliament respectively:”

May I ask what are the references
there? There is reference to certain
articles of the Comstaitution in the
proviso following it, none of which
turtails the powers of the Legislative
Assembly,

The point which I want to impress
upon you is that in this context,
Svery subject which could have been
KTlowed for discuseion in the Legisia-
live Assembly of Kerals, becomes, by



665 Ba; Motien  SRAVANA 14, 1881 (§AKA)

virtue of this Proclamation, admis-
sible for such discussion in the
Parliament also, s0 that the rules
which you have applied for not giving
consent to our adjournment motion
cannot be applied; and you will have
to see whether this matter, if raised
in the Legislative Assembly of Kerala,
would have been admissible theve. If
it was admissible there, then, merely
by virtue of the Presudent’s Procla-
mation, we 1n this House are entitied
to discuss it.

Mr. Speaker: So far as that i1s con-
cerned, the Proclamation was 1ssued
under article 356 of the Constitution,
and clause 1(b) of that article reads
thus:

“declare that the powers of the
Legislature of the State shall be
exercisable by or under the autho-
nity of Parlrament”.

Hon Members are aware that under
the Constitution, there are subjects
which have been absolutely given to
the States, there are other subjects
gven to the Centre, and there are
some other subjects which are
common to both the Centre and the
States.

Now, we have taken over, or this
Parhament has taken over junsdic-
tion over those subjects, which, but
for the Proclamation, the State
Legislature alone will be competent
to discuss That 18 the substantive
portion of at.

But so far ag the procedure is con-
cerned, it is the procedure of this
Houge that will rule, not the proce-
dure of that Assembly. .

Shrt V. P. Nayar: 1 do not say. .

Mr. Speaker: No, no Therefore, it
is not competent for the hon Mem-
ber to ask me to look into those rules
and be governed by the rules of
procedure of the Legislative Assem-
bly. That House has been superseded.
All the powers under List I have
been taken over here, We are exer-
cising those rights. We are governed
by the Rules of Procedure of this
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House. 1 have acted in accordance
with the Rules of Procedure of this
House, Therefore, there is 30 point of

Shrimatt Beme Chakeawvarity: May
Y say a few words?

Shri V. P. Nayar: May I secek a
clarificatson? In that case, 13 it your
rulmg that although Parliament has
assumed the functions of the Legis-
Iative Assembly of Kerala, we shall
»not discuss here any subject which
is referred to in the State List?
(Interruption)

the subjects in the State IList which
that Eegislature could discuss willt be
discussed here But we are not bound
by the Rules of Procedure of that
Legislature that has been superseded.
The Rules of Procedure of this House
will govern us. As regards the
subject-matter, we will fook into that.

Shri V. P, Nayar: You have not
understood me properly.

shri A. K. Gopalan: In this parti-
cular case, you dud not evea hear me.
Still you think yeu arve
sstisfied. In the Chamber, you told
me something else. Here you sy
something different

Mr. Speaker: I am sorry; I do not
know how he misunderstood me. 1
never said I will allew this discussion
here I said, I disallowed it even m
the Chamber I do not know how
he understood me wrongly.

Shri A. K. Gogalan: What are the
reasons for it?

Shrimati Renu Chakravarity: This
18 a serious situation.

Shri A K Gopalan: I want to
know why you did not even say
why it is disallowed. I only want
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why you have done it today? That is
what I want to know.

Shrimati Rean Chakravartty: Wo-
men are being raped. You are not
even allowing thie matter to be raised
here. It 1s not Communists alone
who have sent telegrams. The Exhava
Asgocistion, SNDP people, have
sgnt telegrams. You are not allowing
it to be raised here, but you will allow
people like Dr, K. B. Menon to raise
all sorts of things here.

Shri Tyagi: On a point of order.

Mr. Spesaker: What is the point of
order? There is no point of order.

It was only day before yesterday
that Shn A. K. Gopalan brought for-
ward a similar motion here 1 made
my observations then and then he also
agreed that these matters must be
brought before, or intimated to, the
hon. the Home Minmister. The Home
Minister said that he would always
look into them. That 1s number one.
Secondly, every ordinary matter of
law and order even in the Union Ter-
ritories does not come up immediatety
Yefore Parhament. If so, we will be
just flooded only with those matters
(Interruptions). Should whatever may
be happening in Kerala, according to
them be repeated on the floor of the
House here” (Interruptions)

Shri Nagi Reddy (Anantapur): We
would like to know what we should
do.

Mr. Speaker: All that I am saying
is this, that it was only day before
yesterday that a similar matter was
brought up here.

Shri A. K. Gopalan: You had not
the patience to hear why I brought
it today. You have not given me an
opportunity to explain my reasons ..

Mr. Speaker: Papers to be laid on
the Table. Shri Morarji Desai.

Shri A. K. Gopalan: When I brou-
ght in an adjournment motion, you
did not even allow me to explain why
I brought it here. It is my right to
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explain that But you do not allow
me two minutes to do so, Stll you
talk like that.

Shri V. P. Nayar: The Aesembly in
Kerala is not functioning. Where
are we to go to discuss this matter?

Shri Muhammed Bilas (Howrah):
When the Kerala Assembly was func-
tioning, you allowed an adjournment
motion to be brought before the
House by some other party. Now we
are not allowed that right. Women
are bemng raped. We cannot hear this
argument being raised when adjourn-
ment motions of other parties are al-
lowed to be brought in. This House
should be adjourned this time (Inter-
ruptions). We shall force you to allow
this motion

Mr Speaker: No.

Shri S. M. Banerjee: Women have
been raped (Interruptions).

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): May I say a word” It is not
for me, Sir, to say anyvthing about
your ruling

That 1s for you to give Bu‘ I would
like to ask the Leader or the Deputy
Leader of the Communist Group who
tabled thic motion whether he thinks
that this type of behaviour i1s condu-
caive to carry on work in this House
(Interruptions)

Shri Sadhan Gupta (Calcutta-East):
Is rape conducive to democracy?

An Hon Member: You are telling
us about conduct and behaviour.

Ld
Shri Jawaharlal Nehrn: I should
like a quiet, not a noisy but a quiet,
answer from the Deputy Leader of the
Communist Group U this is his idea
of Parliamentary behaviour (Inter-
ruptions).

Shri Muhammed Fllas: You are
speaking of parliamentary demo-
cracy! You are the man who is des-
troying democracy in this country.

Mr. Speaker: Hafiz Mohammad
Ibrahim.



869  He: Motion  SRAVANA 14, 1881 (SAKA)

Shei A. K. Gepalan: The Prims Mi-
anister has asked me a guestion.

You also said something and asked
me why I brought it now I must be
given a chance to say why I brought
this adjournment motion.

Mr, Speaker: I did not ask hum

Shri A. K. Gopalan: You did not
allow me to talk

Mr, Speaker: I dud not ask hum any
reasons I said I disallowed it

Shri A, K. Gopalan: You saud that
only two days back the matter was
brought up here and asked why I was
brnging up the matter again

Mr. Speaker: I did not ask him

Shri A. K. Gopalan: I sent a letter to
Dr Ramaknshna Rao I sent a copy
thereof to you yesterday I forwarded
a copy yesterdav to the Home Mimis-
ter also Is this a behaviour which
1s against parliamentary democracy?
Nobody does all these thungs before
bringing in an adjournment motion
But I had been careful enough to do
all these things, I had been careful
enough to write to the Governor, I
had been careful enough to write to
the Speaker even yesterday saving
that certain things have happened
after that That 1s what I have done
I did not bring forward the adjo rn-
ment motion before domg all those
things But what 1s the reason why 1
have not been given even two minutes
to explain my case? This 1s not the
procedure that 1s followed everyday
here The Speaker will at least hear,
he will ask ‘What have you to say?’
and then he will say ‘I disallow 1t’
But 1n this particular case, why 1s 1t
said that nothing should be said here”
That 1s what I want to know

I know that the adjournment motion
will not be allowed here, I also know
that when one telegram was brought
here, for ten minutes speeches were
made saying that there was msecunty
in Kerala, that life and property were
not safe etc Here 1t 1s not hke that
1 wanted to press the matter and say
why I had brought it here That was
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not allowed I want to know the rea-
son for that The Prime Minister asks:
is this parliamentary democracy’ I do
not know how to answer that.

Shri Jawaharial Nebru: I was not
saying anything about the adyourn-
ment motion That 1s for you to de-
cide I was merely venturing, in all
humility, to ask the Deputy Leader of
the Communist Group if the various
gestures and noises that were made on
the other side were parhamentary
(Interruptions)

Shri A. K. Gopalan: I want to ask
the Prime Minister whether he has not
heard the noises from the other side
when the Speaker had to intervenc

Shri Nagi Reddy: Bigger noises were
made from the other side, he wa, not
here that day (Interruptions)

Mr Speaker: Order, order

Shri V. P Nayar: You ask your
own people Even when I raised a
point of order, they shouted at me

Mr Speaker: I never wanted to
make any discnmination regardmg
this matter This is, no doubt, a serious
matter The other day I asked Shri
A K Gopalan to read out a statement
I did not stop him during the course
of his statement He referred to all
those matters and showed a bunch of
telegrams

Shri A K Gopalan: 1 d&id not refer
to them There are other other things
that have happened afterwards I did
not want to refer to matters which
have already been referred to But you
did not even hear me

Mr Speaker: It I allowed the ad-
journment motion, pos ibly, he might
have referred to all those items tn ex-
tenso but I immediately requested the
hon Home Minister to say what he
had to say He smd that from a dis-
tance 1t was not possible to go into
those matters Therefore, he imme-
diately engaged himself in corres-
pondence wath the Governor of the
State who 18 1n charge of the Adminis-
tration, to look into those matters; ba
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even advised that Shri A. K. Gopalan
should, in the first instance, go to the
Governor. All this took place only a
¢couple of days ago, Some other inci-
dents might have occurred after
that. But now we have fixed
up a discussion of this matter,
deciding as to how best it ought to be
regulated. This was done when the
matter was brought up here.

Secondly, so far I have ruled from
time to time that wherever even in a
Union Territory there are matters
which are to be regulated by way of
law and order locally, we do not bring
them up here. That is number two.
Then, it is & contiuing matter. That
is number 3. In the circumstances,
even accepting all the statements to
be true, it is for me to decide whether
any discussion here of this matter
which has been continuing for some
time soon after the Proclamation,
would serve any useful purpose or
whether it will only create further
disturbances there instead of bring-
ing about order. ¥or all these rea-
sons I said I was not going to give
my consent. I do not feel that any
discussion at this stage will in any
way be helpful in removing some of
the difficulties that might have arisen
soon after the Proclamation was is-
sued. I feel that these matters will be
gettled ere long and we will have to
decide the details later on. Therefore,
1 would appeal to 8ll hon. Members
to wait for a day or two and bring up
all matters,

In the meanwhile, I am sure, the
hon. Home Minister will once again
write to the Governor to see—irres-
pective of any discussion here—that
no such incident takes place there, I
would request Shri Gopalan to hand
over sll these telegrams, and whatever
papers have been sent to me 30 that
I shali pess them on to the hon. Home
Minister. I shall also be watching this
matter from time to time.

I am sure every hon, Member here
is intetestediin this because once @
Proclamation is insued, it is this House
@ut i responsible. I am  aware of
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o aﬂz day bef nd
t¢hat 30 soon ‘ ore yester-
déy this need not be taken up. Let us
whit and see. Under these circums-
tahces I once again request the

Leader of the Communist Party to be
a little patient. I? anything happens,
I am always here. I do not make any
discrimination between......

Shri A. K. Gopalan: Sir, I have al-
ways been patient; for the last 7 years
1 pave been patient; I will also be pa~
tient hereafter. I would only say that
it you had allowed me at least one-
fourth of the time that you have taken,
1 would have explained that it is not
only an instance of murder (Interrup-
twns). It 1s not onlvy one instance af
murder. There is a policy of annihi-
lation of the communist party mem-
bers and sympathisers to see that the
elections are not conducted. So, it is
a deliberate policy. It is not a ques-
tion of one murder. It is the duty
of Parliament to see whether peace
can be restored and what are the ways
in which peace can be restored. You
did not even hear me and said that it
is only a matter of law and order. I
am not taking this as only a question
of law and order; I am not taking it
that way. Violence has been let loose.
It you had allowed me a minute or
two you would have understood what
the leaders of the Vimochan Samara
Samiti are saying. They ‘say the com-
munist government must go; the party
must be annihilated and that is being
foljowed here (Interruptions).

o, I want to ask the Central Gov-
ernment whether they are allowing
the policy of annihilation of the com-
munist party or whether they want a
policy of peace. If they want peace,
the communist party is ready to help
them. Let us understand why this is
happening.  Letters and telegrams
have come in. That is why I wanted
two minutes to explain. That is why
1 wanted a discussion and you did not
allow me even two minutes to ex-
plain.

Mr. Speaker: T will allow him full
opportunity. Two days have beea al
lotted for this discussion. Therefore,



Mr, Speaker: Along with the Pro-
clamation you may discuss what steps
are to be taken to maintain law and
order. No particular party shall be
annjhilated which is entitled to func-
tion as any other party in this
country. .

Now, let us go the next item.

Shri 8. M. Banerjee: Sir, what
about the other adjournment motion?
‘Three people have died. It is not
Kerala and law and order. Three
people have died in that area

Shri T. B. Vittal Rao (Khammam):
Sir, let us have it tomorrow.

Mr. Speaker: 1t is fixed for the 17th.

Shri T. B. Vittal Rao: Seventeenth
will be too late. Conditions are
deteriorating. Yet us have it
tomorrow. (Interruptions).

Shri Vasudevan Nair (Thiruvella):
Sir, people have begun to evacuate
from a particular area. They cannot
live there upto the 17th. Two women
have been raped in Ambalapugha.

Mr. Speaker: Papers to be laid an
the Table.

PAPERS LAID ON THE TABLE

ACTUARY’S REPORT ON Lire INSURANCE
CORPORATION OF INDIA

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table, under Section 29 of the Life
Insuyrance Corporation Act, 1966, a
copy of the Actuary’s Report on the
financial condition of the business of
the Life Ipsurance Corporation .of
India including a wvaluation of the
labilities of the  Corporstion .88 opn
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31st December, 1057, {[Placed én
Library, See No. LT-1478/591.

Frogp ConTROL PROGRAMME

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim): I
beg to lay on the Table a copy of a
Statement regarding the Flood con-
trol programme and the flood situation
in the country. [Placed wn Library.
See No. LT-1474/69].

NOTIFICATIONS UNDER MINES AND
MinzraLs (REGULATION AND DCreviior-
MeNT) Acr

Zhe Minister of Mines and Oil
(Shri X. D. Malavliya): Sir, I beg to
lay on the Table, under sub-section
(1) of section 28 of the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957, a copy of each of the
following Notifications:

(1) G.SR. No. 387 cdated the 4th
April, 1959 making certain
amendments to the Minerals
Conservation and Deévelop~
ment Rules, 1058,

(h) GSR. No. 388 dated the 4th
April, 1959.

(iii) G.S.R. No. 729 dated the 27th
June, 1939,

(lv) G:S.R. No. 862 dated the 25th
July, 1958 making certain
amendment to the Mineral
Conservation and Develop-
ment Rules, 1958.

{Placed in Library, See No. LT-1475/
59].

NOTIFICATIONS UND&R ALL - Dddra
vices ACT

The Minister of State .In the Min-
ixtry of Jiome Affaiys. (Shyi Datar):
Sir, I beg to lay on the Table, under
sub-section (2) of section 8 of the
All-India Services Act, 1951, a copy
of each of the following notifications:

(1) G.S.R. No. 852 dated the 6th
June, 1959 making ceriain
amendments to the All India
Services (Providest Nund)
Rules, 1888,
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(2) G.S.R. No. 658 dated the 6th
June, 1859 making certain
amendments to the Indian
Civil Service Provident Fund
Rules, 1043,

(3) G.S.R. No. 654 dated the 8th
June, 1959 making certain
emendments to the Indian
Civil Service (Non-European
Members) Provident Fund
Rules, 1948,

(4) G.S.R. No. 6585 dated the 6th
June, 1959 making certain
amendments to the Secrefary
of State Services (General

: Provident Fund) Rules, 1943

(8) G S.R. No. 845 dated the 23th
July, 1959 making certain
amendments to the Indian
Administrative Service (Pay)
Rules, 1954

(6) GS.R. No 846 dated the 25th
July, 1959 making certain
amendments to the Indian
Police Service (Pay) Rules,

iy 1954.

(7) GS.R No 850 dated the 25th
July, 1959 making certain
further amendments to the
All-India Services (Provident
Fund) Rules, 1955

(8) GS.R No. 851 dated the 23th
July, 1959 making certain
further amendments to tne
Indian Civil Service Prowi-
dent Fund Rules, 1942

(9) GSR No 852 dated the 25th
July, 1859 making certain
amendments to the Secretary
of State Services (General
Provident Fund) Rules, 1943

[Placed in Library, See No LT-1476/
59].

AmMENDMENT TO DELHY MUNnIcIrar Cor-
PORATION (ELECTION OF COUNCILLORS)
RuLzs

Shri Datar: Sir, I beg to lay on the
Table, under sub-section (2) of sec-
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tion 479 of the Delhi Municipal Cor-
poratien Act, 1937, a copy of Notifien-
tion No. 22/2/88-Dethi duted the 16th
July, 1059 naking certain amendment
to the Delhi Municipal Corporation
(Blection of Councillors) Rules, 1858,
Published in Delhi Geazette, [Placed
in Library, See No. LT-1477/50).

AmENpMENTS 70 MDusrers (ALiow-
ANces, MIDICAL TREATMENT AND OTHER
PRIVILEGES) Rureg

Shri Datar: 8Sir, I beg to lay on the
Table, under sub-section (2) of section
11 of the Salaries and allowances of
Ministers Act, 1952, a copy of Notfi-
cation No. G.S.R. 592 dated the 16th
May, 1959 making certain further
amendments to the Ministers (Allow-
ances, Medical Treatment and other
Privileges) Rules, 1957. [Placed n
Library, See No LT-1478/59].

AMENDMFNTS TO MEDICINAL AND TonLxr
PrePARATIONS (ExcI1se Duries) Rures

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub section (4)
of scction 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a copy of each of the fol-
lowing Notifications, making certain
further amendments to the Medicinal
and Toilet Preparations (Excise
Duties) Rules, 1956

(1) GSR No 617 dated the 30th
May, 1959

(1) GSR No 754 dated the 4th
July, 1859

{Placed in Library, See No LT-1479/
59]

NOTIFICATIONS UNDER SEs CuUsTOMS
Act

Shri B. R. Bhagat: Sir, I beg to lay
on the Table, under sub-section &)
of section 43B of the Sea Customs Act,
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1878, a copy of each of the following
Notifications:

() G.S.R. No. 519 dated the 2nd
May, 1859.

(ii) G.S.R. No. 520 dated the 2nd
May, 1958 making certain
further amendment to the
Customs Duties Drawback
(Brand Rates) Rules, 1958.

(iii) G.S.R. No. 540 dated the 9th
May, 1859 making certain
further amendment to the
Customs Duties Drawback
(Fixed Rates) Rules, 1958.

(iv) G.S.R. No. 543 dated the 9th
Way, 1999.

(v) G.SR. No 566 dated the 16th
May, 1859

(v1) GS.R. No 567 dated the 16th
May, 1959 making certain
further amendment to the
Customs Duties Drawtack
(Fixed Rates) Rules, 1958

(vi1) GSR No 568 dated the 16th
May, 1959.

(vii1) GSR No 569 dated the 16th
May, 1859 making certamn
amcndment to the Customs
duties Drawback (Fixed
Rates) Rules, 1958.

(1x) GSR No 570 dated the 16th
May, 1959 making certain
amendment to the Customs
Duties Drawback (Fixed
Rates) Rules, 1958,

(x) GSR. No 621 dated the 30th
May, 1859 making certain
further amendment to the
Customs Duties Drawback
(Gold Jewellery) Rules, 1957

(x1) GS.R. No. 622 dated the 30th
May, 1939 makmg cerlain
further amendment to the
Customs Duties Drawback
(Brand Rates) Rules, 1958
and Customs Duties Drawback
(Fixed Rates) Rules, 1888.
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(xii) G.8.R. No. 626 dat€d the 30th
May, 1959. :

(xi1i) G S.R. No. 627 dated the 30thn
May, 1958 making certain
further amendment to the-
Customs Duties Drawback
(Fixed Rates) Rules, 1958

(Placed in Library, See No. LT-1480/"
59].

NOTIFICATIONS UNDER SzA Custroms
ACT AND CENTRAL Exciseks Anp Sary
Acr

Shri B. R. Bhagat: Sir, I beg to lay
ont the Table, under sub-section (4)
of euom 435 of the Tea Toviuns Ay,
1878 and section 38 of the Central
Excises and Salt Act, 1944, a copy of
each of the following Not:fications: —

(1) GSR No 571 dated the 16th
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Central Excise
Duties Refund (Fixed Rates)
Rules, 1958.

(1) GSR No. 572 dated the 16th
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Central Excize
Duties Refund (Fixcd Rates)
Rules, 1958.

(u) GSR No 629 dated the 30th
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Central Excise
Dut es Refund (Brand Ratez)
Rules, 1958 and Customs and
Central Excise Duties Refund
(Fixed Rates) Rules, 1958.

{(1v) GSR No. 630 dated the 30th
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Central Excise
Duties Refund (Fixed Rates)
Rules, 1958

{Placed in Library, See No. LT-1481/"
69].
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AnENDMENTS 19 REFRXSENTATION OF
e Prorie (PREPARATION Oor ELEC10~
rax Rours) Ruiss

“The Deputy Minixier of Law (Bhrl
‘Hajarnavis) : 8ir, I beg to lay on the
Table, under sub-section (8) of sec-
‘¢ion 28 of the Representation of the
People Act, 1950, a copy of Notifica-
tion No. G.S.R. 873 dated the 24th
July, 1859 making certain further
amendments to the Representation of
the People (Preparation of Electoral
Rolls) Rules, 1956 [Placed wn Lsbrary,
See No. LT-1482/59].

REPORT OF REHABILITATION FINANCE
ADMINISTRATION

The Deputy Minister of Finance
{Shrimati Tarkeshwari Sinha): Sir,
I beg to lay on the Table, under sub-
section (2) of section 18 of the Reha-
bilitation Finance Administration Act,
1948, a copy of the Report of the
Rehabilitation Finance Administration
for the half year ended 31st December,
1958. [Placed in Library, See No. LT-
1483/59].

ANNUAL REFORT OF TRE TRIPURA STATE
BANK LImMrrEd

Shrimati Tarkeshwarl Sinha: Sir, 1
beg to lay on the Table, under sub-
section (1) of section 639 of the Com-
panies Act, 1956, a copy of each of the
following papers:—

(1) Report on the working of the
Tripura State Bank Limited
during the year ended the 31st
December, 1957.

(2) Directors’ Report with Acco-
unts of the Tripura State
Bank Limited and the Audi-
tor’s Repott for the year end-
ed the 81st December, 1957

(8) Letter No. 1-Rep. 11-85/58
dated the 5th January, 1858
from the Director of Commer-
cial Audit, New Declhi to the
General Manager, Tripura
State Bank Limited, Agartala.

{Placed in Library, See No, LT-1484/

893,
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Dakota of Kalingz Airliner
OPINIGONS QN BUL

Sardar A, B, Saipal (Janjgir): Sir,
I lay on the Table Paper No. 11 to the
Bull to provide for the better adminis-
tration of Sikh Gurdwaras situated in
different States of Indian Union and
for inquiries into matters connected
therewith which was circulated for
the purpose of eliciting opimion there-
on by the direction of the House on
the 12th December, 1958.

12.27 hrs.

STATEMENT RE: CRASH OF
DAKOTA OF KALINGA AIRLINES

The Minister of Transport and Com-
munications (Shri S, K. Patil): Sir, I

regret to inform the House....

Shri S M. Banerjee (Kanpur): 1
am told that this 1s & non-scheduled
operator and in this particular lipe
Shr; Patnatk was running. About the
non-scheduled operators many a time
questons have been asked and letters
have been written We were told that
everything 1s good I want to know
what action has been taken against
this non-scheduled operator vsho is
playing with the hves of the passen-
gers.

Shri Tangamani (Madurai): I want
to know what they are going to do
with the Dakota planes and whether
they are going to be replaced also?

Mr. Speaker: They want to know
something about this non-scheduled
operator against whom so many coms-
plants have been according to them;
whether they are going to use Dakota
planes or gomng to give them up.

Shri S. K. Patil: I regret to inform
the House that Dekota gircraft VT-
DGP operated by the Kalinga Airlines,
which took off from Mohanbari for
along (47 miles North-North-West of
Mohanbari) at 10,17 hrs. IST on the
8rd August, 1958 failed to reach its
destination. The lmst contact made
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by Mohanbari with the aircreft was
&t 10.28 hrs. IST.

The aircraft was en a non-scheduled
fight carrying 8280 lbs of freight and
had on board the following crew and
other staff:

One Pilot,

One co-Pilot,

One Radio Officer,

One Attendant and

Two members of Assam Travels,

Two IAF Dakota were sent in search
of the mussing aircraft One of them
took off from Jorhat at 14 15 hrs IST
and the other one at 1426 hrs IST on
3rd August, 1959 Both returned to
Jorhat at 1700 hrs w:thout localing
the missing aircraft

A wireless message from a Political
Officer in the North Eastern Frontier
Agency relayed from Jorhat on the
4th August stated that the completely
charred wreckage of the aircraft had
been located 25 miles south of Along
near Sagong village According to
unconfirmed reports from villagers
from the scene of the accident, three
persons were killed, one sgernously
injured and two slightly injured
Because of the difficult track, the
rescue party which had left for the
scene of accident is not expected to
reach Along before this evenung.

Shrn AL M N Shastn, Inspector of
Accidents, left Delh: by air on the
morning of the 4th August, to investi-
gate the accident.

I shall place on the Table a detailed
statement about this accident after
further details are available

A question has been asked about the
non-scheduled lines. So long as this
matter is under investigation, it 1s not
proper for me to say something relat-
ing to this issue. That is a general
question. This question iy under
investigation and I believe, in abowt
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another week’s time we shall have a
report as to what exactly has happen-
ed The other is a big question about
which 1 shall make a detailed state-
ment later on after this report of the
mnvestigation comes nto our posses-
sion-—as to what our attitude 1s going
to be so far as these non-scheduled
flights are concerned and particularly
the parties and persons mentioned It
is not proper for me, without any
investigation to say anything on that
point Therefore, I would ask the hon.
Members to wait sometime before the
details are gathered (Interruptions).

Mr. Speaker: And also about the
use of the Dakota Hon Members
want mformation and mnvestigation cn
that point also

Shrl S. K. Patil: I have made a
statement 1 would make a statement
particularly on this point whether the
turbulence of the weather 1s very
great 1n the NEFA area. I would also
refer to that

Shri Joachim Alva (Kanara): The
hon Mimuster 1s aware that thas area
1s the most vulnerable area and many
accaidents have occurred there. We
should like the hon. Minister to pay
more attention to this area where
several accidents had occurred and
pilots had to be paid extra to go on
that line We do hope that there
would be some long-term and short-
term programme for that area so that
improved planes with better and more
engmes may be put in operation so
that everything there may be safer.

Shri 8. K Patil: It is a freight car-
rier with which we are concerned
here But so far as passenger-Lfting
1s concerned, I would assure this
House that we are thinking of having
very soon planes which can fly in such
weather and we shall avoid all these
difficulties.
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1238 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-SIXTR REPORT

Sardar Hukam Singh (Bhatinda): I
beg to present the Forty-sixth Report
of the Committee on Private Members
Bills and Resolutions.

CORRECTION OF ANSWER TO
STARRED QUESTION NO 1183

The Deputy Minister of Finance
(Shrimat! Tarkeshwari Sinha): In
reply to supplementaries on Starred
Question No. 1193 answered 1n the Lok
Sabha on the 13th March, 1959, I stated
among other things that “a Depart-
mental enquiry was held after this
thing was pownted out by the Public
Accounts Commuttee” I understand
that a Departmental enquiry in the
formal sense of the term was not held
but that the matter had been examin-
ed 1in the Department after it was rai-
ed by the Public Accounts Committee
As my original reply 1s likely to create
an incorrect impression, I request that
it may be suitably corrected

—

12-34 hrs.

INDIAN ELECTRICITY (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Hafiz
Mohammad Ibrahim on the 4th
August, 19859, namely—

“That the Bill further to amena
the Indian Electricity Act, 1910, as
reported bv the Joint Committee
be taken into consideration”

1 understand that out of five hours
that have been allotted for all the
stages of the Bill, 2 hours and 45
minutes have already been taken up.
2 hours and 15 minutes remamn, I fur-
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tion stage now and proceed with the:
clause-by-clause consideration?

Shri Surendranath Dwivedy (Xen-
drapara): We may have four hours
for the consideration stage and one
hour for the other stages.

Mr. Speaker: Very well. So, we
shall conclude this stage at 1'45 and
I shall call upon the Minister at 1'15.
I am told that no hon. Member was in»
possession of the House when it rose
yesterday,

Some Hon. Members rose—

Mr, Speaker: Hon Members will
take five munutes each

Shri Naushir Bharucha (East Khan-
desh)* You may extend the time by
one hour; 1t 1s 1n vour discretion

Mr. Speaker: At the end of the day,
1 do extend but not during the middle
of the dav, normally Very well I
will allow an agricultunist to speak
now Ch Ranbir Singh

wto wamiie oz (Vees) @ sy
aeYey, Fadrae X2 Y Fle w71 g
@ g & oy &7 W T © wwan e
o @ 3w & ot fasedY o1 dema geo
o e agy v fgar R
W g § ) $ifRS T @ g,
Iy fegeam & FOR & a9 quER
e FW ¢ )
Mr Speaker: May I know the hon.

Members who want to speak?
Some Hon. Members rose—

Mr. Speaker: I find that Shri Braj
Raj Singh, 8hri P. R. Assar, Shri
Jadhav and Shri Harish Chandre
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Mathur want to speak. The hon.
Members may be as brief as possible.

o ol fag : ™ W W
e} g3 & =P fr ow ow fggam
&1 et Y wdr figean faorelt & a? &
98 3, ax ww wa wifewr ¥ i & qiw
Wt gl g e am T
TR 19w TR & oo aRw
T g1 @ & s F wr AR
|a 7 &, afeT v & Wy fr amd &g
* Gz FTaR & fF ow qhigr dz
& FAWE ¥ T—A[ DfFT fawet
& 93 €Y 9 A7 OsitnTy ¥ A
o, AfFT T & warw @ away N9
T FE & 7 ol 3 A TR Ay
Az[ & {79 W § 3ARE Sar 9
AN ag a9 47 fo a2 et
Axe €y MO = § 79 IA T
ATy ¢ f A A P A &
frafay # endfmA e & gaT
&d STy {1 A faay W Aw Wi
AW AW & A5 A wfeq, afva
T @A & fF Q0T 7T & foerdt sy 2,
agT & 77 @A 21 AT 2, A #E @
H A geTe T qfeqT 2 F REE
¥ forit mat o 7 Wi ¥ @ A A
T WY 1 77 FEE F Y g
Wik 57 A & T/ N w@ T R,
¥ gmA vaT g3, & g g F 4z
FEq ¢ f& wfeq & Jrad 7 MmilaT
*FQ g4 37 I F QA AT R A
x|t WY |

gt AEQ FTE@E ST TS
ez g, 9N TR ] F @ A
N ¥ wY faefie foar war &, Sw WY
FE R W Ay wway @ 1 ag
JU AT § | WU JAET HANT g N
foar @y fis g fan TecaE=
aaedt 3, N ag fed v W
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yefaE gi—fraw ¥ Mk T ow
sawre & gsfoy §f Wik g uw
ofsdw &z & @ wIwEr wEAT D—
Y awy WY qrad & i, wre Wiy
I feshre foray arar § fir fad sl
TR AT WA q, T A I
A e | Afes @ o Y
st zafaq fedte foay aavr 2 5
AT FTEWT B ATIHTT F HC-
grid & guar @ faar I, A ag
JAT T FEO )

I AF TN T AFAR
& 92 ¥ 7 A0 @ 0 5 99 0w
G A RPN giR F a8,
@ 7w AT A F A vy and
TR AT Az N A L, q g AR O
TET F1 qfAw & 57 9w arq vy
T AT I FETT 23X 2, A SOR
fefmfomom aat * w1 ox Freams-
IR F, 790 & FroAd ¥ ofas 9,
fama w0 AT #1 wema fear, o
TGAY FHTAT W T 3T7I0E, 4=
3 1 AATT WA 8. AL ¥ Ao 7 oY
a7 qVAT ouTEy 3 9T & W IR
aT 27 73 & w9 ow e
A w1 mfas 2, 97 W Y s
FEATA I § AT I W ) QALA WY
&) & a7 fF oy € Iga weey
a0 A T 1 3w % ¢ fF mag
g for & g e 9w wamE B
I+ Ifd ao T, Afew wuw F
T AN awnefrmg @ afed,
ag ag 5w fagdy =Y 2w Y aoad
¥ {7 2 @we s , ar fawst G
FT X W @R & q0 F @A
wifgd, M2 ag fggwaw A g @
W e gtk W At g fRa &
fod et w=iw fom oy Awar § o
qg W W ad 9 5 w9 ag few e
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W wrdwy, o s gree § gere gt
gt & ¢ dfer fay ot gy der
# fo 2 vifefiedt a1l 7 o wifiem
Tl &, v ww dtx g 3 erh
wqrer wr a §, Ry dher ar 3y
sren sdfiefadt decfier ¥ g &1
wTd 2 el o g W wfew
v ¥ g Wy § fx ww g
wifiew vt ¥ fiorcht # fefigfige
G 7 o fely sl Y famy aner
8, o forw @ X | feordt gPR A
¥ oA § fow @ qr AT WY
W, o T ¥ o
e RO v & g W g
fadas wr o &, Afer ot
s @ 9w fo sffea 7 gdfeefedt
wrdfen w ow Wt fonifer 7 8,
wife ow N foefer ga wear
e aRn g | AW H Awg W
TN qg T §, ST Y g wfe
#§ oW wifgd | § apwm f& ag oY
syareqr ¥t ok § fie wifaw 7 gafsgfed
grefenr & WN-—wmfawi &1 0
fowifer g, ag Nt gz faar
a1

Shri Supakar (Sambalpur): Sir,
yesterday, the hon. Minister while
speeking of the development of elec-
tricity between the year 1810 and the
year 1957 probably forgot how the
Government machinery has not been
keeping pace with the development of
the electrical undertaking. 1 will
illustrate this by showing how the
legislation itself has been wanting in
keeping pece with it

You will gee, Sir, that in the year
1948 the Electric Supply Act was pass-
ed and in the year 1958 an advisory
Board was set up to look into the
necessity of remodelling the Electri-
city Act with a view to meet the deve-
loping needs of electrical energy. This
Board submitted its report in the
year 1954 and made some valuable

ADQUERD § WO Blwetricity Wﬂf) s

suggestieng about the way the Else-
tricity Act should be amended, 1t sug-
gested that = ve Act to
cover both the 1810 Act and the 148
Act should be formulated But we
see that even that recommendation
has not been implemented as yet and
certain suggestions that are made in
that have not been incorporated so
far as the amendment of the 1910 Act
is concerned.

Therefore, I feel that this amending
Bill, though a high claim is made by
the hon. Minister thet it fulfils the
needs of the developing tempo of elec-
trical development, does not go {far
enough.

Then, the 1948 Act envisaged the
setting up of Electricity Boards in the
States and in the Union Territories.
The hon, Minister said that some of
the Union Territories are so under-
developed that Electricity Boards have
not been set up for the Union Terri-
tornes. Similarly, in some of the
States State Electricity Boards have
not been set up. This failure to set up
State Electricity Boards takes away
much of the validity and effectiveness
of the 1948 Act, and it therefore ham-
pers the reasonable growth of electri-
cal development in the country.

You will see, Sur, for example, that
one of the amendments suggested and
on which I have appended a note of
dissent is about the doing away with
the clause regarding maximum rates.
Explaining this yesterday, the hon.
Minister said that since section 87 of
the 1948 Act and also the schedules
attached to it fixed with more meticul-
ous carc the basis on which the elec-
trical rates have to be decided it is not
necessary to retain any longer the
maximum charge that was flxed under
the 1910 Act, and therefore clauses X
and XTI A should be deleted. But in
those States where Electricity Boards
have not been formed and in those
States where the State Governments
as such have no time to look into the
complaints of the consumers regavd-
ing the reasonsble rate at which elec-
tricity should be supplied, the people
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are without any remedy whatsoever.
In this connection, the ressons that
were put forward by the hon, Minister
regarding the non-functioning of State
Electricity Beards apply not only to
the Union Territories but alvo to the
States where they have not been form-
od: In those States where they have
not bBeen formed, it is suggested that
as soon as State Electricity Boards will
be formed they will be subject to many
restrictions and taxations whereby it
will not be profitable for the State
Blectricity Boards to function and that
is why they have not been formed.

When the 1948 Act was in the Select
Committee stage, the Select Committee
suggested that the State Electricity
Boards, which function mainly through
some of the officials who have other
duties to perform, should be exempted
at least from the central income-tax.
But that suggestion of the Select Com-
mittee on the Bill relating to the 1948
Act was not accepted by the House.
Therefore, the State Electricity Boards
are subject to all such regulations.
That is why the State Governments in
some of the States have not formed
such Boards.

Since in many of the States section
57 of the 1948 Act and also the Sche-
dule VI attached to it which fix the
rates at which the electric supply com-
panies should claim the rate per unit
are practically defunct, it is all the
more necessary why these clauses X
and XI which fix the maximum rates
and also section 3 which provide that
the maximum and minimum electricity
charge should form part of the licence
itself should be retained. There should
be no inconsistency whatsoever
between the maximum and the mini-
mum, or at any rate, at least in rela-
tion to the maximum, and also there
should be no inconsistency in respect
of this maximum and the detailed way
of calculating the reasonable rate as
provided by section 57 as well ag Sche-
dule VI of the 1948 Act.

Now, 1 will show some inconsisten-
cies between the 1948 Act and this new
Act Apart from the amendments

{(Amendment) Bill

brought forward to this Bill, there are
gertain amendments which have been
proposed by our Communist friend
Shri Panigrahi, He has suggested that.
80 far as the taking over of electric
supply compenies is concerned, the
basis of acquisition should be the dep-
reciated book value. But the 1810 Act
provided that the acquisition should be-
st the fair market value. So far as the
amendment of sections 5, 6 and 7 is
concermed, for the acquisition of a pri-
vate company by the Government, we
find that the market value should be
taken. This constitutes an inconsist~
ency and this has been emphasized by
the report of the Advisory Board for
the Indian Electricity Act constituted
in the year 1953. It has made pointed.
reference to this. At page 9 of the
report, while suggesting an amendment.
to the Act, the Board said:

“When a generating station,
main transmission line or an
undertaking is to be acquired by
the Board either under the First
Schedule or under the Third Sche-
dule to the Electricity (Supply)
Act, 1948, the price to ba paid for
such acquisition is to be the “dep-~
reciated book cost” as laid down
in the Fourth Schedule. On the
other hand if an undertaking is
to be acquired by the Board under
sections 5 and 7 of the Indian Elec-
tricity Act, 1910 in pursuance of
the provisions of section 71 of the
Electricity (Supply) Act, 1848, the
purchase price is to be the fair
market value.”

This provision of the 1910 Act is
sought to be amended by this new
clause, The same standard of market.
value is retained whereas the 1948 Act
retains the depreciated book walue.
There is thus some justification for the
amendment sought to be moved by our
Communist friend that the depreciat-
ed book value should be the proper
standard so far as the acquisition of
the electric supply companies is con-
cerned.

Of course, the Board itself has sug-
gested that the 1948 Act should be
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amended to bring it in line and to
make both the Acts, the 1910 and the
1948 Acts tally In the 1848 Act also,
1t is said that the depreciated book
value should be the proper standard
for acquisition But as 1t 15, so far as
the 1948 Act 1s concerned, it 1s not
contemplated that there should be an
amendment I think that th)s amend-
aent should be accepted

Another thing to which I may draw
the attention of the hon Mimster i3
the official amendment that he pro-
poses to move regarding section 5 He
proposes to do awav practically, with
the d.fferent catepories 1in clause 7 of
the amending Bill In clause 7, he
wishes to delete praclically hines 1 to
6 at page 6, thereby perhaps over-
simphfving thc legislation on  thus
point But here also probablv the
hon Minister has failed to take into
consideration the distinction between
the case when an undertaking 1s sought
to be acquired after it has worked for
a certain time and the case wheie 1t 1s
sought to be acquired ab mitio before
the secunity is deposited

In this connection I mav refcr again
to page 17 of the report of the Advi-
sorv Board where the reason for this
distinction 1s el tborated It 1s said

“The proviston for revocation
on the grounds set out in existing
section 4(1) (c), has been separat-
ed and put in this new sub-
section The procedure prescrib-
ed 1n existing section 5 for find-
INg a new licensee on revocation
had to be followed in all cases of
compulsory revocation ncluding
revocation for failure to deposit
secunity or to satisfy Government
that the licensee wag 1n a position
to discharge his duties and obliga-
tions Clause 1 of the Schedule
makes 1t clear that the licensee has
to fulfil these two condifions
before he i1s permutted to exercise
any of his powers in relation to
the execution of works Where he
fals to fulfil them, there would

AUGUST 8§, 1939 Eisctricity &mm; &

Normally be no works to value and
Sell and no necessity to follow the
Special procedure laid down m
€xisting section 8  All that is
Tequired, therefore, is a provision
to enable the Provincial Govern-
Tuents to cancel the licence when
these two initial condit:ons have
Not been fulfilled”

So, the consequence of the over-
SiMplfication as suggested by the pro-
Po®ed amendment of the hon Minister
Woyuld pcrhaps result in complications
N cases where the proposed lhicensee
hay not undertaken any work and his
heenee could be terminated  without
any deiriment either te himself or to
the Government I hope 1n moving
the amendments the hon Minister wall
tak, these points also into considera-
tioy,

ot wwre (Tafafr)  safEAaw
fugz sfrzma & o waf ¢1 47
M7 AT AAT T AR
gz aA NIl R H
Bz frr fam &9 & srar & IAF AT
‘wfwfaﬁw’rrr{ﬁﬂmqfaﬁm
St oA a1 foma grdeTat &)
St 7 AT qedY faaeY frr ad o
Saq ng qw AT & 0 2§ I3
fafrez surit 7 ¢ & 325 3 wnafwdy
& wry v Y fagy Y spady ) qz AR
¥ 974 I W @AY H AWWEAT AT
3 2 @ Y o feft wm o &
yresft oY o fod A Qs # A
v *a fAqw & wgAT I9RY fawdy
¥ fodit | S@ 1F § AN AE LA
¥ fr q wft & fad fardly TY Q)
Nt g & wry 9T £ wrany IF fawely
¥t wifird | Ofe T o ¥ PR
¥ arz fr zudy foven ag € T alk
¥ 9T Qe ArgA fearly § @ I
Fad tx oIz WX ESYWT 6 T4
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¥ 1 @ iy ¥ s v ifgd |
WC T Q¥ WS qZ  ZTATA F W
& Y uw @ T gk ¢ o s
wit o Ty ¥ feufs ) 2a¥ &
9T aga egrar § Wi g
w7 w47 Nigd |

| a¥fgs O Tt ™ ¥fea
ot waiy 13z adfags avt gz o) wrer
[T A § | W S AT A
A1 & fad af s Y o @
& oF I J0 AW ¢
AR TP AT NI FT W AN
@ &, T AL T AT & A
g1 IE® Tz IEE fuT w1 9ET-
&I 4. w9 fag qEgse aY
¥ ¥ IT AZT B WA SVARE
qraTgrIe ¥ faarft & oAy 0 Sfea
fara gg7 & faxN & 7 wa a%
& 771 f&d ™ fgAr § oo
% ®To gfae & femia 7 & a1t § AR
q F <@ WA g7 agl q an
wio e ¥ fgaa & & Y § 1 @
qar A § fF areg osfags A T Aran
SR & N wro gfte & fgwa ¥
farfr frg aR g wr e e
wr Ay A qawd A P w™
f& M wre gfqz ¥ fawely ¥ W
1) wTo ¥fqe & fegwra § a9y w10
T AT gAY SR T ? T ag
T AT § A wifaT @k AN §
w1 fawrgy w3l fg?, gabv e A
ke fowr F A ez gare aff § Ay
fe @ «fgd

13 hra

# A oft & wamun § fir faoret frg® gy
Wit 8, G Iawt 7 Gt R wF &
st B ¥ fod & oy
Nfir ag oY 54 ot w7 dfaw Y
M3 LS8,
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§ 1 g faw & quw fod s @ W@
§ @ ygA wr wron 7 @ e R
Tt YA A ®1 FH ww @ g,
¥ f wraEN o aq ¥ o1 NIE
¥ xa srwz &Y faoredY gabg &
Bur fad &) faed arelt Wt 30 AY
w7 o A€ F wgr ar fe fawelt &,
T FITL S I § AT §, g AN
¥ azd ¥ o ot &, T gl ¥
¥ fad faoely w7 1 9 ot g9 o
g A &Y @ ¢ ag O A § T
8 qr sqia fegr A wifgd o
(Interruption) 1 am speaking of Rat-

nagiri District. TArfafc  fefige &
WX § 44 qar @mar, A §H
¥ @ wamwgwrfs gnw faoelt
e faoT mge Y faed qwl
. wfafc & w7 vt Y frerd AelY
Y & 1 zer Forar fager gam &0
™ faret f5ae vfrarer &1 T wmgd
& &Y wafafe fefisse aga fager gwr
¥ § Wy 3w W™ waT amar o
I A A GE AW $Y A
¢ fea o2 g sl &1 @A &
HTAELSAT X 33 oY gaArR are fauly
A &1 W1E foT @ 29 wow IO
HAY & ara qraa <7 o WY qamw
qr f& g g Ian & A @
urEEEar § 2 I%R vy v Idw
oY g ae § fe 1t 9T faorelt At
Y cw fafa &Y 2ad g@ o W
& fagRr gar garw g Iww fad
fewslt & |faar 7 & 1 X @
T § e v Sy sioree A faerd
frarge a% 9T TRt § S fF Yoo
I Yoo Hra T & AT ¥ Tewiafk
fefigwe &Y oY fF 51 5o a1 90 Him
& 33T 9 § fawst frsmr &% 7 0
€@ g A A YT et < WY ag NI
wifs wnfafc fefige & faaell
Fafr 1o sgT g £ F%
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T 4 F qadE &
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“Shall be the market value of
the undertaking at the time of
purchase "
¥ ghz Fagarmaad: we
aT8 w94 TS IBAT 0 g €
|, w1 S N afdaar S
o o &b ¥ A @A =
g, fopEy dfwy @ ot ¥
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gfe xg wid- 7 A
Iq A wEE HET § 99 9 fefy-
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oE, IAR AR AWT A e
wfg? agr av $7g= syrar G WL
I ®ra Y WA 1 g® T
AR IAWT yuf 92 quar X 3T W
faasy agh o3ft « $7 97 g
wra fear arr wfgr 0 forai
W Jg 97 X § FONT AN §
qg A W R e e 4y A ?
*7 fefafaemr wig swec dqw
7 W MmN § 1 AT A
€Y faare § fis 7y 3r6

TR quere A ¥ vy 5 2
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37 ¥ a1 uw W ox faar oy Y 39
9 g IIT WYaT 6 gy @ TS ®
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A IE¥ AT AT IgF ey AW &
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LU IO

R wxew fag (Rdwmaw) :
5 WY, AT AT HTAN e
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&) 1 T 3w ey wifgd w1 fw qowTe
Wt W § fire 9w faorefy dardfy,
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Rrareq fe ag Wy aTwd ¥ &
X frd famelt o w & fod wg
i W A drm o SuE fed
A fakgAr ®1 ¥ € W =
Wfgd fama =pazqr Y i fsy cw
A T A FIC /A § wwf & fod
TWadT 97 ot Y Y gy wra
W% & fram & ap ww © el
forerec  fawreft & ford s o 23
¥t el ow o g & fad faorlt
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fag mearé ®@ W sqEar &%
% vf ¥ w7 g75 B w7 2 )
t¥ 9RET aF w7 AT ITFT N FIA
g T &) @ A TR @R
W gEa 7 w0 A Q@
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% drews W o dy W we fed
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Dr. Malkote (Raichur): Mr. Deputy-
Speaker, Sir........

Mr. Deputy-Speaker: I hope be
would be very brief. There are other
fon. Members who want to speak and

we have already spent the tume that
we had. We are struggling for time.

Dz. Molkote: I shall not touch upon
any point that has already been dealt
with,

1 welcome the amendment that has
been brought about today. I expected
¢hat it would be far-reaching. But 1t
fs not so. Even so, I welcome it

A good deal of debate has taken
place here and I have felt that during
the debate discussion went on In 8
manner which was not qute logical
from the scientific pomnt of view It
may be due to lack of information.
Therefore I would place this before the
hon. Mumister for his consideration
whether it would not be advisable in
the public interest to publish litera-
ture in a manner which the common
man could understand with regard to
the different aspects of generation of
electricity, its transmssion, its supply
to the consumers and to the big manu-
facturing concerns as well as the rate
atructure These things are of an
entirely technical nature which, unjess
it is placed before the public in a
clear manner, the public would not
understand and that is why debates of
this nature take place in a House of
Parliament.

There is one aspect of the question
which one has to take up verv serious.
fy. That is with regard to the zenera-
tion of electricity At present elec-
tricity fs being génerated by wat~r
power, bv coal and by dieee? all Theze
are the three main tvpe« of electri-
city thet are being generated but their
cont wtructure in ‘India is * Warying
extremelv. The cost. “of,. ,dlewel oil
being heavy the rate per unit goes up

high in certain other places.

We are nationalising the generation
and supply of electricity, which is »
welcome feature. But keeping a uni-
form rate all over India hag still nos
taken place. Unless this is done the
competition in the market between a
person who has got to use electricity
generated through coal or through
diesel oil and one who is supplied
with electricity generated with hydel
power at a cheaper rate would vary
in the cost of production of the
material As such the consumer at
one place has got to pay a little more
and at different places less for the
same product Competition would
vary, and the business community
alwavs puts up 8 fight with the Gov-
ernment whenever the rete of elec.
tricity goes up This is only one as-
pect of the question.

There is the other aspect of the
qQuestion which particularly 1s relevant
to India in mixed economy That 1s,
where materials arce produced by e
small man 1n the willage sector and
the same mmaterial is produced by &
big industnalist, where the big indus-
trialist 1s supplied with power at a
cheap rate whereas the rate of supply
of power to the small man for the
production of the same material, like
cloth, varies greatly; there the com-
petition between the small man and
the big man becomes s0 enormous that
the small man has to go extinct,
Thi< is an aspect which many people
have pressed  here. Therefore it
would he necescary, if we have to in-
crease the emnlovment potential. that
the rate structure of the material
which is produced in a big industry
and a small industrv muxt ba compm-
rable, and that rate structure should
be uniform. If that facility is given
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60 a small consumer and the rate is
Sorought down he can certainly compete
with the big industrialist,

The second aspect is with regard to
the big industrialist himself, as bet-
ween the different types of electricity
produced, whether by coal or by hydel
power. Unless these rates are also
made uniform, the competition bet-
ween these two types of commercial
people will vary, and the consumer
st one place has to pay much more
than what has to be paid by another.
If uniformity in the rate structure 1s
brought about, ¥ a little more rate is
added to the power generated by
hydel power and a little lower rate
fixed for the power generated by
scoal, the same rate structure woula
follow suit to the benefit of the
manufacturer as well as the consumer.
This 1s an aspect of the question
which has got to be looked into by the
Ministry.

Then, with regard to the domestic
«eonsumption, 1t ig left to the Electri-
<ty Boards to arrange for licensing
for wirings and other things for
domestic consumption In many States
the licensing 1s so arranged that there
is a separate licence for lighting, a
licence tor power, and a licence for
ordinary power for fans and other
things. These three kinds of lines
have got to be put in. In each case
the domestic consumer has to pay
separately, he has to purchase wires,
he has to pay for the different meters
If only one wire and only one hcence
is introduced, as in Andhra Pradesh
today, the amount of wiring that we
purchase from foreign countries
would be diminished and we will be
saving crores of rupees in the purchase
of these materials. Even so with
regard to the meters as well To the
consumer it would be a matter of
benefit that he haz to purchase only
one kind of wiring and onlv one
meter. And 1if the rate structure for
-all these three tvpes of power i< made
uniform it will be to his great benefit.
This will help manv consumers in
tany parts of the countrv. It is a
-matter which is left to be decided upon
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by the different Electricity Boards.
This 18 a feature which could have
been brought in by this amendment
today, and I hope this 15 within the
purview of the Ministry.

Thirdly, so far as agriculture 1s con-
cerned, many of the hydel schcmes
give water for irngation, but they
also generate electricity. I have said
1t several times in this House and I
would repeat it again: water flows
d.own, it cannot flow up, but clectri-
city could be made to flow up. In
the same village where thc river
flows, the advantage or bendfit of a
dam, over which the national exche-
qQuer spends crores of rupees, s
derived by the agniculturit Jower
down the dam, as well as the elee-
tricity. The electricity to a large
extent should be given to tho-~ people
who are deprived of these water faci-
lities, so that they could usc it for
agricultural purposes, for pumping
water. This will give added fnod-
stuffs to the country, because water is
one of the means for increased pro-
duction, apart from manure and good
seed It is said that manure, sufficicnt
manure, would by itself give fifty
per cent more foodstuffs, and b-tter
seed would give ten per cent more.
But if there 1s adequacy of water it
will be 200 to 300 per cent If electri-
city is made to flow up where the d'm
water cannot go, much more Ind
could be brought under irrigation And
1if the rate structure for agriculture
8nd cottage industries is lowered it
would help the agriculturist to stav
in his place instead of running to the
town.

These are the three main aspects
which I wanted to place before the
House as thev have not been pliced
by others. And with this I end my
speech.

Shri Ajit Singh Sarbadi (Ludhiana):
I will confine mv observations to two
aspects onlv, namely, the policv with
regard to the generating and distrihu-
tion of electric'ty as set out in the
Bill and. secondly, the price structure.
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It is correct that India has made
tremendous progress in the matter of
generating electricity as iz borne out
by the figures given by the hon.
Minister, and it is also correct that
there is & great potential for genera-
ting electricity in the country. But
it is also equally correct that electri-
city is the most important industry,
or if I may put it differently, the most
important industrial raw material
for both the agricultural sector as
well ag the industrial scctor, and the
Government should have a set policy
about this industry, namely generating
of electricity.

When this very Bill was to be refer-
red to the Joint Committee last
November, this point was definitely
taken up as to what is the policy of
the Government pertaining to nation-
alisation. At that time it was thought
that the Government had yet not come
to a decision as to what ig the policy
of the Government with regard to
nationalisation, and we expected that
Government will be able to come to
a definite decision during the course
of the proceedings of the Joint Com.
mittee. But unfortunately, in the Bill
as it has emerged from the Joint Com-
mittee we have yet to come across
what the policy of the Government is.

Unfortunately, the hon. Minister has
rejected outright the question of
nationalisation, not on the plea that
that is not the policy of the Govern-
ment, but on the plea that it would
cost a very large amount for acquir-
ing the electricity undertakings. The
policy of the Government should have
been in consonance with the Indus-
tria]l Policy Resolution laid down in
1938 which gives out that the pattern
" should be that the basic industries
should be in the public sector. [
would say that electricity is certainly
a basic industry. a key industry to
the other industries as well as to the
agricultural sector. Therefore it is
very unfortunate that nationalisation
has not been adopted.

AUGUST:, 1998 Rieetricity (g‘?'@m) my

. *
And while bringing in a provision i
clause 6 where an option has been
given for the acquisition, first to the
State Klectricity Board, secondly to
the State Government, and thirdly to
the local body, it has not been provi-
ded that whenever & licence is re-
voked or it expires the concegn should.
be taken over by the State Electri-
city Board. That should have been
there. .

As to the purchase or acquisition of
the undertaking, a very relevant.
suggestion was made in the last dis--
cussion by Shri Bharucha that com-
pensation could be given by bonds.
redeemable after twenty years or
such period. That teo has not been
considered by the Government. There
would not be so many undertakings
requiring acquisition at one time en-
tailing such a heavy amount. Because,
the licences expiring at any one time
would be a few and it would be pro-
gressive acguisition. Therefore, 1
would request the hon. Minister and
the Government and beseech them to
consider this again. It is very import.-
ant that generation of electricity as
well as its distribution should be a
function of the Government, particue
larly in view of the developmental
economy through which we are
passing.

1 could only give the case of Punjab
to which I draw the attention of the
hon. Minister. Punjab has mainly
an agricultural economy. It has also
got the biggest concentration of small-
scale industries. Bhakra js situated
there. Unfortunately, to some extent,
this point has not been stressed so
far, but it is a matier which I would
emphasise. There is no heavy indus-
try in the Punjab. The Punjab State
Government has approached the
Centre for the installation of more
power houses for the purpase of gene-
ration of electricity because Punjab
is starved out of electricity. I come
from a Constituency Ludhiana which
has the biggest concentration of amall-
scale industries. When the hon. Minis-
ter of Commerce and Industry was
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there, he was approached by the indus-
trialists who have, on their own ini-
tintive set up the small-scale indus-
tries, for which Punab could justifi-
ably take credit The reply that was
given by the Mmister was that he is
helpless and it is the concern of the
Ministry of Irrigation and Power It
is also a sad aspect that whereas
Punjab has got 50 many power stations
at the Bhakra dam, but 40,000 to
60,000 kw have been allocated to
Delhi and more than 1 lakh kw to
Nangal Firtilizer Factory—this 1g
subject to correction—, and Punjab 1s
absolutely starved out therefore
Punjab Government should approach
the Centre that 1t be assisted to
instal new power houses My res-
pectful submission to this hon House
and through you to the Government
1s this. These undertakings should be
nationalised for this reason The
Government should take over genera-
tion and distribution of power simply
for the reason that these backward
areas which require assistance 1n the
supply of electric energy should be
given such assistance I am very glad
and I am also grateful that the hon
Minister has said that he has got
certain proposals in mind that certain
concerns would be subsidised We
have no clear picture Nor one has
been given I would certamnly stress
that this point should be kept in view
and these backward areas which need
further development and which need
further assistance should be given
certain prionities Certain prionties
should be fixed For that reason, I
say—I do not say exactly now; that
can be taken up later also if amend-
ment cannot be made now but there
should be a set policy as to how we
are going to give assistance to the
backward areas Everyday we are
not having legislation on this subject
This Bill has come after a long time
in order to substitute an out moded
Act of 1910. It was in the fitness of
things that it should come with a set
ppllcy pertaining to the generating and
distribution of electricity

Y will not take much time, I thank
you for the time given The next

Electricity 7
{Amendment) Bill

point that I would take pertains tor
the price structure Again, I ams
not aware of the conditions prevaling
mn other States. I can only speak of
my own State, Punjab As 1 sad,
1t depends on an agricultural economy.
The canal system that has come recen-
tly—we are grateful for that—has
led to wateriogging. The water level
in the wells has risen up The soakage
capacity of earth has decreased and
any time heavy rains create floods
It has begun to be increasingly appre-
ciated that hft irnigation 13 one thing
which 1s successful in the Punjab
That cannot be succcssful unless there
18 electricity and at a cheap ratec At
five annas, you will appreciate, how
a poor agriculturist could afford to-
utilise 1t It 1s not being utilised Of
course, as my hon friend the previous
speaker said, 1t 1s a point which needs
thinking and nvestigation by experts
also There should be a uniform rate
In the agricultural sector, i the
small-scale industry sector ahd in the-
village and cottage-industry  sector,
1t 1s for the Government to see and
guarantee that cheap electricity is
supplied I hope these points which
1 respectfully submitted before the
hon. Minister will be considered

Mr. Deputy-Speaker: I must repeat
my request that hon Members shall
be very brief

Shri Harish Chandra Mathur (Pal1):
I am afraid I will have to take a
little time

In this amending Bill. we have cer-
tain provisions which are beneficial
to the consumer and there are certain
other provisions which give a certain
power to the Government for better
regulation We appreciate them and
we welcome those provisions But, T’
venture to submut that I am deeply
disappointed and dissatisfied because I'
feel that this amending Bill has been
brought forward without taking into
consideration the changed needs and
circumstances obtaining in the coun-
try

This amending Bill 1s unsatisfactory
and disappointing because it has no
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foundation whatsoever. It is just in
thin air. I say it has no foundation
because there i1s no bams which has
been taken into consideration I do
not know if the Electnicity depart.
ment or the Ministry of Irrigation and
Power have formulated any national
policy even to this day We all know
1n this House, we have a tertain policy
in respett of Industry The Industrial
Policy statement has been there It
has been discussed on the floor of the
House It has undergone certain
amendments again 1mn 1956 The Prime
Minister made here on the floor of
the House the other day a policy state-
ment regarding scientific development
But much more important than both
these policy statements would have
been a policy statement regarding
generation and supply of power Be-
causc both industry and science would
advance with generation of power It
must be clearly reahsed even at this
stage what our national policy 1s in
respect of generation and supply of
power

I have before me the 1348 Electri-
city Supply Act  In this Act, 1n clause
3, an authonty has been constituted
which 1s called the Central Electricity
Authority Further down, provision
has been made that the function of
this Centrai~ Electricity Authonty 1s
to develop a sound, adequate, uniform
national power policy and particularly
to co ordinate the activities of the
planning agencies Quite a few days
back, I wrote to the hon Mnster
asking him certain information and
asking him particularly whether the
Central Electnaty Authorfty has for.
mulated any natipnal policy as envi-
saged 1n this provision of the Act
which was enacted 1n 1948 They are
collecting certain information and they
will forward that information to me
in due course I am a bit amazed to
know that information regarding the
pohecy which they have themselves
formulated has got to be collected
from somewhere I think particularly
that information.regarding the policy
which they have formulated and
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which they want to be adopted should
be readily available and it should
have been made available to me
immediately. Because we have not
got a really sound national policy all
our difficulties arise That 1s why 1
say that this enactment is in the air
It we had a sound national policy, the
amendments and the provisions of
this Bill would have been entirely
different They would have been ye-
lated to that policy

1 go a step further and submit that
I do not consmider that the Central
Electricity Authornty would be able te
formmulate a real ndtional policy What
is the composition of the Electricity
Authonity, I would hke to know A
few officials of the Irrigation Minmstry*
not even the Minister himself I think
a national policy for generation and
distribution of electricity should, as
a matter of fact, be formulated by the
Cabinet, should be submitted before
Parliament and only after due deli-
beration, that should be adopted as
the national policy for generation and
distmbution of power All these enact-
ments would then be entirely different
and will bear some reference to the
present needs of the country We hava
heard criticism coming forth from all
quarters that this factor has not been
taken into consideration, that there is
no provision in this Bill There can-
not, naturally, be any provision be-
cause we have not got any policy, be-
causc we have not given proper
thought to this matter, this most im-
portant matter

As my hon fnend there pointed
out, the entire progregs of the Soviet
Union was based particularly on one
aspect, the aspect which was high-
lighted and which was given the ud-
most importance, and that was the as-
pect of generation of electricity
Their entire programme and plan s
bagically based on it, and the major
yardstick with which they assess their
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progress and advancement is naturally
the generation of power Even at pre-
sent we judge any country by how
much power it generates, how that
power is distributed, how it is being
utilised Until and unless this nation
hag got a clear national policy, a
policy which ;s adopted and approved
by Parliament, all these enactments
would just be fragmentary and of no
real value It 1s therefore that I would
most respectfully urge he hon Min-
ister for Irmgatioy and Power to ask
the Central Electricity Authonty to
take imto consideration the demands
and needs of the time, to collaborate
with other non-officials and to
formulate a policy, and I would
request the Minister to take that policy
statement to the Cabinet and place
that policy regarding ike generation
and distribution of power before this
House I hope this will be done

The hon Minister made a statement
as to what they are doing about small-
scale industries, and I was a little
surprised and a little amused to find
headlines being struck in some papers
regarding the subsidy which 1s being
given to the small.scale industries

The Minister of Frrigation and
Power (Hafiz Mohammad Ibrahim):
Not at my request

Shri Harish Chandra Mathur: This
statement i1s being made all the time
by the Minister of Industres and 1
have been asking them at every meet-
ing whenever this point is raised to
let me know the figure, the amount,
which has been given in sybudy dur-
ing all these five years to all the
small-scale industries in all the various
States You will be surprised that it
is a few thousand rupees 1T say it is
a huge joke against that industry, the
small.scale industry It has given the
country & very false impression that
so0 much is being done for the small-
scale industry when, as a matter of
fact, during all this time you will find
only a few thousand rupees have been
given by way of subgidy Is that the
satisfactory way of solving the prob-
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lea? Is this how we are gomng to
implement our national policies? 1Is
thig how we are going {o give impetus
angd initiative to the small-scale indus.
try? We wnll have to decide what is
goin€ to be our treatment of the
various places

We do not know, even after thsee
11 years, when we are in the midst
of the Second Five Year Plan, what
are the rates of electricity in different
parts of the country We have, as »
matter of fact, made cement as well
as steel available to all the parts of
the country at a uniform rate The
stedl which 1s imported and the steel
which 13 manufactured in the coun-
try 1s available at Rs 800 per ton in
Calcutta as aiso at Jaipur “Whyv—
because, otherwise there cannot be &
dispersal of industres, otherwise,
there cannot be a development of
industries all over the country, it
would be only lopsided But power
is much more important than steel.
Steel 1s required only 1n a particular
sector of industry, steel 13 required
only to a smaller extent, but power
1s necessary in every httle industry.
We have not taken this important step
so far as power 1s concerned

There are certain places where even
to the small-scale mdustry power is
available only at eight annas a umit,
Do you think any indastry can develop
in that area, when power is available-
at 14 annas or at a cheaper price else-
where?

All these anomalies are there simply
betause we have not got any real
pohicy which has got to be imple-
mented I need not go into it further
This lack of policy has resulted in so-
many anomalies, so0 many dfficulties
and has handicapped the growth and
development of the various parts of
the country in different ways The
policy statement should also take into
consideration nationalisation and alIr
other factors

Another matter which was referred’
to was the Electricity Bourds. We
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have given certain preferences to the
Electricity Boards in this particular
enactment. I should like to have from
the hon. Minister a little appraisal
about the working of these Electricity
Boards This very enactment tells us
that they stand for the Electricity
Boards, this very enactment tells us
that they want to give a certam pre-
ference to the Electricity Boards, May
1 ask the hon Minister what his ex-
perience is of the Electricity Board
here in Delhi itself? Is it not now in.
tended to wind up the Electricity
Board and run it departmentally or
try some other ways?

These Electricity Boards have oeen
hardly a success anywhere, Instead of
going by certain fads and going In
that particular direction, 1 think, be-
fore this enactment was made, a sur-
vey and assessment should have been
made and material made available
to this House as to whether these
Electricity Boards have been a success
and whether we should pursue that
policy and give this preferential treat-
ment to the Electricity Boards

Even this very enactment envisages
that the State Government will give
first preference to the Electricity
Board, and if the Board does not take
up the concern, the State Gove-n-
ment itseif wiil take it up, wnich
means that certain concerns wili be
run by the Elcctricity Board and cer-
tain concerns will be run by the State
Government. If we have come to a
certain conclusion, then we musi foel
that at least in a particular State wul
the power generation and distrbution
should be in the hands of the Flectri-
city Board. There is no question +f
the State taking it over. Otherwise,
we will have two paralle! b~dies, cer.
tain sections being run by the State
departmentally and part of the gene-
ration and distribution being done by
the Electricity Board which would be
® highly unsatisfactory state of affairs.
And this highly unsatistactory state of
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affairs is envisaged and encouraged
this enactment. Even if they wan

to continue these Electricity Boards in
their scheme of things, even if they
wanted first preforence 1o be given ‘o
Electricity Boards, at least it should
kave been provided that the State
will not take over, the State will not
be given any priference. Let there be
cither of the two, the Electricity Board
and the private entrepreneur or the
State Government itself. Otherwise,
we will create sc many complications
and so many difficulties

Then, the question of the associa-
tion of MPs was referred to by cer-
tain Members. I do not know whe-
ther the association of MPs in the
Central Electricity Board is ot all use-
ful I do not understand what v ew-
vaint 13 going to be brought ugr by the
MPs I can underretand the assocation
of the MPs in 'he Central Licctrieity
Authonty where policies are to be
formulated, and I wouid strongly urge
t:e hon Minister to revise the com-
posiion and the structure »f the Cen.
‘ral Electrioity Authority a:d asso-
tiate not only c.rtain MPs hu- cortain
other non-officinls who wou'd be a“le
io asust the Gove rrment »~ formulat-
Ing a correct policy Actually if you
gc through the pravimons of this Bill,
you will find that MPs and AMLAs are
rarticularly dicqualified f-.m being
Members of any of these State Electri-
tity Boards As a matter of fact, so
(ar as 1 am concerned my personal
views are very clear i l..;» maiter
that the MPs should never be asso-
ciated on any of the directorates af
these public enterprises. But it M.Ps.
sre to be associated with ~ther public
enterprises—we are havig sc many
of them now—I do not see what justi-
fication there is to debar Government
from having M Ps on the Siate Elec-
tricity Boards My objecticn and a
very strong abjection, is based on the
fact that these bodies are . executive
bodies; they take executive decisions;
they take executive responsibilities,
and, therefore, no MP. or MLA.
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should be amsociated with it But how
are these bodies different from other
public enterprises? They are also
executive bodies; they take executive
decisions 1 think it i1s time that the
Hon Mnster, 1n consuMation wnth
his Cabinet friends, comes to u defi-
nite decision as to how these boards
are to be constituted for the pubhlic
enterprises If on the boards in the
public enterprises in other sectors,
they are going to associate M P.s and
non-officials, then he cannot make an
exception in this case

14 hrs.

Here, in the case of these boards,
Government have gone a step forward
It 1s not merely a sittng (¥ or
MLA who cannot be a member of
these boards but even one who is not
a sitting MP or MLA but who had
been an MP or MLA six months
cvarlier cannot be a member of these
boards, unless and until he has Jeft
the legislature for one year, he is dis-
qualified from becoming a member 1
do not very much appreciate why this
particular distinction has been made
850 far as the State Electricity Boards
are concerned, which have been re-
ferred to m this particular enact-
ment

Then I want to tnvite the attention
of the hon Mimnister to the very lop
sided development of electric genera-
tion There are certamn areas which
are saturated while there are certain
other arcas which are completely
starved, and for which m the First
Plan, there were no schemes, and in
the Second Plan also, there are no
schemes  The result s that the entire
development i1s absolutely lop-sided

We would hke to know from the
hon Mimnister whether Government
have at least got anv scheme in this
regard, whether they have given any
consideration or thought to this matter,
as to whether we are to proceed in
the same old manner and have a lop-
sided development m this country, or
whether they have got anything n
their view, saymg that in the Thard
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Five Year Plan, any particular district
Which 1s not served by any of the big
Projects will have a 10,000 k w set, s0
that the needs of that particular dis-
et are satisfied to a certain extent
At present, there are enuire districts
With five hundred to six hundred vil
Rges. which are completely starved,
&nd no development 1s taking place
In those areas So, Government must
Gvolve a certain policy to see that at
'east those places where there are no

1g projects comuinhg up are given some
Qonsideration, and some scheme 1s
Svolved for those places

1 would now wind up by saying that
this amending Bil! which has only
taken into consideration certain very
Ihsignmifican{ matters sfiould He recon-
Sidered after a real national policy for
the gencration and supply of electric
Bower has been formulated We
Should have a clear picture of the
Whole position; at least, we expect the
hon Minister to place before this
House a policy statement in the first
Instance and then we shall see what
further amendments should be made

ot yom wox (F3w7)  fedr g
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Hafis Mohammad Ibrahim: Mr.
Deputy-Speaker, since yesterday uptill
now we have been discussing the Bill
which was introduced 1n connection
with the amendment of the Indian
Electricity Act of 1910. I am glad to
say that so many speeches made dur-
ing the discussion were vary construc-
tive. The speskers made good sugges-
tions and I am very thankful to all of
them.
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It is clear now that within the short
compass of time available to me at
present it will not be possible for me
to cover the entire fleld which has
been traversed here during the dis-
cussion. I will only try to deal with
certain points which have been raised
during the discussion in order that Y
may be able to tell the House through
you about the inteniions and politles
of Government in regard thereto,

My hon. friend, Shri Harish Chandra
Mathur, raised a very important ques-
tion—1 am very thankful to him for
that. Of course, there should be a
formulation of policy; in regard to
that, the Electricity Act of 1948, as
seod oul hiete, han gL B tiear PTOW-
sion. But at the same time, he already
knows, as he indicated when he
wrote me a letter and I replied, that
we are taking certain steps. I hope
that in the near future we will be able
to do something in_this connection.

Sir. yesterday in my speech 1 refer-
red—rather hinted at it—that we are
intending to amend this Act of 1948
also. It will be examined and where-
ever it is found necessary, in order
that the provisions may cope with the
present day needs, amendments will
be introduced and the improvements
suggested by the hon. Members of
this House will also be taken into
consideration.

During the discussion one of the
points raised relates to nationalisation.
In my opening speech I said some-
thing about that. On hearing the
speeches which have been made on this
question I have come to the conclu-
sion that the opinion of the hon.
Members in regard to nationalisation
is the same as 1 expressed myself.
What I expressed was that electricity
being an essential service is a fit
subject to be nationalised. I pointed
out only that on account of the
paucity of funds required for all sorts
of expenditure in regard to the
development of this country it would
not be possible to provide as much
money as may be required for this
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pirpose. Therefore, this sort of policy
cgn be started and continued at a slow

. Wherever and whenever it is
pessible it will be done. Wherever it
is seen that a certain licensee is not
supplying as he ought to do, then
nationalisation will come. I wish that
tie day may come soon when we
nationalise it entirely and the whole
thing will be in the hands of Govern-
ment for the benefit of the public

here.

Another point which has been
raised relates to the cheap supply of
electricity for agriculture and small-
scale industry. I said yesterday that
1 quite agree with that. There have
Wt cvmmnninstinns hrtvasn. tha
centre and the States at present on
this subject. In that connection X
gsgid that as far as the formula
embodied in the Act of 1948 standing
in the way of doing something
concerned, I am going to examine
that position. If it is found possible
then we will be able to do something
also for that. As far as the help of
the State is concerned, we are pre-
psred to do that, 1 said yesterday
that the Centre will participate in
the subsidy which shall have to be
given for the purpose of reducing the
prices of electricity for small-scale
industries and  for  agriculture.
(Interruptions).

Shri P. R. Patel (Mehsana): How
msny States have implemented this?

flafix Mohammad Ibrahim: The
question of implementation by the
gtates does not arise at present
because we have written to them
only recently. This offer had been
mypde to them in the month of june

only.

An hon. Member: Why so late?

flafis Mohammad Ibrahim: There-
fore the qQuestion of implementation
do#s not arise now. One thing is
certain; that is, it will be implement-
ed without the interference of the
Central Government or anybody else.
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I you wexamine the achedule of
prices of electricity in each State you
will come to the conclusion that each
State iz chargmg much leds in the
case of agriculture and small-scale
industry than in the case of domestic
use I have the list with me and it
I read it it will take time I do not
think it 13 necessary for me to read
it out If any hon Member wants it
I will furnish a copy of 1t to um

Shri Nagi Reddy (Anantapur) It
is better to circulate it

Hafis Mobhammad Ibrahim: At
present I am presenting it only for
the purpose of showing that as far as
the small-scale industry and agricul-
ture are concerned, the consideration
that 1s being asked for in this House
is already being paid by the States
or by the Centre

Shri Harish Chandra  Mathur. |
think there 13 some msunderstand-
g The question 1s that the smali-
scale mndustry 18 not getting even the
treatment which the big 1ndustries
are getting Power 1s being supphed
to big mndustries at a much lower
rate than for the small-scale indus-
tres So far as home consumpuon
1s concerned 1t 1s quite clear

Hafis Mohammad Tbrahim- Therc
15 no question of home consumption
By reading this schedule I have come
to the conclusion I have expressed 1
will ask my hon friend Shri Mathur
to sit with me and discuss 1t with me
If st 18 wrong 1 will correct 3t I do
not deny that prices have to be
reduced for small-scale industries
and for agriculture

Shri Harish Chandra Mathur. We
are satisfied

Haflxr Mohammad Ibrahim 1 think
this 18 enough to satisfy the House

Shei P. R. Patel: Is the price of
electricity the same or less for big
mdustries as for domestic purposes’

Mr  Deputy-Speaker: The hon
Member wants to know whether the
price of electricity supplied to dig

AUGUST 8, 1950 Elactricity (Amendment)
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industries is less than the price that
iz charped for domestic purposes.

Hafly Mohammad Ibrahim: It may
be 30, I do not“deny becwuse I have
not examined that.

Shri Naushir Bharucha: It 15 not
s0

Hafizx Mohammad Ibrahim: But I
will examine the whole question
After examination whatever is possm-
ble will be done

Shri Harlsh Chandra Mathur: That
1s night

Hafiz Mohammad Ibrahim: Then
thcre was a complaint 1n some
speeches that the rural area has been
neglected I can say that prior to the
First Plan no thought was ever
bestowed by any Government any-
where 1n India on the electrificaton
of thc rural gareas—I mean the
villages But, in the First Plan the
idea was entertained and prelimunary
steps were taken in order to decide
what has to be done, how it is to
be done¢ and how far it can be done
All these questions were considered
During the Second Plan there has
been clectrification of 7,985 willages
<0 far I do not say that 1t is satis-
factorv I do not say it 1s much But
what I mean 1s this Steps have been
taken and we have gone towards that
side 1n order that wvillages may be
provided ( Interruptions)

Shnn P R. Patel. When he sa)s
that the rural areas are looked after,
I want to know from him why the
project that was to be implemented
in the First Plan was not implement-
ed That 1s the rural area

Mr Deputy-Speaker: He himself
has admitted that not much attention
was paud during the First Five Year
Plan

Shri P R Patel. That was put by
this Government, why was it not
mmplemented?

Halz Mohammad Thrablm: I
conceded that during the First Five
Year Plan not much attention to this
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aspect was paid. I am not saying
that that is a satistactory thing. 1
said only that a beginning has been
made, The hon, Member made a
suggestion that so far nothing has
been done. We have to make a start.
I am powmnting out that the start has

been made Let us make an effort
that we develop it as expeditiously
as possible. (Interruption).

From one speech at least it appear-
ed that this amending Bill has
favourable provisions for licences, 1
want to point out this I will draw
the attention of the hon. Members to
a few prowvisions in 1t from which it
will appear that no provisions detri-
mental as far as the personal
jnterests of the licensees are concern-
ed are embodied in thuis They are
embodied 1in this Bill I requested the
hon, Members not to view these
matters from this point of view and
think that the Government 1 pro-
licensees or pro-anybody or aganst
anybody, Government has to serve
every citizen and has to take interest
i every citizen; it should be impar-
tial whatever it may be deemed to
be. Now, the period of the licence
has been reduced Is that provision
m favour of the licensee? So far the
licence could not be amended with-
out his consent Now 1t can be done
without his consent Other control
measures are provided here and they
may be used against hm, His
security can be forfeited if certamn
things happened There 1s also a
new provision, Whatever was paid
by the consumer will be deducted
out of the compensation which wall
be paiud to the licensee. The requred
number of consumers has also been
reduced from 6 to 2. Much has been
said about this yesterday and today;
it hag been said that one person
should be allowed to apply for 1it.
Yesterday, I have pointed out that
in the non-compulsory area a
licensee is forced to supply if two
persons will apply. He will ask the
people there and give notice and
ascertain  whether anyone  else
wants supply. If he receives
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two apphcations, he will supply.
¥ an area is potential, why
should not two people be theret If
N @ potential areas, cne man is
living and if he wants electricity, it
Will never be impossible to ind out
2Y4other person., There will be no

diﬂiculty. It will be easier than
ore
Shri Braj Raj Singh (Firozabad):

y not
en?

accept my amendment

Hafiz Mobhammad Ibrahim: Do
t}uase arguments lead to the conclu-
Sion that the amendment 1s neces-
Syry? It does not mean that the
2Mmendment should be accepted.

As regards the 15 per cent which
Will be allowed to the licensee, much
hys been said about 1t But this 15 per
Cént 1s only in name. If calculation is
Made, i1t will probably be reduced to

per cent net Therefore, it is not
2 thing which should be objected to.

Shri Panigrahi: How does this 15 per
Ctnt come to 2 per cent?

Mr. Deputy-Speaker: It would be
Clear to the hon Member 1f he waits.

Hafizx Mohammad Ibrahim: Two
things were said ahout UP I do not
think that I should say much about

em because the persons who said

them are not here and so I leave them
oLt

Shri Harish Chandra Mathur: The
Up Chief Mimster has explained it
fully in the Assembly the other day.

Haflz Mobammad Ibrahim: Not that
thing It hag been said that a tenant
Mgy not be able to avail the convenie-
“‘-e that is going to be provided by this

Bill. At the time of vacating the
House, the electricty installation may
by there The owner may not pay

Or it and take 1t over. The tenswt
May not also be allowed to take, it
:\vay That was the explanation
iven. I think sha hot agpeern
Clrselves with; &ﬁt mlﬂgp&‘nn »
will know the consequencas befoge



735 Indian

{Hafiz Mohsmmad Ibrahim]

taking electricity: what may happen or
what may not happen One will take
acton in regard to this matter with
open eyes He is not the owner of the
house When he vacates the house
owner would rather force him to
restore the house to the same condi.
tion mm which 1t was found when he
eccupied it He may take it away or
there may be some compromise
between the two On this ground 1t
should not be said that the tenant
should not be allowed tc take
electncity So many are engaged in
industry, they are earning their income
out of industry, they are helping the
country with that industry They are
living m the house of others For the
industry, electricity 1s required but the
owner does not allow that I came
across several such cases in UP where
the tenants were not allowed by the
owners to take electricity So, I think
it is very necessary and in the interest
of the development also this provision
should be there It should not be
opposed

Shri1 Harish Chandra Mathur spoke
about the Members of Parliament
being members of the ¢lectricity board,
provided under the Act of 1948 The
only function assigned to that board 1s
to make rules and the rules framed by
that board will be placed before this
House. That will be considered by the
Members of Parliament and in that
way Parliament wil]l have the supreme
authority (Interruption.)

An Hon. Member-
always supreme

Hafiz Mohammad Ibrahim. Then
why 1s 1t degrading itself? Why are
amendments proposed that the Mem-
bers of Parliament should be given a
place among the members of the
electricity board  (Interruptions)
There should be no such amendment
1 do not accept them

Parhiament 1

Shri Narsyanankutty Menon
(Mukundapuram) Regarding the
UP. affair, he has said that the hon
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yembders who raised it are not
p;nent here. The U.P. question was
rdized by Shri Pamgrahi and he is
tyere. He referred to the loans
advanced to Marin Burns Ltd. If
tnere is time, the hon Minister may
answer that

gfex gy omi : ag agy
Ay O 1 3T & foel gaew wgr ar
fe gaz g wdde } wrfy v
&t wuford mft ol fir 37 Y agar
99T 77T 9¥AT | ¥ 7 A wgr A% FWL
fifgar & srare F a1 forg) 7 e Fege
F9 T g@d AN F A F gy wi

e spoke only about a very small
point 1 did not think it necessary
even to contradict that, although 1
knew what was the posiion His m-
formation on that point 1s not correct
tpat they refrained from purchasing
pecause they have to make heavy pay-
ments  There may be so many things
ot account of which one may refran
gyom doing something I do not think
tpat I shovld disclose a UP matter n
tpis House That was not the position
] was saying about electricity com-
plants One hon Member raised a
question about Rihand Dam

Shri Braj Raj Singh: It was I who
r#1sed the question about Rihand Dam,
and 1 am here to hear fiom hum some-
tptng about that

Hafiz Mohammad Ibrahim: [ am
afrard my hon friend's information is
only hearsay, received from others 1
wds trving to contradict only those
who had got firsthand knowledge But
{or the benefit of my hon friend I
ma8y bont out that today the entire
agea which was going to be served by
pthand Dam s served by electricity
puring my stay there three or four
power stations have been constructed
and they are going to supply power to
epch and every district That ares
js not suffering now. The idea of
rihand Dam was entertained in the
your 1946, twelve years ago. At that
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time sn area was fixed in regard to
that project, to which area that elec-
tricity will be taken in order to benefit
those people. But now the position has
changed. So far U.P. has got no big
mdustry 1If it 1s advantageous for
a State to have a big industry and a
small ndustry—both--and U.P. tried
to have a big industry there and for
that purpose it gives any part of its
generation work, 1 do not think it can
be objected to As far as the suffering
of those people in regard to electri-
city 1s concerned, I was going to point
out—in my face he should have said
that that 15 the part which 1s not
served today by electricity and which
was going to be served by Rihand
Dam—that the Rithand Dam area is
wHEd by detinuyy Yobay.

Wt wo o ey (wNH) - &
IrreTt ¥ afx a7 3T AT STEAT
g fo oo gav 339 7 fead Ay ©Y
e ¥ & g faorht fomr Y
T

niew qreay gAEw  HE A A
qg ¥ gryn 7E#f & f fa vt Y
GRS SR EIR CRE cR Erid i
gidfmdasgrarg asa A fw
agr #Y5 Y At 77 $2 qY AvA WY Faor ot
fHaf g

Sl W gid . IOV 9T TTER
Afrena g e 2 fs gwa @
st faorely fazar wooslr w1 &
oY wret 7 & oz Ao Ay € JEn,
wrAg 7T R 7

giwe qeewg qagm Tg W
WATAMFIARTF L | 98 &1 I
FaR A gt g R

Mr. Deputy-Speaker: The question
is:

*That the Bill further to amend
the Indian Electricaity Act, 1910,
ag reported by the Jomnt Commut-
tee, be taken mto consideration”

The motion was adopted.

SRAVANA 14, 1881 (SAKA)
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Mr. Deputy-Speaker: We  shall
now take up the Bill clause by
clause The Question is:

“That clause 2 stand part of
the Ball”

The motion was adopted.

Clause 2 was added to the Bill
Clause 8

pIr.  Deputy-Speaker: Are there
any amendments to clause 3?

chri P, R. Patel: Sir, I beg to
move’

Page 3,—
after line 5, add—

“r3y,  ‘empll. saala  ndnatew
means an industry worked by
electrical energy on a motor of
not more than 10 HP.” (54)

Sir, this amendment 18 meant only
to define a small scale industry The
intention 1s that cheap electricity be
given only to very small industnes.
1 do not want to say anything more
op this point

Mr. Deputy-Speaker:
peen said

Shri Naushir Bharucha:
desire to move an amendment

Mr. Deputy-Speaker:
the notice given?
Shri Naushir Bharucha: 1Itis

amendment No 16, Sir, but I want to
move 1t 1n a shghtly modified form.

Mr Deputy-Speaker: I am told
that the Government 1s prepared fto
accept i1t with a little modification.
He¢ may move 1t

Enough has
Sir, 1

When was

Shri Naushir Bharncha: I am
moving 1t in the modified form, I
beg to move,

Page 8, hne 8,—

add at the end—

“and ncludes any Board which
functiong in that State under
sections 6 and 7 of the said Act”
(18).
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Mr. Deputy-Speaker: Is the Gov-
ernment accepling this?

The Deputy Minister of Irrigation
and Power (Shri Hathl): Yes

Mr. Deputy-Speaker: Then I shall
put that first The question is,

Page 3, line 8~
add at the end—

“and includes any Board which
functions 1 that State under
sections 6 and 7 of the said Act”
(16)

The motion was adopted

Mr. Deputy-Speaker: I shall now
put amendment No 54 The question
is:

Page 8,—
after hine 5, add—

“(11) ‘small scale jindustry’
means an ndustry worked by
electrical energy on a motor of
not more than 10 HP” (54)

The motion was negatived.

; Mr. Deputy-Speaker. The question
s,

“That clause 3, as

amended,
stand part of the Bill"

The motion was adopted

Clause 3, as amended, was added to
the Bull,

Clause 4

Mr. Deputy-Speaker: What are the
amendments to clause 4?

Shri Panigrahi
0 move

Pl‘e 38—

(Pur1) Sir, ] beg
omut lines 30 to 32 (1)

Shri Supakar: My amendment No
81 is the same as amendment No 1.

AUGUST 8, 1909 Blestricity W} 749

Shri P, R, Patsl: I beg 0 move:
M’l""
for lines 30 to 32, substitute—

(1) 1n item (1), after the words “in
respect of the supply of energy”, the
{following shall be inserted, namely —

“which 1n case of supply of
encrgy for agriculture and its
allled works and also for small
scale industry shall not exceed 10
naye paise per umt” (55)

Shri Panigrahi: Sir, I just wanted to
submit that the provision for iate
regulation existed in terms of clause 11
and the Schedule to the Indian Elec-
tnicity Act, 1910  After the passing of
the Act of 1948, alear profit or rea-
sonable return of 6 per cent was
allowed So, it was deécaded to forego
this provision in clause 11 and the
Schedule to the Indian Electricity Act
of 1910 But Sir, I would like to sub-
mat that this 6 per cent net profit is
enabling the electricity undertakings
which are worked privately to mam-
pulate their accounts to such an extent
that, even if 1t 1s possible for the
State Governments or their inspectors
to check their books of accounts, what-
ever profits they earn always come
within thc margin of 8 per cent wath
the result that the rate chaiged per
unit of electricity can never be redue-
¢d I can just cite one instancc The
rates which are being charged for the
last 40 yeais by the Octavius Company
in Cuttack—it has got two power sta-
tions one at Cuttack in Orissa and the
other m Bihar—are six annas per unit.
For so many years, 1t has been giving
more and more dividends and earning
more profits, but their books show
that they are carning a profit within 6
per cent Therefore, they charge six
annas per unit in Cuttack It 13 now
getting the bulk of i1ts supply of eler-
tncaty from Hirakud at a very cheap
rate of 10 naye paise per unit But
after getting electric supply for 10
nP per unit from Hirakud, it still goes
on charging s\x annas per ynut at
Cuttack So, I would submit that the
old provision should also be retained,
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that is, the provision about fixing a
maximum price limit. So, with a view
to this aspect of the matter, 1 have
moved this amendment.

Shri Supskar: I shall be very brief
in view of the fact that I have append-
ed rather a long Minute of Dissent on
this particular point. Apart from those
arguments in the Minute of Dissent, I
may say that after the 1948 Act was
pegsed, the Advisory Board was formed
in the year 1953 to go into both the
Acts of 1910 and 1948 and it must have
one into the action and reaction of
this parucular section, section 3, and
clauses X and XIA in the Schedule in
the 1910 Act and also section 57 and
Schedules VI and VII of the 1948 Act.
Even after a thorough study of these
two apparently conflicting standards,
as is suggested by the Government,
they did not suggest any amendment to
the Act of 1910.

Now, we are told that unless we do
away with the clause regarding the
lIimuts of price there will be an 1ncon-
sistency. But I would submut, as I have
submutted earlier, that there will be
no inconsistency, and we should see
that the present clause prevails
masmuch as, whenever there is a con-
flict, this clause gives the consumer tine
rule of thumb or a ready reference as
to the amount and the rate that 18
payable by him

On the other hand, the formulae that
are meuntioned 1n Schedules VI and
VII and section 57 of the 1948 Act are
rather complicated and it 1s not pos-
sible even for the Government to
know, as 1s our experience, on what
basis these rates are calculated. There-
fore, I would submit that rather than
domng away with the limits of price,
as is suggested 1n the present clause,
they should so adjust the provisions
under the 1948 Act so as to conform to
the needs of fixing a maximum. I
believe that it will be a great progress
in the development of electricity if we
retain this clause relating to the fixing
of the maximum limit in the body of
the licence itself so that it could give
a firm ndication to the consumer as

SRAVANA 14, 1881 (SAKA)
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to the limit up to which he is liable to
pay.

Shri P. R. Patel: 1 have moved my
amendment I have been very glad to
hear from the hon. Mimister that the
Government intends to supply electri-
city at a cheap rate to the ugricul-
tunists for agricultural use. He also
said that clectricity 1s supplied at a
lower raie for agricultural purposes
than for domestic purposes. I think
that 1v always the case everywhere,
and electricity 1s supplied to bigger
industries at a lower rate than for
agriculture or small industries. But,
for the Minister’s knowledge, 1 want
to say one thing. When electricity is
supphed for agricultural use, there is
a mimmum charge and even though
electricity is not used in the monsoon
season, the agriculturists are charged.
That works up to the maximum charge
and thus the agriculturists have to pay
more than that which 1s charged for
domestic purposes.

At the same time, the Minister said
that the Government is thinking of
supply:ng electricity for agricultural
uses at a cheaper rate 1 withdraw
my amendment if the assurance comes
from the hon Minster that the Gov-
ernment will take action within six
months I do not think the hon. Mmn-
1ister considers the matter, but if he
considers the matter and promises on
the floor of the House that the Gov-
ernment will take action within six
months or say one year and supply
electricity to agriculture and small
mdustiries at a cheap rate not exceed-
ing 10 nP per umt, I will be vesy
happy to withdraw this amendment.

Mr. Deputy-Speaker: It 1is better
that he sticks to his amendment!

Shri P. R. Patel: But the Minmster
said the other day that if necessary he
will amend the Act of 1948. For this
purpose, 1f 1t could be necessary to
amend the Act of 1948, what is the
sense in amending the present law
which authorises the Government to
fix the rate of supply lor agriculture
or any other purpose? I only desire
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that the Government should have
authority to fix the rate of electrical
energy supplied in the case of agri-
culture and small industries I hope
the hon. Minister will be good enough
40 accept this amendment

Shri Krishna Chandra rose—

JAAR ARTQ  ¥YT  {TAAIT QO
Nmmrags € *

st g wR ;A Y wHEH
T

Mr, Deputy-Speaker: There are 41
«lauses that ought to be gone through
within one hour which has been fixed
by the House The maximum that I
could allow in addition to that one
hour has also been exhausted There-
fore, I shall have to put to the vote
at 3 45 all the clauses that may be left.
If hon Member, want that all clauses
should be discussed they should pro-
ceed at a gquicker pace ‘That s my
request

Shri Krishna Chandra. I beg to
move

Page 3, after hne 28, insert
“(aa) for clause (c), substitute—

“(c) A local authonty if 1t 1s
an applicant for the hcence shall
be given preference over any
other person” (40)

Page 3, for lines 30 to 32, substitute—

“(1) n item (1), after the
words ‘“in respect of the sup-
ply of energy”, the words
“which limit shall be kept lower
in case of supply of energy for
agriculture and also for small-
scale industnes”, shall be insert-
ed” (41)
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15 hrs.

The Deputy Minister of Irrigation
and power (Shri Hathi): With regard
to the amendments of Shri Panigrahy,
it 1s known that in the 1910 Act, thas
provision of fixing the maximum rate
was kept But subsequently after the
passing of the 1948 Act, the profit of
the hicensee has been restricted by the
provision that 1t should not be more
than 2 per cent. above the Bank rate,
which is termed as a reasonable return
In no case can he charge more than
that. So, whatever the maximum the
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profit should be restricted only to that
much. In the 1910 Act, this provision
did not exist, but now with this pro-
vision which 13 restricting the profit,

that maximum prescribed limit 1s not
necessary

Regarding the other point raised by
Shr1 Patel about the agricultural rates,
I think the hon Muuster has amply
clarified the intentions of the Miras-
tries of Food and Agriculture and
Commerce and Industry Up to now,
no subsidy was given by the Centre
for small-scale 1ndustries, but now
they have said that 50 per cent Jf the
subsudy will be borne by the Central
Government, provided the rate 1s more
than 1} annas per umt In that case,
the Centre will bear 50 per cent
for small-scale and cottage industries
Up to now, there was no mention of
subsidy, but now we have prescribed
the rate It should not exceed 1%
annas per unit for small-scale indus-
tries If it exceeds that subsidy may
be given and 1n the subsidy, the
Centre will share half

So far as the Ministry of Commerce
and Industry are concerned, they have
menfioned the rate and this question
of sharing the subsidy But afta all,
we know that agriculture 1< mors
important and there should not b. any
difficulty for the State Governmants 10
give electricity to agriculturists at a
lower rate In fact, 1n manv caces, 1t
1s given at a lower rate As the hon
Minister mentioned, the rate for agri-
culture 1s Andhra 14 annas Bihar 2 4
annas, Madras 9/10 anna, Mysore 3/4.
Onissa 1} annas

Shri P. R. Patel:
Bombay?

What about

Shri Hathi: For Bombay, I will give
all the three rates 5% annas for domes-
tic consumption, 2 23 annas for indus-
try and 15 n P for agniculture.

Then, so far as the local authorities
are concerned, when an individual
ficence has to be given, there is a pro-
vision in the 1910 Act that the State
Government will consult the local
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authornties, if they have any objection.
That objection will be considered,
regsons will be recorded and then only
the hicence will be given, There 1
ample provision for consulting the
lo¢al authornties

For these reasons, I am not accepting
any of the amendments

Shri P. R. Patel: He said that so far
as cnergy used for small-scale indus
tries 1s concerned, there 1s somm
scheme But 1s there any scheme

regarding energy supplied for agri-
culture’

Mr Deputy-Speaker: That he has
made clear by saying that 1t would not
be difficult for the States to supply it
at a lower rate

Shri P R Patel: Within what time
and how?

Mr. Deputy-Speaker: If that does not
satisfy hum, 1t cannot be helped.

Shri Panigrahi: T quite appreciate
what the hon Deputy Minister has said
with regard to my amendment ButI
would bring to his notice the report of
the Bombay Electnicity Board for
1956-57 They have clearly observed
that even after fixing this reasonable
rate of return of 2 per cent. above the
market rate, which comes to 6 per
cent the Board was sgdisfied that the
rates charged were higher So, they
wanted to revise the rates, but the
licensee did not agree.

Shri Hathi: We can appoint a rating
committee

Shri Panigrahi: The rating commit-
tee was appominted and 1t was satisfied
that the profits were higher They
wanted to revise the rates, but the
licensees went to the courts and got
decisions m their favour for higher
profits So cven with the 6 per cent
we are giving, they are getting scope
for getting higher profits and the con-
gumers are being fleeced I would only
request the hon. Deputy Minister, who
3¢ very much accommodating, to see
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whether he can be sccommodating in
this matter also

Shri Hath!:: 1 have nothing to add
except that the rating committee is
there which considers the question On
the question whether the profit 1s more
or less, if the courts come to a
different decision, 1t cannot be helped

Mr, Deputy-Speaker: 1 will put all
the amendments to clause 4 to the
House

Amendment Nos 1, 55, 40 and 41
were put and negatived

Mr. Deputy-Spesker: The question
15

“Thsat clause 4 stand part of the
B,

The motion was adopted
Clause 4 was added to the Biil
Clause 5 was added to the Bull.

Claunse & (Insertion of new section
44)

Shri Panigrahi. I beg to move
Page 5, omit lines 5 to 8 (2)

This relates to the provision which
says that—

“the consent of the licensee
should be taken before the under-
taking is taken over”

This really gives a power of veto to
the licensee and the redeeming feature
embodied 1n new section 4A is nulli-
fied by this provision I would, there-
fore, submit that this may be deleted

Shri Hathi: If the licensee 1s unrea-
sonable, then the State Government
can go ahead and take over the under-
taking

Mr. Deputy-Speaker: The hcensee 1s
to be consulted first and an attempt
made to secure his consent But if he
refuses to give his consent and is
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unreasonable, then the State Govern-
mant can go ahead without his consent
even,

Mr. Depaty-Speaker: The question

18

Page 5, omit nes 5t0 8 (2)
The motion was negatwed.

Mr Deputy-Speaker: The question
1%

“That clause 6 stand part of the
Bu”

The motwn was adopted.
Clause 6 was added to the Bulf

Clause T— (Vesting of the under.
taking n the purchaser)

Shri Naushir Bharucha. I move
amenhdments Nos 18, 20, 21 and 22 One
amendment 1s the same as a Govern-
ment amcendment I beg to move

(1) Page 7.—
after line 14, add—

“Provided that where the
licensee 1s required to deliver the
undertaking pending the detuimi-
ration and payment of the pur-
chase price of the undertaking, the
State Government shall, 1n »smng
such notice under above sub-
section, also specify therein—

(a) the reference to arhitra-
tion of the question of valuation
of the undertaking and any
difference of dispute relating
thereto, and the time, not
exceeding four months, for the
completion of the arbitration
proceedings,

(b) the amount by way of
interim payment which the pui-
chaser shall pay to the licensee
within one month of the delivery
of the undertaking;

(c) the period, not exceeding
snx months from the date of
delivery of the undertaking



within which the balance of the
purchase price shall be paid;

(d) payment of interest after
the expiry of the above period
of six months at the rate of three
per cent. per annum above the
current Bank rate” (19)

(2) Page, 1, line 24,—
after “the aforesaid date” insert—

“or such further time as the
State Government may choose to
extend” (20)

(3) Page 9, hines 18 and 21,—

omy “reduced 1 either case by
the value of contributions made by
consumers towards the cost of con-
struction of service lines or other
capital works” (21)

(4) Page 9.—
after line 23, add—

“provided that the value of the
assets shall be increased by an
amount cquivalent to the tax, if
any, which the undertaking would
be liable to pay under section 10,
sub-section (2), clause (vu) of the
Indian Income-tax Act, 1922 after
taking into account the balance, if
any, in the Tanfl and Diwvidentd
Control Reserve created under the
Electricity (Supply) Act, 1948”.
(22)

Shri Panigrahi: I beg to move

Page 6,—
for hines 29 to 40 substitute—

“(d) if the State Electriaty
Board 1s not willing to purchase
the undertaking, the State Gov-
ernment 1n any case wWhere the
local authority referred to 1n
clause (b) 1s willing to purchase
the undertaking shall by notce
n writing require the lLicensee to
sell and thereupon the licensee
shall sell the undertaking to that
local authornity;
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(e) if the State Electricity
Board 18 not willing to purchase
the undertaking and the local
Authority 1s not willing to pur-
chase the State Government
shall have the option of pur-
chasing the undertaking;” (4)

Shri Hathi: I beg to move:
(1) Page 6,—
for lines 1 to 8, substitute—

“5 (1) Where the State Gov-
ernment revokes, under section
4, sub-section (1), the licence of
a lhicensee” (36)

(2) Page 7,—
Gfter line 14 add—

“Provided that in any such
case, the purchaser shall pay to
the licensee, interest at the Re-
Serve Bank rate ruling at the
time of delivery of the under-
taking plus one per centum, on
the purchase price of the under-
taking for the peried from the
date of delivery of the under-
taking to the date of payment of
the purchase price™ (37)

t3) Page 9, lines 18 to 21,—

vmit “reduced in either case
by the value of contrbutions
made by consumers towards the
tost of construction of service
lines or other capital works™ (38)

(4) Page 9 —
for line« 28 and 29, substitute—

“other than (1) a generating
station declared by the licence
not to form part of the under-
taking for the purpose of pur-
chase, and (n) service lines or
ather capital works or any part
thereof which have been cons-
tructed at the expense of consu-
Iners, due regard” (39)

Shri Krishna Chandra: I beg to

move

(1) Page 6. line 22—

Jor “whole” substitute “major
portion” (42)
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(2) Page 7, line 37—

Jor “twenty" substitute “ten”. (49).
(3) Page 10.—

omst lines 3 to 6,—(44).

{4) Page 10, line 4,—
for “twenty’ substitute “ten” (45)
Mr Deputy-Speaker: Amendment

No. 44 13 the same as Amendment
No. 11

Shri Naushir Bharucha 1 do not
desire to take the time of the House
1 have already referred to my
amendments in the course of my

speech
8Shri Supakar: Regarding Govern-
ment Amendment No 36, during my
speech earhier, I have said that this
iz rather an over-simplification which
may lead to complications in future
‘Therefore, may I suggest to the Gov-
ernment to reconsider 1t? Even if
they do not propose to drop 1t now,
will they at least reconsider 1t and
see what will be the repercussions of
the over-simplification at a later
stage?
st yow wowr  wrAAg fofeey
d Faamy @ & e ogfed &
Trere 9% wfae fwar sgm G
I oY waeTe aY AEY @ ) AR g
gy f fx A&7 WA AT FJ0hed
& WA qT qO wgEqz & fE amgae
x® ¢ feqr smar § Fravw fan s
g o1 T faue wen AT AT AW
w faw 7 O 7 a9 ¥ w=T am
wifgaa § fw 39 Sw oofrdr &
o grn faw® a@v 7 aond
qu @7 wrar § Wk e oo o
gt w1 ¥y W7 A1 fgewr R sw
e ourfd ¥ o & arge e g
aw fax wwe qrfedt ) 73 Wiem
ot W o wnniz 72 & e e
gfut vy geamt w1 afawre T dvew
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et & o & wwre qyar § ot
I W quifdy W wdward wr
N At wifgd 1 AT gqERe @
ofr qur &

Shri Panigrahi: I have already
moved my amendment No 4 to sub-
stitute linces 29 to 40 Now I am mov-
iIng my amendment No 7 to that
clause I hope the Government will
accept both my amendments.

I beg to move.
Page 9, lines 8 and 9,—

omit “or intending purchaser” (7)

Shri Hathi. So far as amendment
No 7 1s concerned, I think the omis-
sion of the woids ‘‘or intending pur-
chaser” may be accepted.

So far as amendment No 4 1s con-
cerned, we do not accept the amend-
ment I think we have very clearly
stated that the first reference will be
to the State Electricity Board, then
the State Government and then the
local authority Therefore we are not
prepared to accept 1t

Regarding Government amendment
No 36, Shr Supakar said that over-
simphification mught comphicate mat-
ters As it 15, under section 4(1)(c)
some procedure 13 adopted and for the
remamnder another procedure 1s adopt-
ed We want to have the¢ same pro-
cedure for all the case Even if there
1s a default the procedure should be
the samc—a notice will be given and
all that Therefore, we want to have
a uniform procedure 1 do not think
there 1s any complication

The previous one

Shri Supakar:
was mmpler

Shri Hathi: Previously there were
two categomies Now we have one
category for all cases,
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8o far as amendment Nos. 38 and
39 are concerned, we are only taking
them from the present place and keep~
ing them elsewhere That 1s the only
thing.

So far as Shri Bharucha's amend-
ment about giving 3 per cent 1s con-
cerned, we are putting it at 1 per
cent We cannot accept the amend-
ment to make it 8 per cent We can
appreciate the difficulty that when
once the undertaking 1s sold the arbi-
fration might take some time and the
man may not get his money for a
long time He has to wait for that

Shri Naushir Bharucha: The Gov-
ernment 1s notorious for not paying
the money in time

Shri Hathi: No, but we think we
should leave 1t at 1 per cent

Mr. Deputy-Speaker: The ques-
tion 1s

Page 6,—
for lines 1 to 8, substitute—

“S (1) Where the State Gov-
ernment revokes, under section 4,
sub-section (1), the licence of a
licensee”  (36)

The motion was adopted.

Mr. Deputy-Speaker.
1s.

The question

Page 7,—
after line 14. add—

“Provided that in any such
case, the purchaser shall pay to
the licensee, interest at the Re-
serve Bank rate ruling at the
time of delivery of the under-
taking plu, one per centum, on
the purchase price of the under-
taking for the period from the
date of delivery of the under-
taking to the date of payment of
the purchase price” (87).

The motion was adopted.
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Mr. Deputy-Speaker: The question
18:

Page 9, lines 18 to 21,—

omit “reduced in either case
by the value of contributions
made by consumers towards the

cost of construction of service
lines or other capital works”
(38).

The motion was adopted.

Mr. Deputy-Speaker: The question
18:

Page 9,—
for lines 28 and 29, substitute—

“other than (1) a generating
station declared by the licence
not to form part of the under-
taking for the purchase of pur-
chase, and (1) service hnes or
other capital works or any part
thereof which have been construc-
ted at the expense of consumers,
due regard” (39)

The motion was adopted.

Mr. Deputy-Speaker: The question

Page 9, Iines 8 and 9,—

omut “‘or intending purchaser”. (7)
The motion was adopted.

Mr. Deputy-Speaker: Amendment

No 21 1s barr«d, because amendment

No 38 has becn accepted 1 will now

put the rest of the amendments to
the vote of the House

Amendment Nos 19, 20, 22, 40, 42,
438, 44, and 45 were put and negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 7, as amended.

stand part of the Bill”
The wmotion was adopted.

Clause 7, as amended was adopted

Mr. Deputy-Speaker: The question
is:

‘“That clauses 8 and 9......
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Shri Panigrahi: What about section
7A? 1 have an amendment relating
to section TA which I want to move.

++  Mr, Deputy-Speaker: Section %A 18
part of clause T which we have al-
ready adopted Now the question is:

“That clauses 8 and 9 atand
part of the Bill”

The motion was adopted.

Clauses 8 and 9 were added to the
Bill

Clauses 10 to 14 were added to the
Bzl

Clause 15— (Insertion of new sections
224 and 2B)

Shri Naushir Bharucha: I beg to
move

(1) Page 12—
after hine 33, add—

“Provided that the arbitration
proceedings shall conclude within
six months and that pending such
proceedings the establishment
referred to in sub-section (1)
continues (o pay for the energy
at the usual rates of the licensee
for such category of consumer"”
(23)

(2) Page 12,—

after line 41, add—

“Provided that m case of diffe-
rence or dispute as to the rate
at which or the terms and
conditions on which the supply
of energy 18 to be continued after
the termination of any agreement
between the licensee and the said
establishment such difference or
dispute shall be determined by
arbitration and the proviso to
sub-section (2) shall apply to such
arbitration proceedings” (24)

Shri Xrishna Chandra: Sir, I beg
10 move

Page 13,
omit hines 25 to 28. (47).
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Shri  Naushir Bharucha: My
amendments are self-explanatory.

Mr. Deputy-Speaker: I supposs
Shri-HMrishna Chandra'? amendment is-
also self-explanatory

Shrli Krishoa Chandra: I do not
wsant to say anything.

Mr. Deputy-Speaker: Does the hon.
Minister want to say anything?

Shri Hathi: No, Sir, we do not
accept the amendments

Mr. Deputy-Speaker: 1 will put all
the amendments together

Avondwent Nos 23, 24 and 47 were
put and negatived

Mr Deputy-Speaker: The geus-
tion 1S
“That clause 15 stand part of the
Bilr

The motion was adopted.

Clause 15 was added to the Bill.

Clauses 18 to 28 were added to the
Bill

Clange 27— (Amendment of section
364 )
Shri Panigrahi: Sir I beg to move

Page 18,—
after linc 8, add—

“(3) two members to be nomina-
ted by the employces organt-
»ation,

(k) three members of Parha-

ment ™ (12)

With regard to the representation
or taking m of Members of Parliament
the hon Minister had rcplied but wath
1cgard to (), that 1s, regarding my
wuggestion that two members from
the cmployees working 1in the elec-
tricity undertakings throughout the
country should also be represented on
this Board, there was no reply given,
i think the hon Minister may accept
1t
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Shri Hathi:. The hon. Minister had

explained the position that on this
Board, which is merely a technical rule

miéking body, it is not necessary that
hdn, Members should be represented

Mr. Deputy-Spesker: Not hon
Members. He says about labourers
and workers,

Shri Hathi: There also 1t would not
be proper because this Board is to
frame rules with regard to safety etc
Therefore I oppose the amendment

Shri Panigrahi: I wanted to know
about the employees

Mr. Deputy-Speaker: There i3 only
difference of opwmnion Both have
understood each other

The question 1s°
Page 18,—

after hine 8, add—

“(3) two members to be nomi
nated by the employees organi-
sation, and

(k) three members of Par-
hament” (12)

The motion was negatived

Mr. Deputy-Speaker: The question
pLi

“That clause 27 stand part of the
Bul"”

The motion was adopted
Clause 27 was added to the Buill.

Clauses 28 to 30 were added to the
Bill

Clhawse 3l—(Substitution of new sec-
twn for section 42)

Shri Krishna Chandra: Sir, T beg to
move:
(1) Page 19,—
after hne 7, add—

“(f) makes default in carry-
ing out any habilities imposed
142 LS.D -8

on the licensee under the pro-
visiong of this Act or the rules
made thereunder;” (27)

Page 19, hne 8,—
for “one thousand” subststute
“three thousand” (28)

(3) Page 19, Line 10,—

for “one hundred” substitute
“three hundred” (29)

(4) Page 19,—
after line 10, add—

“Provided that out of the fines
imposed the court shall direct to
be paid to the complainant such
sum as 1t may deem adequate
to compensate him for the ex-
penses incurred by hum.” (30)
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Shxd : The amendment that
he seeks to make is that after line 7
add {#) ax under:—

“makes default in carrying out
sny labilittes imposed on the
Heensee under the provisions of
his Att or the rutes made thexe-
sungder;”

Séction 42 already provides for the
various pwalties that are imposed
upon the licensees for making any
default in the hicence.

Shrl Krishna Chandra:
théce,

It is not
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Shri Hathi: Now if he reads sec-
tion 42 he will find that there is a
clause, which he actually wants. It
reads:

‘being a licensee or a person
who has obtained the sanction of
the State Government as afore-
said, in contravention of the pro-
visions of this Act or of the rules
thereunder, or in breach of the
conditions of license or of the
sanction,”

That is included ;in section 42. So,
what he intended ig covered.

Mr. Deputy-Spestser: T will put all
these amentments together

Amendment Nos, 27, 28, 29 and 30
were put and negatived.

<
Mr Deputy.Speaker: The question
18

“That clause 31 stand part of
the Bill ”

The motion was adopted

Clause 31 was added to the Bill
Clauses 32 to 39 added to the
Pt g

Clause $0-—{Amendment of the Sche-
dule)

Shri Naushir Bharucha: Sir, I beg
to move*

(1) Page 2]1,—
after hne 25, add—

‘(n) for sub-chus: ﬁ(e). the
following sub-clause shall be
substituted, namely: —

“(c) The audit shall be
made and conducted by per-
sons with such qualifications
and in such manner ag the
State Government shall
direct™ * (25).
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(2) Page 22,—
after line 2 insert—

‘(na) to sub-clause (1), the
following proviso shall be added,
namely.~—

“Provided that when a
licensee 1s required by the State
Government under section 22A
of the Act to supply energy to
an establishment under sub-sec-
tion (1) thereof, or to any new
mndustnal or commercial concern
making a requisition for supply,
the rate for supply of such
energy shall not be such as to
necessitate an increase m the
rates charged to the existing
consumers of the undertaking ™’
(26)

Shri Panigrahi. Sir, I beg to
move

(1) Page 21, line 32,—

for “two or more” substitute ‘“one
or more” (13)

(2) Page 21, hine 41,—

for “fifteen per-centum” subs-
teitute—

“five per centum for agricul-
tural purposes and ten per
centum for industnal and other
purposes” (14)

Shri Supakar: Sir, 1 wish to move
my amendment No 52

Mr. Deputy-Speaker It 1s the
same as amendment No 13

Skri Naushir Bharucha: Amend-
ment No. 25 1s self-explanatory and
amendment No. 26 I have already
referred to mn my speech

Shri Panigrahi: Sir, with regard to
my submussion for reducing the num-
ber from ‘two or more’ to ‘one or
more’, I would again like to request
the hon Minister to consider this
point. In a rural area where the
agricultunsts or a single enterprising
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agriculturist wants to take s distribu.
ting main, the private undertakings
do not ke to undertake any loss
They alwayg want to shift the res-
ponsibility on the State Electricity
Boards so that the private under-
takings can reap the profits and any
loss that has to be incurred will be
mcurred by the State Electricity
Boards So, when the number has
been reduced from six to two or
more there 18 no sanctity 1n the num-
ber and it can be reduced " to one or
more If any mdivadual enterprising
agriculturist in a village wants to
take the distmbuting main and f he
applies he must be given that power.

Now, the question may be asked
that as 1t 1s today in India agriculture
1s not very much paywng. It has also
been calculated that for usming one
kilowatt of power in agrniculture, a
capital investment of about Rs 1,200
1= requred So, when the agricul-
turist wants to take power for the
purpose of producing more food-
grains, at least we must have consi-
deration and even if one agriculturiet
applies he must be supplied with
power

Sbri Krishna Chandra:
move

Page 21, hne 41,—

for “fifteen” substitute “eight”

I beg to

132)

yq $1§ Fav a7 fedy 77 g
N gwIT FOT AT §, oY oy
g a1 8 ¥ s B famy & o
iR fama N
wqrer w1 faar am &, dfew 3T W
I W R S a9 9 9w @ wly
fd ¥ B et v R, Iw W
wrier 3w @ aR fawifdr amy
ol #ult | s e A ol AR
XWEAT ¢, AT X8 BN W g &
arar war § e ww aw Qudaw fek
IET 9T, S wY I dvaew ot
¥ faad qqw Wd, & & dxg Nl
o1 wefed ozg ey o foar gy



763 Indlan  AUGUST 8, 1909
[Shri Krishna Chandra)

wisw grewe gegde : Ak

o) gy wox : uf, Q{1 vafed
¥ ¥ drg Wredy <o fear mar 0 20
ﬁuthqanmtu
wr wifgfadt (gowrf) ow & g
i . e o § e e
wmmﬁmq‘tmtu&tm
o wiftez 30 & §F @ §, aw f
drg vz g W § g & S—agt
W RET WY, gt g i § B,

ot 1 I R 7w ofcw
[\mﬁq‘t t

i ax F wifgew § fr Wi aA

Wficmarcomsreani g, ar Q@
woad WY STRITRT 9T WTRA TTe o
o § ot IR A s o 2
ﬁ'“f‘ m'm“ﬂ“"mﬂ
®Y WS FTAT I 9T T 6T §2g T& e
g Fi—ag qw RS X &, dfew
Wi o SR wogaT wigar ¢ fe At
ot W ferelt w1 9@, A 39 & fad
A _fox aft wifeem g e 9w & of
4xXg AT BT wyEfHT W 9@ 1 &
9T e § f6 9w ane ofsd @
g Y &, 3 AT 3 W g, W
mw ¥ forft a1 § ww of@r &,
g€ @ war § A foT dag ool W

Piootrity - (Amendmenty Bl 764

wf vt it of § 1 oy o gz i
wigd

the compulsory area and the
compulsory area. That was the argu-
ment advanced by him to negative
the suggestion that in the place of
“two or more” there should be “one
or more”. But you will see that in
the case of clause VII also the Joint
Committee had accepted in place of
“five or more” the amendment “one
or more” . That is to say, even one
person can take advantage of clause
VII, though it is not within the com-
pulsory area. Then why should the
same reason not apply in the case of
clause V1 also?

The distinction is only regarding
the laying of mains and extension of
service lines. Since the argument
that was advanced yesterday by the
hon. Minister about the distinction
between compulsory area and non-
compulsory area does not hold good
in the case of clause VII, there is no
reason why the same facilities shruld
not be extended in the case of those
persons who come under clause VI
And I think that Government should
consider extending it even to the case
of person where it is only one. And
those cases may be the kind of cases
referred to by my hon. friend Shri
Panigrahi, that is to say one enter.
prising person may come forward and
he may seek the benefit not only for
himself but for other persons to be
benefited at a later stage.

Therefore, there is no reason why
1t should be restricted to two or more
than two persons Even one enterpri-
sing person should be enough to help
the growth of eleetricity in a parti-
cular area. I therefore submit that
this amendment which has been
moved by my hon. friend and which
18 supported by me is a very reasona-
ble amendment and should be acccp-
ted.

Hafis Mohammad Ibrabim: 8ir, I
am on my legs to remind hon. Mem-
bers of this House that yesterday in
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my opening speech 1 pointed out
that with the licensee there are two
kinds of areas, compulsory area and
non-compulsory area In the com-
pulsory area, according to the licence,
the licengee is under an obligation to
provide electnicity and to give eloc-
tricity to those persons who apply for
it there As far as the non-licenfang
area 1s concerned 1t i1s optional My
hon friend Shri Krishna Chandra 1s
under a wrong impression that this
applies to both It does not apply to
that area which 1s a compulsory area,
this rule does not apply there, its ap-
plication 15 confined only to the area
which 1s non-compulsory, which 18
optional There this convemence
has been provided for the members
that instead of six—under the present
law it is provided that unless there
are s1x persons applying for connec-
tion, the connection will not be
given to the person who has apphed
—that has been reduced to two So,
1t 15 the utmost possible convenience
which can be provided there, and 1if
it 18 reduced to one, then that dis-
tinction which is basic and which is
provided under the agreement goes
away

There 15 a compulsory area and a
non-compulsory area, and the basic
difference between the two 1s this
that in the non-compulsory area the
consumers cannot ask 5o freely and
with that freedom with which they
can ask for electricity in the com-
pulsory area Therefore I maintain
that according to the contract which
1s embodied 1n the lhicence 1t has to
be continued m this way So the
number has been reduced from six
to two, and 1t 1s never too difficult
to find out

Shri Supakar. What about the
distinction between clause VI and
clause VII? That way my point

Shri Hathi: May ] reply to that,
Sir, regarding the distinction between
clause 6 and clause 7 Clause 6
actually answers the point raised by
the hon Member there He wanted
to know 1f there 13 any provision un-
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der whch, where the mains are laid
down, even one person can apply
and the licensee 1s obliged to do at

Clause VI of the Schedule says

Where after distributing mams have
been la:d down under the provisions
of clause IV or clause V and the sup-
ply of energy through those mams or
any of them has commenced, a requi-
sition 1s made by the owner or occu-
pler’—please note, it 18 the singular
number—“of any premises situate
within the area of supply requring
the hcensee to supply energy for such
premises, the licensee shall, within one
month from the making of the requisi-
tion” supply the energy

That 1s, where the mains have actu-
ally been laid, any one persons can do
it, because that 1s the compulsory ares
where the Licensee 1s required to com-
plete his work and lay down the maing
within two years The other area sug-
gested was voluntary where he 1s not
obliged to lay down the mams It
may be ten miles beyond the populat-
ed ares, where 1t 1s not obligatory for
him. If a man wants 1t in an area not
included in the licence, then only this
question comes

The distinction between clause 7
and clause 6 1s this In clause 7 what
1s provided 1s that where a new man
or a new line 1s going to be laid, the
lLicensee will give a notice and say “if
anybody wants let him apply, we shall
lay the mams” It 1s not a question
after the mains have been laid down
It 1s while they are bemg lad This
18 after 1t has been laid That 1s the
distinction

iy gy wx - areg fafrex
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‘?nh Mebammad Ibrakim: No; not
a

RApmew:ggRNwHy:

Where after distributing maing have
been laid down under the provisions of
clause IV or clause V, when any con-
sumer spplies, he will have to give an
undertaking—“withuin fourteen days
after the service on him by the licen-
see of & notice in writing in this behalf,
he tenders to the licensee a written
contract, in a form approved by the
State Government, duly executed and
with sufficient security, binding him-
self to take a supply of energy for
not less than two years to such amount
as will produce, at current rates charg-
ed by the licensee, a reascnable
return—-now 15 per cent.

W & U fay a;w F sl

farsmiagorww o L &
sl ofer &, Y sw cfar oY
g 1Y 9Tz Y ot W & o e v
X &% oft duy & & quverrar § v SRRl
dawfrfi g1 Yy o

wE:
Clause §

“Where, after the expiration of
two years and six months from the
commencement of the Lcence, &
requisition is made by six or more
owners or occupiers of premises in
or upon any street or part of a
street within the area of supply—

Not area of compulsory supply. It s
only “withun the area of supply”

™ & w1 N worerr ofrgr w1 for

a2

Mr. Deputy-Speaker: Area of sup-
ply is imnterpreted by the Minister hke
that

Shri Hathi: The difficulty s, rule
18 (d) mentions what 1s compulsory
The rules made under the Act deal
with it

* Shrl Namidlr ' Bharacha: ‘Ares of
supply’ has been defined *

AUGUST 8, 199 Dowry Prohidbition BIl 88

pir. Deputy-Speaker: Yes; that has
beed defined,

§ shall now put all the amendments
to the vote of the

Amendments Nos. 28, 28, 13, 14 and 32
were put and negatived.
pr. Deputy-Speaker: The question
1s;
“That clause 40 stand part of the
Bill”

The motion was adopted.
Clause 40 was added to the Bill.
Clause 41 was acdded to the Bill.
pr. Deputy-Speaker: The question

.
“That clause 1, the Enacting

formula and the Title stand part
o the Bill”

The motion was adopted.

clwuse 1, Enacting Formula and the
Tstle were added to the Bill

ébri Hathi: I move:
“That the Bill, as amended, be
p”sed ”
pir. Deputy-Speaker: The question
18-
“That the Bill, as amended, be
passed ”n
The motion was adopted.

15 45 hrs.
DOWRY PROHIBITION BILL

ohe Minister of Law (8hri A. K,
Sep): Mr Deputv-Spesker Sir, [
beg t0 move

“That the Bill to prolubit  the
gVIng or taking of dowry, be Yee
gerred to a Joint Committee of the
Houses consisting of 45 members;
30 from thuis House, namely:—Shri
J. M Mohamed lmam, Dr. X
Atchamamba, Shr Niberan Chan

ara Lasker, Shri Opkar Lal; Shrl
,,ma Jayaben Vajuybhai Shah, Shr
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Balkrishns Wasnik, Shri Ram

Devi, Shri Sinhasan Singh, Shri-
mati Uma Nehru, Shri J. B. 8. Bist,
8hri Hifzur Rahman, Shrimati
Renuka Ray, Shri Tekur Subrah-
manyam, Dr. M V. Gangadhara
8iva, Shri V, Eacharan, Shrimati
8ahodra Bai Rai, Pandit Babu lLal
Tiwari, Shri 8. R. Arumugham,
Shri Radha Charen Sharma, Shri
R. M. Hajarnavis, Shrimati Renu
Chakravartty, Shri P. T. Punnoose,
Shri Subiman Ghose, Shri Uttam-
rao L. Patil, Shri Braj Raj Singh,
Shri Ignace Beck, Shrimati Khush-
waqt Rai—] am sorry—

Shri Braj Raj Singh (Ferozabad):
Is it a Committee of Shrimatis?

Skri A. K, Sen: I am very sorry

Shri Khushwaqt Rai and Shn
Ascka K. Sen, and 15 members from
Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee, the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make a
report to this House by the end of
the first week of the next session;

that 1n other respects the Rules
of Procedure of this House relating
to Parliamentary Committees will
apply with such variations and
modifications as the Speaker may
make; and

that thus House recommends to
Rajya Sabha that Rajya Sebha do
join the said Joint Commuttee and
communicate to thus House the
names of Members to be appointed
by Rajya Sabhu to the Joint Com-
mittee "

This Biil was introduced in the last
session. Hon, Members are well
aware of the circumstances under
Which this ‘Bil! hax been introduced
~Sad ir Sought to Be passed.’ Apart
- (Woin veriodd adwurances given by the
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Government from time to time, pub-
lic opinion, by and large, has been
insisting for many, many years that a
Bill of this nature be at least intro-
duced and passed, go that the law of
this country condemns a practice
which is not only antequated, but
may be described as pernicious, a
system which has caused umtold
suffering in the past and still conti-
nues to subject to suffering a large
number of impoverished people who
find it impossible to marry their
daughters to suitable bridegrooms
unless the proper price may be paid
by them.

It 15 not necessary to deal with the
history or try to analyse the causes
which have led to this pernicious
social evil. It is enough to take note
of it as an evil which needs complete
eradication. I do not claim at all that
a law passed by this Parliament
would completely eradicate this evil
In fact, law never does - eradicate
evils. It is the social conscience of
the people which ultimately sanctions
the prevention of crimes and evils
The law only expresses that social
conscience. We are only taking the
first step, namely, express in no
equivocal terms the conscience of
people which regards this practice
pernicious and which regards it as
evil. I can tell you, Sir, that
the introduction of this Bill, I do
remember how many hundreds
letters of congratulation I have
sonally received apparently from
ple who have been feeling the oppres-
sion of this system. Coming from the
part of the country where I come
from, I can testify myself how espe~
cially the poorer sections and the
middle class have suffered in the past
and are still suffering when their
girls come of age and they have to
find suitable bridegrooms for them

I

s

It 38 true that a system which pro-
vides for parents’ finding out bride-~
grooms for their daughters naturally
supplies the cause for such a sy:tem

. Byt 1 cannot see in the near

betantial 2 that,
sul relaxstion o m—

tice 't am not very much
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myself of a jarge-scale freedom to
daughters to find bridegrooms for
themselves, but whatever my per-
sonal feelings may be, taking into
account all the social circumstances
which confront us, we oan foresee
quite a Jong period ©of time to elapse
before this obligation of perents to
find bridegrooms for their daughters
can see an end.

Therefore, so long as this obligation
lasts, the price that this obligstion
necessarily involves becomes felf by
those people from whom the price is
demanded, and it is for those that
this Bill is meant, to relieve their
suflering, a suffering from a system
which I do not think anybody here or
outside would be prepared to support.

of a Jarge number of ladies and saw

ment of meh‘g Jegislation.

All of us know that child marriage
as such has been prohibited a long,
long time ago, and yet, unfortunately,
they take place every day.

8hri Raghubir Sabat (Budaun) In

Shri A. K. Sea: In towns too Let
us not be so proud of our towns. I
have seen marriages being per-
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robbers are not encouraged, and that
is the real enforcement, the real
sanction behind the Penal Code.
Same here as in other branches of
our legal system. The people must
determine for themselves that an evil
which the law has prohibited should
not be perpetrated and those who
seek to perpetrate it are punished we-
cording to the provisions laid down
in the law,

It 1s our duty, therefore, as I said,
our paramount duty, to express
through ourselves the social cons-
cience of the country which frowns
upon this evil, and we are actually
doing it now in proposing to pass this
law. About the enforcement of it, we
must build up solid public opinion
against this system, a public opinion
which will come forward to see that
the law is obeyed and that those who
infringe it are punished.

I am aware myself, and I have also
expressed it here and outside, that a
long time will elapse before this evil
1s completely eradicated by this law,
but this law will at least bring to the
forefront the rising public opinion of
this country against all evils, in this
particular case the evil of dowry. I
am therefore proposing that the
House should pass this Bill as an ex-
pression of a solemin duty we have to
perform in the matter of social re-
forms, in expressing the vvice of the
people in unmistakable terms against
evils which afilict our society
One of the evils we are trying
tackle today. Others we have
to tackle in the past, end there
be more which we will be called
to tackle in the future

fui.k

1 do not want to add very much,
think the Bill recommends itself.
recommendations for the Bill
writ large not only on the face of

113



creation of a class of people
became desirable in the eyes of pros-
pective parents-in-lew. It is only
because or that class of people was
eagerly sought after by prospective
parents-in-law  that prices started
being demanded. -That privileged
class is fast disappearing. It will take
some more time for all such privi-
leges being destroyed, but so long as
they last, so long as other privileges
are attached to prospective bride-
grooms, this evil will continue unless
the law makes it illegal. Therefore, as
I said, the recommendation for the
B s writ large on the Bill itself,
in our society, in our history and in
the needs which have impelled us to
dring this legislation. I ¢herefore
submit that this motion may be pass-
ed,

Shri Narayanankntty Menon
{Mukandapuram): May I point out
to the hon. Law Minister that when
the Bill is passed and when it is noti-
‘fied that it comes into force, it will
affect certain communities in the
State of Kerala unless some conse-
quential Bills are introduced and
passed? Now that Parliament has
got jurisdiction over Kerala, may I
know whether the Government will
introduce those consequential Bills?

Mr. Deputy-Speaker: That can be
raised when we discuss the Bfll.

Shxt Narayanankutty
1 am just putting it to him.

Mr., Deputy-Speaker: Motion made:

“That the Bill to prohibit the
giving or taking of dowry, be refer-
red t0 a Joint Commitiee of the
Houses consisting of 45 members:
30 from this House, namely, Shri J.
M. Mohamed Imam, Dr. K. Atcha-
mamba, Shri Nibaran Chandra
Laskar, Shri Onkar lal, Shrimati
Jayaben Vajubhai Shah, Shri Bal-
krishna Wamik, Shri Ram Krishan
Gupw, Shri Mahendra Nath Singh,
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Shrimati Satyabhama Devi, Shri
Sinhasan Singh, Shrimati Uma
Nehru, Shri J. B. S. Bist, Shrl
Hifzur Rahman, Shrimati Renuks
Ray, Shri Tekur Subrahamanyan,
Dr. M. V. Gangadhara Siva, Shri V.
Eacharan, Shrimati Sahodra Bai
Rai, Pandit Babu Lal Tiwari, Shri
S. R. Arumugham, 8hri Radha
Charan Sharma, Shri R. M. Hajar-
navis, Shrimati Renu Chakravartty,
Shri P. T. Punnoose, Shri Subiman
Ghose, Shri Uttamrao L. Patil,
Shri Braj Raj Singh, Shri Ignace
Beck, Shri Khushwaqt Rai and
Shri Asoka K. Sen, and 15 members
from Rajya Sabha;

thas in order to comstitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make a
report to this House by the end of
the first week of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajys Shabha
do join the said Joint Committee
and communicate to this House
the names of Members to be
appointed by Rajya Ssbha to the
Joint Commit

Shrimati Parvathi Krishnan.

Shri Vajpayee (Balrampur): There
an amendment.

Mr. Deputy-Speaker: He may move

it,

Shri Vajpayee: I beg to move:

(1) “That the Bill be circulated
for the purpose of elickting
opinion thereon by the first day d '
the next gession.”
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Mr. Deputy-Bpeaker: Both the
motion and the amendment will be
discussed together. I will call him
after Shrimati Parvathi Krishnan.

Shrimati Parvathi Krishnan
(Colmbatore): I welcome this Bill
and 1 extend full support to it. The
only disappointing aspect that I felt
when the hon. Minister was speaking
was that he starts off with a sepse of
defeatism, he talks of the great difi.
culties that are going to be there, he
talks of how it is going to take a
very long time to educate public
opinion and a0 on,

As long ago as 1853, a Private
Member's Bill was introduced in this
House by my hon., friend Shrimati
Uma Nehru, and at that time what
did the Government say? They said:
give us time, we should not be too
hasty, we will bring a comprehensive
measure. Six years later, with great
difidence our Law Minister puts this
measure before us for discussion.

This is a most disappointing thing
because when he is there represent-
ing the Government to bring forward
a measure which js for jolting the
social conscience of our country, at
that time one would think that his
very speech should give the initial
jolt, rather than that he should start
off by throwing cold water, in the
manner in which he did. We know
and he himself said to begin with
that he had received hundreds of
letters of congratulations, messages
and so on, and having given us this
very happy information, he goes on to
be s0 gloomy about it.

16 hrs,

We are all aware of the fact that
there is going to be much opposition
to this Bil}, or to this Act when it is
passed, in this country, and equally
those of ug on this side of the House
are aware that much of the solid
opposition will be inspired from
among the ranks of the ruling party.
We have had the experience of that
oppomition im' Keralp, where it was
thosy .from amongst ithe 'ranks of the
Congress that opposed the: dowry.

. AUGUST 8, 1909

Mr. Deputy-Speaker: Because the
dowry question wag also there.

Shrimat! Parvathi Krishnan: It is
always very uncomfortable to be
Tehinded of one's misdeeds, and
therefore, no wonder we find the hon.
Member so sensitive even on a ques-
tion, jike prohibition of dowry. So,
YOy gee that the opposition has started
VeTy early.

_What are the points that the oppo-
sition ugually wields? One is that we
Mmusgt give our daughters someth'ng
to fa11 back upon, that dowry is what
Wwe give to the daughters so that they
£9 into the new household that they
enter, the father-in-law’s household,
With the social and economic status
that will enable them and help them
10 be respected there This is the
&rgument that is advanced, but what
sctyally happens in practice? In
Practice, once a girl with her dowry
£08s there, the dowry is snatched
8Why from her, and she really has
#bsolutely no claim to it at all. There
of cases or rather
of cases which one can
Qudte, where when & girl is widowed
4t a very early age, she is thrown
out g5, the streets, because there is no
one there to support her, and because
once the dowry which she brought has
E0Ne into the hands of the father-in.
laws neople, they have no further use
10 ner.> Theire: have -heen’ ceses - even
Wian the phrents have Mid to vescue
thelr  widlowed - déughters: * 1 ‘from
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maltreatment, and have had to take
them back into their houses, and
then, these widowed daughters in
many families have become drudges
even in their own houses, once their
mothers and their elders have died
Such cases are there in plenty.

The hon. Minister when he was
introducing the Bill, said that this
Bill was being introduced in order to
eradicate the suffering of impoverish-
ed people. 1 think these were the
words he used. Unfortunately, it is
not the impoversished people who
suffer because of the dowry system
It is more those who have got the
wherewithal, and who are able to give
the dowry; and I think the suffer.
ings, as far as the dowry system fis
concerned, and the evils of the
dowry system are there in every
section and every stratum of society,
more 30 where the dowry entails a
larger amount

Then, we also have the other
argument that 15 always being
advanced, the argument of religious
practices, the argument of our old
Hindu heritage, of our culture and
so on and so forth. This is one of the
favourite arguments to point out that
one should not interfere with the
sanctity of dowry. They do not care
at all about the sanctity of marr:age;
1t is sanctity of dowry that these
people usually talk about i seyron
and out of geason

Always, we find that reactivnary
sections, throughout history, whenever
they want to hold back the march of
progress, whenever they want to keep
up all traditions that help them to
remain in power, bring forward this
sort of arguments in trying to side-
track issuec

One cannot forget that a learned
judge, some years ago, in a judgment
in a casc about dowry, said iyese
words:

“When the hridegroom is bemng
fered as: a: marketable commo-
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dity, the high standards of the
scriptural marriages is ccntami.
nated by sordid considerations of
immediate monetary gain",

No more effective reply could bde
given to those who talk in terms of
the sanctity of dowry than these
telling words of a judge

Now, coming to the Bill itself, the
flist thing that I would like to draw
the attention of the House, and the
attention of those Members who sre
going into the Joint Committee, is
with regard to the definiuon. Not
being a lawyer myself, I am not sure
how far this definition will really
cover dowry or how far this defini-
tion will be such as to prevent the
misuse or prevent the contravention
of the giving of dowry by some
means or the other.

The deﬂnitxgn reads thus:

“In this Act, ‘dowry’ - means
any property or valuable security
given or agreed to be given to
one party to a marriage or to any
other person on behalf of such
party by the other party to the
marriage or by any other persan
on behalf of such other party
either at the marriage or before

or afier the marriage.”.

But I wonder whether this defini-
tion would cover whatever the father
wishes to give to his daughter, or
whatever a father is called upon to
give to his daughter at the time of
marriage by private agreement
between the parties, that 1s, the bride-
groom's family and the bride's
family For, here, he talks of one
party to the marriage giving to
another party to the marriage; I am
apprehensive whether there might not
be the danger of an understanding
that a certain amount should be
settled on the bride and later,
knowing as we do what the social
status of our women 1is today, know-
mg as we do the difficulties that
women have 4o fiide ‘In ¢’
whether that' will 'not’alteiwards
gotaway | from “her -By ‘Methody 3¢
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bullying Is this a water-tight
definition or not? Or should the
definitton be something more; should
the definition be more precise, and
more detailed in order to cover also
the possibility of gifts being given by
the father to the bride at the time of
marriage”

Then, in the same clause, the limit
that is set upon the dowry 18 Rs 2000
I feel that this 13 much too large a
figure, because in these days, we
know what a great deal of indebted-
ness 1S arising because of this system
of giving dowry People have to
borrow, they have to mortgage what-
ever little property they have, and
once the marriage 18 over, they find
that 1t takes years and years for
them to pay off these loans that they
took in order to pay the dowry

That :s why in  our country the
minute a daught.r 1s born, there 18 no
jubilation in a house, she i1s con-
sidered to be a liability whereas a
son is considered to be an asset Only
two days ago, I met a friend of mine
who happens to be the third child in
the famuly, and she is a daughter,
she 1s a girl She was telling me how
from her childhood onwards, one
story was being repeated to her all
the time by her mother, how when her
brother was born,—the first child,—
the grand-mother came with
scales and had the child
weighed 1n gold and presented her
mother with all that gold, when the
second child was born, it was a
daughter, and they received some
silver ornaments and so on When she
was born, as the third child, the
grand-parents were so disappointed
that they just sent a postcard, not even
a greetings telegram Now, this is
a very telling instance

Mr. Deputy-Speaker: By that time,
they might have lost that gold and
silver

Shrimati Parvathi Krishoan: No,
Sir, they had no dauhgter to give in
wmarrisge The first was only a son

AUGUST 9, 10800
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Be that as it may, the point is that
when a daughter is born, the first
thing that strikes the parents is: what
are we going to do about the dowry?
Therefore, 1 think this lmit should be
brought down. I would suggest to the
Members of the Joint Committee that
Rs 500 would be a far more reason-
able amount If parents do wish to
give their daughters ornaments,
because they like to see them dressed
up at the time of the marirage and
so on, there are all the years preced.
1ing the marnage and they can certain-
1y give their daughter these gifts even
after their marriage, but as part of
the marriage expenses, the jewellery,
clothing and 30 on at the time of the
marriage, the figure should be kept a»
Jow as possible, because only then
will 1t be possible to educate public
opinion and to see to 1t that people
do become conscious of the fact that
marriage expenses should be restricted
to the minimum

With regard to clause 3, I feel that
the fine of Rs 5,000 which has been
put down 18 rather exorbitant This
might be considered strange, opposing
the mstitution of dowry as I do, but
1 feel that 1t 1s not by these monetary
penalties that you are going to rouse
gocial conscience 1n this country,
much more are you going to rouse it
by sending them t{o jail, by seeing
that they are pointed out to society as
enemies of society because they
contribute to a custom and an fnsti-
tution that i« an evil m society It
18 not money penalty that 1s going to
rouse them, because those who have
money will say, ‘All right We pay the
fine and, at the same time, we do
this’ You may even have an agree-
ment, an nner understanding,
whereby the fine will be covered by
the amount that 13 decaided upon for
dowry

Therefore, 1t 15 a social penaity that
has to be inflicted on those who are
enemies of society and that s why I
do not think that this fine is going to
help in any significant way, on the
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other hand, it is the imprisonment that
is far more important and that is what
we should concentrate upon.

Now, I come to clauses 5 and 6.
Clause 5 says that any agreement for
the giving or taking of dowry shall
be void. Then clatuse 6 goes on to
create a loophole for contravention.
What are they told? They are told
that they should not receive dowry
sbove, as the Bill gstands today,
Rs. 2,000. Then they are told: “if you
receive & dowry above Rs. 2,000, you
have to go to jail, you have to pay a
fine; and make sure that that dowry
is finally transferred to the bride.”
This is the loophole thst you are
providing.

1618 hrs.
[{Sarx BARMAN 1n the Chair)

In clause 5, you say that the agree-
ment will be null and void. I think
according to section 65 of the Contract
Act, when an agreement is null and
void, whatever is paid acéording to
the agreement has to be paid back to
the person who paid it. I am not
clear about this. I would fike the Law
Minister to clarify this point.

Shri A. K. Sen: The hon lady
Member is perfect on that point.

Shrimati Parvathi Krishnan: I thank
him, But there is something that
really alarms me in regard to this
particular clause. As is usSual with
many of the measures, particularly
social reform measures, that are
brought forward by Government, my
experience has been that there are
tlways these loopholes which enable
people to contravene the law and get
off very lightly. Therefore, I feel that
this penalty ghould be much more.
This provision for contravention, this
loophole, must be looked into by the
Joint Committee. They should make
provision for avoiding any such
contingency.

Coming to the last point, in elsuse
3, the offence is made non-cognisable
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This means that Government gre
expecting the initiative for action to
come either from the aggrieved
parties or social reformers. They do
not want to take any responsibility on
themselves. They want to say: ‘We
have brought a social reform measyre.
We are a very progressive Govern.
ment. See what we have done. We
have bowed down to public opinion’.
But they do not want to go that one
step further and take on executive
responsibility for seeing that the law
is finally implemented. 1f it is left to
the aggrieved parties, if it is left ¢o
social reformers, I do not think it is
going to be quite so successful as it
would be it the executive authority
itself had to take cognisance of
breaches of this law, Therefore, I feel
that this offence should be made
cognisable and not left non-cogni-
sable.

These are really the points w
which I would ke to draw the
attention of the House ax far as this
Bill goes. In conclusion, I would
like to say that while the measure is
a very important one and will give a
fillip to the social reform
movement in this country—a
fillip to the eradication of one of the
worst social evils that has grown up
in our country—at the same time,
unless the women of our country are
given Dbasically equal status with
men in every sphere of life, you are
not going to be able to eradicate this
evil. It is no good being complacent
and saying, ‘Now we are having our
civil code. We have introduced one
measure after another’. We have om
the statuie-book today the Marriage
Act, the Succession Act and so on.
We have to go much faster than that.
Side by side with the social measures
that are undertaken, we will also have
to see that economically women are
enabled to have an independent
existence and not continue as they
are today, in the dependence that
they have been forced into.

As 1 seid, the ruling Party has e
particular responsibility in this
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eonnaction, because to every measure
of this type that is being brought
forward, opposition has come much
more from the side of the Congress
Benches than from the side of the
Opposition (Interruptions). That Is
why I would say that we should be
aware of this fact that the fight is
there not only outside Parliament,
not only against certain parties or
certain communal groups who may be
shouting in an organised manner, but
even inside the Congress Party itseif.
In the name of old customs which aze
a festering sore in our country, we
sre told that we should go very
slow. But it is very necessary, when
there is u festering sore, to have &
very quickx and major surgical opera-
tion. In this case, the surgical
operation needs the co-operation of all
parties and all sections The law
should operate in such a manner that
this co-operation can be mobilised and
thig evil can be eradicated.

The Minister himself has admitted
that it is not the Act that is going to
eradicate the custom but it is the
bullding up of sohd public opinion
that is going to root out this custom

Therefore, 1 hope that this Bill
when it emerges from the Joint Com-
mittee, will be a much improved
measure, particularly these loopholes
will be removed, and it will pave the
way for the eradication of the dowry
system

sfyermady  sala o, fom wraar
& spriora €Y &3 ag fadw v
% g wafeqa fer mav @, & Iwwr
e w@ § 1 vk o fadwafre
wafier T 791 1 A 7Y ;e EwT)
edw yar g ferd o wfrmo e af
wrehra ewty F arly - faprefy Sz
g cewr 3w guw & 1 quw fewlr
anigfg ¥ A srwnrwan
W T 7y O § 1wy g vt
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8Shei Tyagi (Dehra Dun): Boys will
go into black-market,
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8Shri Tyagl: I am opposed to this
Bill .

Some Hom. Members: Why?

Shri Tyagl: For the simple :eason
that these small measures .
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“In this Act, ‘dowry’ means any
property or valuable security given
or agreed to be given to ane party
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to s marriage or to any other per.
son on behalf of such party . .

Therefore, it is either that party or any
other cousin or anybody on behalf of
that party. For the sake of distinction
we may call it ‘party No. 1. Then it
says:

“ ... to be given to ome party
to a marriage or to any other per-
son on behalf of such party by the
other party 1o the marriage or by
any other person on behalf of such
other party . . .”

Therefore, it will be dowry only
when it is given to this party, say, for
instance, to the boy from the side of
the girl. If anything is given from
the side of the girl to the boy then
only it will be considered as dowry.
It must go from one party to the oppo-
site party to be called a dowry.

Pandit Thakur Das Bhargava: Party
to the marriage which can only mean
wife or husband and nobody else.

Shrl Tyagi: Of course, party to the
marriage; there is no doubt about that,
It means that either the daughter her-
self must give to the bridegroom or
anybody on her behalf must give to
the other party or anybody on behalf
of that party. There are two parties
in the marriage. If any person on
behalf of one party transfers money
to sny person on behalf of the other
party, that becomes a dowry. If two
parties are-not involved in the tran-
saction and a father gives something to
his daughter, that will not be a dowry.
That is what the law says. If you read
the provisions here you will find it to
be so. I want the lawyers to contra-
dict me; I am a layman. That is the
mezaning of the provisions here, as far
us I am able to make out, that dowry
will only come in when two parties
are involved. One party is the reci-
pient and the other party is the giver
of the dowry; either they can directly
conclude the transaction, the principal
parties themselves, or anybody on
behalf of one party can give some-
thing to any other person on behalf of
the other party, but it must puss from
one gide to the other. If the father

SRAVANA 14, 1081 (S4AKA)
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gives something to his daughter it will
not be a dowry.

According to this, Sir, where are we?
How is the dowry system going to be
stopped? Under this provision you
can give Rs. 5000, but the only condi-
tion is that you should not give it to
your son-in-law, you should give it
to your daughter. In that case it ia
all right I suggest, Sir, for God’s
sake do not come out with measures
which are a lmughing-stock before the
public. What will people think about
us, when we, Members of Parliamens,
pass such an Act which has no mean-
ing? Even the objective of the Bill is
not achieved by this wording.

Then there is something said about
presents. If the present exceeds
Rs. 2000, the father or the parents
concerned will immediately be sent to
jail for six months. Is that the man-
ner in which such a relationship
should be controlled? Marriage is the
only occasion in the country, in Indis,
where a house is happy, where every-
body is in his happy mood. It is on
that occasion that you want to bring
the bombshell of this law. What is all
this?

Then about the security and the
money. You can give any money to
anybody. For instance, you can give
a gift to anybody in the world but not
to one's own relation! That is what it
comes to. Then why not stop the gift
to others also? I can give any amounts
to anybody, gifts to anybody, but not
to my kith and kin! That is what it
comes to. I can understand that mar-
riages should not be performed or
subsist merely on the basis of ex-
change of money. That is objection-
uble to me. Wherever there is any
marriage, any agreement or settlement
between the two parties on the basis
of money being exchanged, I think
that is criminal. I can understand
that it should be stopped, but it wil-
ling offers are made, for instance, by
a father to his daughter, what is e
matter? For instance, I have no som.
If I have any money, to whom shall X
give it? Shall I give it to your sum
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for nothing? After all, some money
must go to my daughter. But you
send me to jail; because my daughter
was married and 1 gave her some
money I must go to jail. There must
be some limit on passing laws. I sug-
gest and I appeal to the Government
not to indulge in such small matters
because they are popular and because
there is demand for such measures.

Somehow or other, we seem to be
feminine-ridden. Somehow or other,
we have given so much hft to the
ladies that whenever any demand
comes from ladies we surrender to
them immedately, reason or no reason
That seems to be the law Whatever
their demand, that 15 considered to be
a reformist demand because the de-
mand is made by the ladies After all,
1 think it 1s all right that dowries go
to the ladies

In the circumstances, I request my
friends that they should not be impa-
tient. Such things can be brought
sbout by means of real education It
is wrong for the Law Minister to say
that a penal measure will be an educa-
tive measure. This 1s something con-
tradictory. It 1s a law of penalty and
a penal law, it is expected, will edu-
cate society, as if education 13 penal
and penal actions are educative
actions. This 1s something contradic-
tory which I cannot understand

1 therefore oppose the Bill. I suggest
we should not indulge in these
smaller matters Let us leave this
matter to society, and take up some
other serious affairs for the develop-
ment and progress of the country

18.58 hrn.

{SwrrmaTr RENU CHAKRAVARTTY in the
Chair]

Shrimati Manjuia Devi (Goalpara):
1 am very happy to welcome this Jong-
awaited Bill and I am happy to  see
that at least an opening is made for
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elicting public opinion and effort in
eradicating this social emil. Many
of our women's orgsnisations are
working in this fleld to remove ths
evil from our society. But they find
it an uphill task. When great
speakers like our hon friend 8hn
Tyagi are there, I am afraid it is rather
difficult for us to achieve our aum.

An Ron. Member: He spoke in a
lighter vein

Shrimat! Manjula Devi: Yes; now
1 do hope that the House will take
this matter in a serious way and see
that the tragedy of our soclety 1s
removed

I shall narrate to you a few unhappy
events in our society, when we try to
eradicate this evil from the midst of
Indians and raise the standards and
morale of the citizens of India and
Indian culture There was a marriage
party that came to perform the marr:-
age The father of the daughter was
unable to meet the demands of the
bridegioom's party As a result the
daughter, unable to face the insult to
her parents, put an end to her lLife by
committing suicide

Therc has been another such occur-
rence When the bridegroom's party
arrived and the relations were assem-
abled and the priest was waiting to
perform the ceremony the bridegroom
refused o arrive because he did not
get the required amount As a result
the bridegroom’s party returned and
the bride was left alone According to
the social custom, after the betrothal
is over, the bride becomes a vagdatta
and for her life she could not be
marned

There are many such occurrences
that are happening in our society.
There are also some girls whose stories
came to our notice, namely, that they
committed suicide to save the predi-
lection of their father because the
fathers had to sell the entire property
to give their daughters in marriage, All
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thiy tragedy of life could be avoided
it tius social evil could B& removed
and the system of dowry could be
eradicated from our midst

But the measure that we take
should be effective It should not be
Just fike the Sarada Act, a mere scrap
of paper The people should be rous-
ed to ¢o-operate with us This measure
should be a sort of opening to get the
co-operation of the people The pre
sent situation in India, especially the
economic situation 1s such that very
few can give the required amount
either for therr expenses for the marr:
age or as dowry for their daughters

Next, I come to stridhan Clause 2
oi Tne ™M says

In this Act dowry' means anv
property or valuable security given
or agreed to be given to one party
to a marriage or to any other person
on behalf of such party by the other
party to the marrage or by any
other person on behalf of such
other party either at the marmage
before or after the marnage as
consideration for the betrothal or
marnage of the said parties but does
not include’

(1) dower or mahar in the casc
of persons to whom the Muslim
Personal Law (Sharat) apphes

And then comes
which says

sub-clause (1)

“any presents made at the time of
the marnage to either party to the
marriage tn the form of ornaments,
clothes and other articles not ex-
ceeding two thousand rupees 1n
value in the aggregate”

For many people this Rs 2,000 itself
may be beyond their capacity to pay,
and 1n some cases 1t may be too lttle
This Bill should be made clear There
18 no clarifieation as 1t 1s In the Bihar
Bill there 13 a clear definftion It says

“stridhan or anv  other religious
obligations enjoined by the Mindu
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1aw or the personal law applicable
10 the parties”

17 hrs,

This should be incorporated after item
(nd In clause 2 I specially stress for
1ts Inclusion, because under the Hindu
Surcession Act, the daughters are
supPosed to get a part of the property
of the father It 1s just an eye-wash
In actual fact they don’t The father
has the option to give away the
property to hus sons by a will, be-
cause in India, there 1s partality to-
wards the sons The daughters do
not actually get any part of the
father’s property Hence, stridhan
chould not be included in this term
‘qowry Do U pruum ‘rvm e
Bipar Act which I have quoted should
b. added after stem (1) in clause 2

Mr Chawrman Does the hon Mem-
be; have much more to say”

whrimati Manjula Devi Yes

Mr Chairman She can continue to-
moTToWw

17 02 hrs.
+gOLANI ORES PRIVATE LIMITED

gir. Chairman: The House will
now take up the half an-hour discus-
sion on Bolanm Ores Private Limted
[ will fix the time Who are the
other Members apart from  Shri
Sukla who have intimated their mten-
tion to participate in this discussion?
1 s¢e none How much time does the
hor Mimister want?

The Minister of Steel, Mines and
Fu¢l (Sardar Swaran Singh) The
tip¢ may be divided half and half
15 minutes may be given for each

pMr Chalrman Shn  Shukla may
try to fimish 1n 12 minutes so that
some other Members may be permit-
ted to put questions if they so demre,
and then the hon Mnister can reply

:H_alt-m-haur duscussioh - T
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Shri Vidys Charan Shukla (Baloda
Bazar): Mr. Chairman, the Members
ot this House do not generally know
that whereag Government have made
arrangement for supply of iron ore
for two ateel plants in the public sec-
tor, in one of the steel plants, wviz.
Durgapur, the contract for supply of
iron ore has been given to a very
dominant foreign mining interest, in
complete digregard of our national
policy and national interest.

The supplies of iron ore to Durgs-
pur steel plant will be made by the
company known as Bolani Ores Private
Limited. 48-5 per cent of the shares of
this concern are owned by a company
known as the Orissa Mineral Develop-
ment Company, which is another name
for Bird and Company, Calcutta. The
Government of India have kept 50-8
per cent. of the shares, but the entire
financial and managerial control of
this concern, Bolani Ores Private Limi-
ted, has been given to Bird and Com-
pany as Secretaries and Treasurers of
this Company. We fail to understand
why departmental mining could not be
arranged in Durgapur on the same
pattern which has been arranged in
Bhilai and as it is being arranged in
Rourkela. When I enquired about the
reasons through the Reference Branch
of the Lok Sabha Secretariat, the
Ministry submitted two reasong for
giving the contract for supply of iron
ore to Bolani Ores (Private) Limited
fnstead of working it departmentally.
The first reason given was that in the
Gua region, from where supply is to
be derived by the Durgapur Steel
Plant, the private mining interests had
most of the mines in their hands. It
further says that the Gua region has
got practically inexhaustible reserves
of iorn ore both in quantity ag well as
in quality. The second reason given
is that the limited resources of the
Government already committed for
the development
Rajaura and Barsua in Rourkela and
Bhilai, it was considered desirable to
develop the minep in Bolani in colls-
boration with the existing irms. Now
what we cannot understand is that the
Gua reglon, 12 it has got practically in-

of the two mines
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sxhaustible resources of iron oves why
could not* the Government of Ipdia
take it up and develop the under-
developed area for supplies to the
Durgapur steel plant.

As you know, steel plants are vital
and they are strategic to our national
life and so none of thoss functions,
particularly the function of supplying
raw materials can be entrusted to any
private enterprise. That by itself will
defeat our policy of keeping all these
basic industries in the public sector.
This is being done so that the private
individuals and private companies have
no say in the running of these impor-
tant steel plant.

It was also envisaged in our Indus-
trial Policy Resolution that in future
all major mining in iron ore, Schedule
A minerals, will be done entirely in
the public sector and no mining pro-
ject will be given to the private hands.
But in utter disregard to the declared
policy of the Government this mining
in the Gua region has been given to
Bolani Ores (Private) Limited, where
only a nominal and symbolical con-
trol has been retained by the Govern-
ment, and in fact the whole thing is
operated and run by a British mining
company here.

The argument about the limited
resources of the Government do not
appeal and we do not see any reason
in it, because the iron ore areas of
Bhilai are being run by the Govern-
ment by help of the raising contrac-
tors. These raising contractors are
more or less labour contractors who
supply unskilled as well as  skilled
labourers for the running of mines,
whereas the control of the mines is
completely in the hands of the plant
authorities. They put up the machi-
nery and they suprvise the running of
the mines whereas the day to day
operations and the supply of skilled
and unskilled labourers is done by the
raising contractors who are paid at
some rates. The same laudable practice
could have been followed in the Gua
region also. But we do not know the
reason why it was diacarded -and
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& completely new private company
was formed for supplying irom ore to
Durgapur.

Another thing which I would like
the Minister to clarify is this. When
they were entering into the contract
with Bird and Company and the
Orissa Mineral Development Compnay
did they also try to negotiate with
other mining interests in the Gua
region and, if so, who were such major
companies who were operating the
iron ore mines in the Gua region with
whom the Ministry of Iron and Steel
conducted negotiationg before they
@nalized their arrangement with
Bird and Company for formation of
Bolani Ores (Private) Limited?

In Orissa, a3 the House might be
aware, there is one Orissa Mining
Corporation in which the Government
of India and the Government of Orissa
are equal partners. This company
could have very easily taken over the
work of producing iron ore for the
Durgapur steel works. I do not know
whether this company was ever appro-
ached or whether the Government of
Orissa was ever consulted about this
matter before the Government of
India finalised this arrangement with
Bird and Company for the formation
of Bolani Ores (Private) Limited

Now, finally I come to the question
of prices and the length of contract of
Bolani Ores (Private) Limited with
Durgapur Steel Plant. I would like
to know how the prices which have
been settled with Bolani Ores (Pri-
vate) Limited, compare with the
prices at which we are getting the
iron ore at Bhilai, that is, the per ton
price of iron ore at the pit mouth. 1
hope the hon. Minister will clarify
whether we have gained any advan-
tage by entering into an contract with
Bolani Ores (Private) Limited or
whether it could have been more
advantageous to work the iron ore
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Bird and Company to get the vital
supplies of raw irom ore for running
the Durgapur steel plants?

These are the only four points which
T want the hon. Minister to clarify
and 1 hope he will be able to satisty
us on this score.

Mr. Chairman: 1 have ived
request from Shri Panigrahi, that
should be allowed to speak, He
not given the intimation earlier and as
such 1 think the only thing that can
be done at this stage ig that he can
ask a few questions for clarification.
Then I will call upon the hon. Minister

to reply.

Shri Panigrahi (Puri): Mr. Chair-
man, 1 would like to be informed
about the following points by the hon.
Minister. Previous to the formation
of or entering into an agreement with
Onissa Minerals Development Com-
pany whether the Government of
India invested Rs, 5 lakhs or not and
started an Orissa Mining Corporation
in Onissa and whether it was not
started in the year 1856 whereas the
agreement with Orissa Minerals
Development Company was signed on
the 5th June, 1957. Prior to the agre-
ement with the Orissa Minerals Deve-
lopment Company on the 6th June,
}:;';;r, an 1dea of forming the National

eral Development Company was
also there and it had also been formed
to develop the area. I would also Mke
to know whether the iron ore deposits
in the Kiriburu area of Orissa are not
quite sufficient to meet the require-
ments of Durgapur for which the
Government of India have started this
National Mineral Company.

Eg,

With regard to the appointment of
Bird and Compeny as Secretary and
Treasurers, I would like to be infor-
ed by the hon. Minister as to what
made it necessary that they should be
appointed as Secretary and Treasurers
and what is the remuneration fer their
services. What the Government of
Indis is going to pay or is there any-
thing in that agreement to that effect?



87 Bolani Ores

[Shri Panigrahi)

1 was going through the articles of
association It reslly covers a wide
field than what we are given to under-
stand The Bolani Ores (Private)
Lamited has about 41 objects I do
not want to enumerate all that, but it
goes against the very industrial policy
of the Government of India How 1s
it possible that the Government has
gone 1nto an agreement with this
Orissa Mineral  Development Com-
pany?

Sardar Swaran Singh: He 1s con-
verting the questions into a speech

Shri Pamigrahi No, I am not con-
verting the guestions into a speech

Mr, Chairman. What 1s the part
cular 1ssue in which he finds that the
industrial poliey 1s subverted” He may
ask that particular question

Shri Panigrahi This companv has
been formed with the object of pur
chasing ships and purchasing boats
and with the object of running differ-
ent industries How 1s it that Gov-
ernment can enter mnto an agreement
with the Orissa Mineral Development
Company with the sole object of sup-
plying 1mvon ore to Durgapu but
covering all aspects of industrial
activity? How can Government go
into partnership with an 1ndividual
company, that 1s Bird & Company
which 1s very famous and whose cap:-
tal 1s owned by British interests” So
my apprehension 1s whether 1t 1s
true that the British financial interests
have prevailed upon the Government
of India to go into partnerstup with
the Onssa Mineral Development
Company so0 as to supply iron ore
to Durgapur 1 think this apprehcn-
sion should be cleared

Mr. Chzirman: Is i1t your point that
it is not only on tms particular point
of supplying ore to Durgapur but it
is a much more comprehensive agree-
ment which covers many other as-
pects of industrialisation?
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Shri Pauigeahi: Exactly 0. And
when it covers a wide scope of acti-
vities 1n the industrial sector I want
to know how Parlinment was not ocon-
sulted

Shri Supakar: May I know when
this Bird & Company got the lease of
this area and what 15 the period of
their lease?

Shri T. B. Vittal Rao {Khammam)
And the extent of lease

Shri Supakar: The area and the
period of lease

Sardar Swaran Singh: Mr Chair-
man, there 18 really not much to
reply, because the points that have
been raised have come up before this
honourable House on two earlier
oceasions once in April when the hon
Member from Orissa, Shri1 Panigrahi,
tabled a starred question, and this
morning again in reply to supplemen-
taries to a starred question when I
threw some hght on this Bolani Ores
Lamated

In the first place 1t will not be
correct to say that Bolani Ores 1s in
any way a British concern The cons-
titution of 1t 1s quite clear Govern-
ment own a majority share, that 1s
50 5 per cent, and the Orissa Mineral
Development Company own 49 5 per
cent According to the information
iIn m) possession the Orissa Mineral
Development Compdny 1s an  Indian
company, incorporated in India, and
I think the majority of the shares in
the Orissa Mineral Development
Company are owned by Indians
Therefore the basic thing which 1s
the subject matter of this controversy
does not appear to be correct.

Shri Panigrahi. May I just correct
him?

Shri Vidya Charan Shukla: Bird &
Company are the managing agents

Sardar Swaran Singh So, all that
1t boils down to 1s this, namely, for
this joint venture, in which Govern-
ment hold a majority of shares and
in the mnonty part also the majo-
rity of the shares 15 owned by Indian
nationals, why bhas the mansging
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agency been given to Bird & Com-
pany.

Mr., Chaleman: The pomt whuch
the hon. Member made was that the
majority of sheres are held by Bird &
Company which is the managing
agency, and their contention 1s that
the majority of the shares in Bird &
Company are foreign

Sardar Swaran Singh: That Mr
Chairman, 15 not correct factually,
because 1n the Orissa Mineral Deve-
lopment Corporation the majonty of
shares are not owned by Bird & Com-
pany.

Shri Panigrahi: They are owned

Sardar Swaran Singh: When you
check up the register you will find
that you are not correct

The point, therefore, 1s, for this
venture, as you have rightly pomnted
out, why has the managing agency
been given to Bird & Company And
the objection 1s that this bemg a
foreign company, in the sense that
the majority of the shareholders in
Bird & Company may be foreigners,
why has the managing agency for this
Holan1 Ores been given to them.

So far as this aspects of the matter
18 concerned, 1n a venture where the
majority 1s owned by Government
and only a minority is owned by the
other party, and where out of the five
directors two are appointed by the
Government, two by the Orissa Mine-
ral Development Company and the
Chairman also i1s appomnted by the
Government—though after consulting
the other partner—— we cannot say
that the structure of the company 1s
In any way Wrong or erroneous, or
that the interests of the Government
have not been sufficiently safeguard-
ed That cannot be an objection
ageainst this,

Other points have been raised that
there are other companies, and in this
particular connection, mention hess
been made that the Orissa Mining
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Corporation which is a joint venture

of the Government of India and the

Onssa Government to the tune of 50

per cent each, and it has been asked

why has this work not been entrusted

to the Orissa Mining Cerporation? 1

hope the Orissa Minuing Corporation 1s

developing and would be able to raise

more iron ore, because our require-

ments not only for this Plan, but for

the next Plan are lLikely to be gquite

considerable and the Omnssa Mining

Corporation will have enough to do

During the last year, 1958, the Orissa

Mming Corporation was able to rase
about 47,450 tons in the whole of the
year. All this was sold to the S, T. C

for the purpose of export. They are
working 1n two or three mmes Let
us hope that they work more. But,
the quantum of work that i3 requred
to be completed for the production of
iron ore for supply to Durgapur Steel
plant 1s much larger in quantum and
1s of a highly mechanised character.
1 am afraid, the Onissa Mining Cor-
poration, if they had been entrusted
wath this work, would have not founds
1t easy with their resources both of
men as well as equipment to handle
this work

Government have taken a very
deliberate decision to expand the pub-
hic sector so far as munming of iron ore
13 concerned. The House is fully
aware that for Bhila: we are deve-
loping the Rasjhara mines, highly
mechamised For Rourkela, Barsua
munes are developed, again highly
mechanised It 1s our intention that
Bolan: would also be highly mecha-
nised so that the requirements not
only of the existing capacity of Dur-
gapur, but in case of expansion, even
more might be supplied from Bolam
Besides these, as is known, the Kiri-
buru mine 1s being developed in the
public sector so that it may be able
to export 2 million tons annually and
for that a contract with Japan has
already been entered into. I am
mentioning this all to show that the
Government have not hesitated to
enter in this mining iron ore in the
public sector and to the maximum
extent all the resources that could be



amsociating others in the form of giv-
mg equity capital to others. There-
fore, in principle, there is nothing
wrong in entering into a parinership,

the majority ‘Therefore, the only
point which is objected to is the giv-
ing of managing agency to Bird &
Co I would lhke to say that
Bird & Co also an Indian com-
pany May be that its shares are
owned by outsiders I think, as a
matter of policy, we have not adopted
any such policy that there should be
any discrimination hetween one Indian
incorporated company as against an-
other We always talk of the
coming m of foreign capital in a
variety of directions, we are always
thinking in terms of incentives and
the like, the creation of a climate pro-
per for foreign investments etc Hence
in cases where there is participation
1n equity capital there should not be
any objection whatsoever

With regard to the giving of the

managing agency, this point was gone
into with great care

Shri Panigrahi: They have been
sppointed for 13 years

Sardar Swaran Singh: Pleasze wait
1 am coming to that point Why are
you impatient over a small thing?
You can be impatient about Kerala,
but not about iron ore

What I was trying to submit was
this. This firm has got experience in

ore, also entirely in the public sector,
if, with regard to the third, another
experiment was tried and a partner-
ship was entered into, and the ex-
perience, knowledge, know-how and
the managerial skill of a well-known
firm, a firm of repute who had func-
tioned in that area, who had expeni-
ence of work in that area, was taken,
there 1s nothing wrong in principle,
because we had been taking advantage
of such arrangements before also In
other directions also 1 think we cen-
not rule out the association of private
firms or private individuals with the
public sector, provided of course that
the terms are appropriate in entering
mnto arrangements or partnerships of
this type

A point was reised by Shr1 Vidya
Charan Shukla that in the mattter of
the supply of raw materials to steel
plants we should not tie ourselves
down to any foreign interest. I think
it 15 wrong to say that in this case
we are in any way trymng ourselves
to any foreign interest merely because
they happen to be the managers or
treasurers of this After all, even in
the board of directors Government
have got a predominant voice, and no
fear of any such thing need be enter-
tammed But I would also like to add
that this type of suspicion is not good,
because, to say that every little thing
that is required for the steel plan
should have nothing to do with



all the coal, I am afraid, as we
stand today, will not be available
Iyom State collieries. We will have

will be a very desirable thing if we
can evolve e picture where we are
not dependant for anything whatso-
ever on any foreign interest but I do
not suppose that we are particularly
isolationistg in our approach with re-
gerd to matters of this nature, and
we should not lose our confidence in
the ultimate capacity of any particular
project to produce results merely be-
cause of this 1dea that with regard to
the supply of this or that part we are
dependent upon a source which 18 not
entirely withm our control. I think
so far as the over-all regulation of
supply or the like in all these mat-
ters is concerned, Government 1s not
without authority or power, and no
such fear need be entertained on that
score.

Then, one or two questions were
put, about which I might hke to
clarify the position. It is true that
the Orissa Mining Corporation had
been started in 1956, and it is a part-
nership between the Government of
India and the Orissa State; but it was
considered that it will not be able to
undertake the highly mechanised form
of mining on thus scale; and, there-
fore, a separate company was floated
to undertake mining for this

So far as the Kiriburu deposits are
concerned, I have already said that
we are developing them in the public
sector for a different purpose, namely
that of export to Japan

‘Then, a question has been put as to
the necessity of Messrs. Bird & Co
being given the maneging agency and
the treasurership I have attempted
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to explain that with our hands full,
it was considered that their experi-
ence and their business acumen and
managerial capacity should be utilis-
ed. So far as the remuneration is
concerned, the terms were negotiated;
and Government were satisfied that
the terms were not in any way ome-
rous. It hag always to be remember-
ed that in the ultimate profits that
the Bolani ores produce, Government
will be entitled to more than half.
So far as the remuneration 1g concern-
ed, 1t 1s at the following rates, on the
net profits of the company. In respect
of each financial year of the company,
for services rendered by them as
secretaries and treasurers, the figures
are 7 per cent on the first Rs. 15
laxhs—that is, 7 per cent of the net
profits—8 per cent on the next Rs. 10
lakhs, and 5 per cent on the net
profits over Rs 25 lakhs

Then, another question was put
about the duration The imtial dura-
tion 15 for a period of fifteen years,
and, thereafter, it can again be nego-
tiated These points were gone info.
This remuneration that Govermment
have agreed to pay compares quite
favourably with remuneration that is
normally paid for similar services in
other spheres

Reference has been meaede by Shri
Panigrah: to the rather elaborate arti-
cles of association or the memoran-
dum which he says appears to be
covering a large number of things.
1 am afraid that on that score, I
share his concern. But 1t is not un-
usual for companies to put down a
Jarge number of things m their memo
randa or articles of association; se
we need not be frightened. The m-
tention 1s that thus is meant only for
this specific purpose, notwithstanding
the mention of any other things in
the articles of association If hon
Members try to scan some of the
memoranda or articles of assocation
of even our State undertakings, they
will see that they also try to cover a
large field; probably in the off chance
of some little thing coming within
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their scope and then in order not to
be dependent on any extranecus
source, by way of abundant precau-
tion, they give 1t in the form of a
particular item in the articles of
associstion, or in the memoranda. But
it is not the intention that this Bolani
Ores Private Ltd. would do anything
outside this. Nor is there any risk
either, because the Industries (Deve-
lopment and Regulation) Act can
always be used to stOp the industrial
activity m sny direction, if we do not
like. And Government being the
mejority pertner, there need not be
any fear on that score that they will
do anything which is not consistent
with the industrial policy

1 would like to assure the House
that there is no truth in the sugges-
tion that was made that any British
interests or like prevailed upon Gov-
ernment to enter into this arrange-
ment with Messrs, Bird & Co It
was consmidered, negotiated and discus-
sed purely on its own ments, and
Government came to the conclusion
that this was the best arrangement

So far as the area of lease 1s con-
cerned, I think it 1s about 14 square
miles or so; I am speaking from
memory; 1 have not got the exact
figure with me at the moment

About the period of lease also, !
mught say that it 1s the usual period
of leage which is permitted under the
Mineral Concession Rules. So, I
submit that there is nothing n this
about which the House need have any
fears whatsoever

The working of this company will
be watched with very great care and
control, and if there is

Mr. Chairman: But there 13 one
question which has been left, and that
#s the question of the price of the ore
to Durgapur and the price of the ores
to Rourkela and Bhila:.

Sardar Swaran Blagh: I am afraid
I have not really hesn able to lay my
fingers on that But it I may asay so,
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that is not very material bacause we,
the Government, are the majority
partner and on that score, we will get
more than half of whatever ia the
preofit geined.

As regards the price, I think it is
also mentioned, that it wjll not be
more than Rs. 15 or so. I think some
ceiling has been fixed but I am afraid
I cannot give any precise answer on
that, because I do not think any fixed
price as such has been mentioned
there—My colleague now tells me that
the price is likely to work out at less
than Rs 10 per ton I think it is
quite attractive

Shri Vidya Charan Shukia: Is
there no mention of the price m the
agreement concluded between the
Hindustan Steel (Private) Limited
and Bolani Ores (Private) Limited”

Sardar Swaran Singh: It is not at
all necessary because Government are
the part owners and that also in a
majority way I think 1t will not be
in the interest of Government to enter
into that kind of agreement, because
we can always control the profits
There 15 nothing to prevent us from
negotiating a price, and I am sure
that the interests of the steel plant
will be kept fully ;n view when nego-
tating the price.

Shri Vidya Charan Shukla: There
are one or two questions I have to

ask

Mr Chairman: I think we have al-
ready exceeded the time-limit,

Shri Vidya Charan Shukia: We wll
be very happy—we would not mind
at all—if the price 18 equal to what
we pay in the case of Bhilai. But
here the hon. Minister has not said
why a departure was made from the
carlier system of raising the iron ore
from the mines of Hindustan Steel(Pri~
vate) Limited through the contractor
system which they have followed in
Bhilai. Why they departed from this
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usual system and given over the
tmining operations to a completely new
concern?

Mr, Chairman: 1 think the hon.
Minister need not reply to that. He
has already said that Government
considered that the beat persons
available were Bird and Company
That, I think, is the only answer he

Prwvate Limited 818

can give. We need not press that
point any further. Also, we have
already exceeded the time-limit

17-38 hra,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 6, 1959/Sravena 15, 1981
(Saka)
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S.Q

No.
104

10§
106

107

108
109

11X

113
13

114

1158
116
iy
118

119

120

Sulfect CorumMns

Onmuuttee for Intemna-

1 Bconomic Growth. §33—3§
Oanpuhory Social Service §35—38
Delli Gurudwares Dis-

pute $38—qr

um deposits 1n
G}Enhrmr S41—43

Prohubition of “ Ganjs*'  $43—4S
State owned oil distnibu-
fon

546—49
Degree course in engin-
eenng and technology $49—52
Pool for scientists §82-—S4
Indian delegation to So-
viet Union §94—60
Central Public Health En-
gin Research Ins-
titute, Nagpur §61-62
Pipelne for Onl Refinenes
at Gauhats and Barsuni 56265
Coal in Kothagudam and
Tandur §65—67
Demand for steel by
Bombay §67-68
International  Develop-
ment Assocision 56869
Purchase of U P Zamundan
Abohiton  Bonds by
Bansras Hindu Uni-
versity §60—72
Bolan: iron ore munes §72—74

WRITTEN ANSWERS ro

QUESTIONS §74—660
S Q.
No
121 Investigation agmnst High
Government Officials $74-7$
122 Foreign exchange for Ha)
piignms 576
1233 Asansol Coal Mines $77
124 Swmudy tour of Governor,
Reserve Bank 577-78
125 Problems of oil industry $78-79
126 Common Police Reserve
force for Southern Zone 579
127 Re of the Election
ss10n s80-81
128 Quanaty of iron ore avail-
nb!eg Thirthamaia: area $81

QUESTIONS —contd.

3.0.

iy
129
130
131

t32
133

134
13§
136

137

138
139

140
141

142
143
144
145
146

147
148
149
150

152

13
154

Subyect

Resmns from cashew shell
hiquor

Secretanat  building for
Himachal Pradesh

Lafe Insurance Corpora-
tion

Calcutta stadium

Holidays and hours of
work 1n High Courts

Admussion nto Dells
Colleges

Indin school of mines,
Dhanbad

Amendment of Rules 4A
and 4B of Government
Servants Conduct Rules

New headquarters of Dellu
Municipsl Corpora
uon

Free and compulsory
pnmary education

Study of Yogic Practices
Central Sansknt Board

Re-organusation of ad-
muntstrative  set-up n
Himachal Pradesh

Re-orgamisation of De.hi
Police

Indian Art Exhibition at
Essen

Industrial Management
Pool

Grants to educational ins
tututions

Basic Education Liters-
ture Commuttee

Acrodrome st Chung
Electro-logging
Teachers in Delh:

Lafe Insurance Corpora-
tion

Fall \n standards of educa-
tion

Central Basic School 1n
Delhi

Hindi  Encyclopsedis

Hobby 'orhhopo m
universities

820

Corumns

[1}]
582-83

583-84
584

584-8s
s8s
$85-86

586-87

587

588
s8¢
s89

590
590
s91

$91-92

592-93

593-94
594
594
595

595-96
596

596-97
597

598-599
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS ~conud, QUESTIONS —contd.
UsQ. Subject CoLumns UsQ. Subject CoLunxs
No, No
139 T%ed“tn{l"f %geernm| toem I91 Itahan scholarships to
n lroyee‘ 599 Indian students 617-18
1 T 192 Mihtary personnel func-
160 Peél.(::n.zm Pux:‘:%me ax 599-600 tionirg outside India 618
161 Excavations in Punjab 600 ::3 i‘;‘;:}:' ::r’::”m Jayant 619
S1 enginecring
162 ll;:ldde . ;evenuc of Himachal lcﬂ;leges . 619—21
163 National Discipline Scheme 600-01 195 Al :ne:‘t’;:y Cgéx‘tl:.;l":g Ele- 621
164 Foreign mine owners 601-02 1 O1l dnlling n
car clm,bly
165 Anlgxcnt monuments In 9 and anodn 621-22
ombay 602 197 Corruption cases 62223
166 Chitorgarh Fort 602-03 198 Prisons 1n Himachal Pra-
167 stlnnry Engincening desh 623
crvices 6o3-04 199 Ergineerirg Services Fxa-
168 'l%t;leco Cu nauon in minauons 623-24
rissa 6o4 200 Retired officials 1n pnvate
169 Tramrg:fstecl ergizcers  605-06 firms 624-28
171 D1 aplinary action againsr 201 Legal Termuino ogy in Hinds 6as
Government Emplc yees 606 202 Grants to Punjab Um-
172 Landless Zumua< in In versity 625
pura 606-07 203 Chmuration of contract
173 Quarters in Zunua colories system in MES 625-26
n Tripura 607 204 Ol Industry 626—28
174 I“’I‘;:{“b“’c schools 1n 607-08 205 Silver production in India 628
17§ Bauc <chools in Delts 608-09 205 gi::f:ﬁ;:ggjtmnd Com- 628-29
176 Pclice Housirg Sclemes 609 207 Expenditure Tax Act 629
177 Livirg conditicns of urs-
versy students 609 208 ::e!netm Ramklet Canton- 630
8 Scholarst f tud
17 (.‘:r;:d ips for  studies 605-10 209 Whi'e cement 630
179 ‘Three vears degree course 210 Traming abroad 630-31
in Punjab . 610 211 Museums in Punba 631-32
180  Claims of persons mugrated 212 Polytechmcs in Punjab 632-32
from  Pakistan 610-11 213 Aud to educational insti-
181 Inchan students abroad 611 tutiors 1 Pumab 633
182 Indian High Commu sion, 214 Mmirg Institutes at Kotha-
U K 611-12 gudam end Gudur 634
183 Commutiee on Custems 215 Educated unemployment 1n
Procedures and Organi- Bombay 634-35
sations 612 216 Sultargan) finds 635
184 Audit of income-tax receipts 612-13 217 Ad to Yogashramas 63§
185 Report of the Social Welfare
Projects Team 613 218 M&m?:’ Seel:,t,h of wo- 635-36
186 India Security Press
’ Archacological museum,
# Conl G : o4 9  othal 636-37
187 t ommittee  on
Prohibition 614-1§ 220 V.E:v I;)cf‘:_; osmzle:;xoml War .
188 Water Supply in Delh 615 221 Grants for educational
189 Indian mir force accidents 615-16 nstitutions, Omssa 637-38
190 Educational tours of teachers 617 222 Steel re-rolirg mulls 638-39

142 (A1) LSD—10
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WRITTEN WERS ITTEN ANSWERS
QUESTI&?SS -eontd.m WR AN TO
QUESTIONS-—contd
UsQ Subject CorLumns UuseQ Subject CoLunsnn
Ne, No
323 Hindi and Englisk steno- 252 Engneerng College,
graphers 639-40 Gulburga 657
224 Contraband goods 640 253 L mestone Quarnes 1n
225 Fammine condiions 1n Purnapam 657
Tnpum 641 a54 Pensions 657-58
226 Mica 641-4 25s Talkad Temples 648
227 Nortliern Mineral Zonal ? 256 Small Savings Scheme 658—60
Counal 642-43 257 Construcuon of houses for
238 Works of Amur Khusro 642 Scheduled Castes 1n
229 Government servants under Delht 860
Manipur Admunistration 643-44 PAPERS LAID ON THE TABLE 673—79
230 Government officials going
abroad (1) Acopyofthe Actuary’s
231 Small Savings 644-45 ﬁ:r?:;‘ogno?. ‘the %'\::‘:el::
232 Dastnict Opium Officers, of the Life Insurance
Madhya Pradesh 645 Corporation of India
233 Volontary  force for I;I‘Lh:dlggl s vnll:_auan :f
Delhy 6‘6 the hiabilitics o the
a3¢ Mincral survey of I{uma- g:g);:t:‘cl: " x‘;:';:‘ th:nsdl::
chal Pradesh 646~47 sce 1on 29 of the Life Insur-
235 Indusrnal loars in Himachal ance Corporation Act, 1956
Pradesh >
c 547-48 2) A copy of a Stat
236 Os:e'n ;:‘salnrlmnmgB ukf.l:p’\llc ¢ )ngnrd;rpgy the til-"'ll;:é
in Bi er 648 contro programme  and
237 Deposits of tron ore in the flood  situation 1in
Andhra Pradesh 648 49 the country
238 Land acquaunon for o1l (3) A ccpy of cach «f the
dnliing i1n Punjab 650-5y f llhwing Notficauons
239 Judges of Punjab High under  sub section (1) of
Court 651 Sc;no;d 28 <l>t' 1;\{ Mines
an inerals (Regulation
Hoxslelhla'cl\r trnbal girls 1n and Devclopment) Act,
Weslth s .
341 Wealth Tax 6s1 (1) G S R No 357 dated
242 Report of the Commis- the 4th Apnl 1959
sioncx for Scheduled making cirtain amend-
Castes and Scheduled ments to the  Maincrals
Tnbes 652 Conservation  and  De-
243 TAS and IPS Offcers velopment Rules 1958
mn )ab 682
(5) G S R No 388 dated
244 Gauzetted holidays 652-53 the 4th Apnl, 1959
24s Extensions and re-
employments of Central ("'% G shpj No 729 dated
Government Officers 653-54 the 27th June, 1959
a46 Reserve Bank of India 654 (‘Lx)heG 3§1hR Iﬁt:“%z dated
y 1
247 Vacancies for Uppe. making ccnu; m:f’?
Division Clerks Posts ment to the Mneral
under the Central Sec-
retariat Cl h Conscrvation and Duvelop-
248 Defon c:m g erical s::O:me 654-5¢ ment Rules, 1958
ervices -
nisation L 655-56 “4) A copy of cach of the
2 Repeal £ following notifications,
$0 _;:I;:‘gno old lawsin 656 gnder 'Ub-“?lot':g (Z)Aﬁf
ection 3 of ¢ -
as5r Jhunua rehabilitauon 656 India Sesvices, Act 1951—



8as

[Damy Drgzsr)
PAPERS LAID ON THZ TABLG-—contd

PAPERS LAID ON THE TABLE—comd

®

()

G S R No 652dated
the 6th June, 1959 ma-
king certain  amend-
ments to the All  India
Services (Provident
Pund) Rules, 195§

() G S R No 6s3dated

the 6th June, 1959 ma-
king certain amendments
to the Induan Civil Ser-
vce Provdent PFund
Rules, 1942

(123) G S R No 654 dated

the 6th June, 1959 ma-
king ceriain amendments
to the Ind an C vil Ser-
Service (N >n-Buropean
Mrmbers) Provident
Fund Rules 1943

() G S R No 65sdated

the 6th Junc, 1959 ma-
king certain amendments
to the Secretary of States’
Services (General Provi-
dent Fund) Rules, 1943

G S R No 84s5dated
the 25th July, 1959 ma-
king ccriain amendment
to the Indian Adm ms-
trative  Service (Pay)
Rules, 1954

(vs) G S R No 846 dated

the 25th July, 1959 ma-

king certain further amen-
dment to the Indian
Police  Service (Pay)
Rules, 1954

(vn)G S R No 850 dated

the 25th July, 1959 ma-
king certain  further
amecdmennts to the All-
India Services (Provident
Fund) Rules, 1955,

(vis, G S R No 851 dated

the 25th July, 1959 ma-
king certain further am-
endments to the Indian
Civil Service  Provident
Fund Rules, 1942

(1x) G S R No 8%2 dated

the 25th Julv, 1959 ma-
king certain amendments
to the Secretarv of State
Services (General Pro-
vident Fund) Rules, 1943

(s; A copy of Notification

No 22/2/59— Delhidated
the 16th July, 19509,
under sub-scction (2)
of Section 479 of the

CoLumns

O]

¢))]

Delhi  Munmcipal Cor-

poration  Act, 1957

making certain amend-

ment to the Delh1 Mu-

nictpal Corporation

(Flcction of Councillors)

Rules, 1958, published,
1n Dclhi Gazette

A copv of Not'fication
N) GSR 592 dated
the 16th May, 1959,
under sub-section (2)
of Section 11 0of  the
Salaries and Allowances
of M misters Act, 1952,
making certain  further
amendments to the Ma-
nisters (Allowances,
Medical Treatment and
other Privileges) Rules,
1957

A copy of each of the
following  Notfications
under sub-section (4)
of Secctron 19 of the
Medicinal and  Toilet
Preparations (Excise
Duties) Act, 195$,
making certain further
amendments to the Me-
dicinal and Tolet
Preparatons (Excise Du-
ties) Rules, 1956

(1) G S R No €17dated

the 30th May, 1959

() GSR No 7s4 dated

the 4th July, 1959

(8) A copy of each of the fol-
lowing notificauons under
sub-section (4) of Section
43B of the Sea Customs
Act, 1878 —

) GSR No 519 dated

the 2nd May, 1959

() GSR No s20 dated

the 2nd Mav, 1959 mak-
ing certain further amend-
ment to the Customs
Duties Drawback (Brand
Rates) Rules, 1958

(m) GSR No 540 dated

the oth Mav, 1959 mak-
ing certain further amend-
ment to the Customs
Duties Drawback (Fixed
Rates) Rules, 1958

(sv) GSR No. 543 dated

the gth May, 1959

(v) GSR No 566 dated

the 16th May, 1959 .

826

CoLuMNS
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PAPERS LAID ON THE TABLE— contd. PAPERS LAID ON THE TABLE—cen.s

CoLumrs Corumanr
(®) GSR. No. 57 duted (ﬁ"m?'xs’n'ﬂo‘x?ssmk
() . 0. Y, -
16th M-y. 19519 mak- ng further amend-
further -nwnd ment to the Customs and
ment to the Central Excise  Duties

Duties anblck (lecd
Rates) Rules, 1958

(ug‘G .S.R, No. $68_dated
May, 1959

(o) G.S.R. No. 569 dated
the 16th May, 1959 mak-
g ocertmn amendment
to the Customs Duties
Drawback (Fixed Rates)
Rules, 1958 .

(sx) G.S.R. No. 570 duted
the 16th May, 1959 mak-
m; certain  amendment

the Customs Duties
anblck (Fixed Rates)
Rules, 1958

(s)as S.l}I ,&i’o 631 dl:id
1959 mak-
m;csemnun ﬁlyr’t}wrszmnd-
ment 10 the Customs
Duties Drswback (Gold
Jewellery) Rules, 1957

(x5) GS.R No. 622 dated
the 3oth May, 1959 mak-
ing certan further smend-
ment to the Customs
Dunies Drawback (Brand
Rates) Rules, 1958 and
Customs Duties Draw-
back (Fixed Rates) Rules,
1958

(x11) G.S.R No 626 dated
e 3oth May, 1959

(xw) G.S.R No 627 dated
the 3oth May, 1959 mak-
ing certain further amend-
ment to the Customs
Dutes Drawback (Fixed
Rates) Rules, 1958

A of ecach of the
@)dlo::: Nouﬂclnom

under sub-secton (4)

Section 438 of the Sea Cus-

toms Act, 1878 and Section
8 of the Central Excises and
t Act, 1944 i~

G.SR. No. s71 dated
® the 16th May, 1959 mak-
certan further amend-

nh:nt to the Customs and

Centred Excue  Dunes
Refund  (Fixed R.lm)
Rules, 1958 .

(m') G 3§t§ A:h. 629 ?:id
the 8y, 1959 -
ing certain further amend.
ment to the Customs and
Central  Excise Duties
Refund (Brand  Rates)
Rules, 1958 and Customs
and Central Excise Duties
Refund (Fixed Rates)
Rules, 1959

(w) G S R No. 630 dated
the 30th May, 1959 mak-
1ng certain further smend-
ment to the Customs and
Central Exase  Dutes
Refund (Fixed Rates)
Rules, 1958

(IO) A copy of Notificat:on No
G SR 875 dated the 24th
July, 1989, under sub-scc-
tion (3) of Section 28 of
the Representation of the
People Act, 1959, making
certain  further  amend-
mengs to the Represents-
ton of the People (Prepa-
ravon of Electoral m)
Rules, 1956

(11) A copy of the Report of
the Rchabilntation Finance
Admumstratson  for the half
g;x ended the 318t Decem-
1958, under mb-sccnon

(2) of secuon 18 of the R
habshitation Finance Ad-

mumstration Act, 1948

(xz) A copy of cach of the fol-
lowing papers under sub-
lecnon ?') of Section 639
of the Compames Adt,
1956 —~

{1) Report on the working
of the 'l‘npuxa State
Bank Limited dunng

the yesr ended the 31st

December, 1957
i) Directors’ Report wi
()Accwn of me Tﬂpun
Stste Bank Limited and
the Auditor’s for
the year ended the 31st
December, 1957 .
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PAPERS LAID ON THE TABLE—comd.

(1) Letter No. 1-Rep. II
s/s8 dated the sth
ahuary, 1949 from the
wwector of  Commerciul
Audit, New Dethi 1o the
Generat Manager, Tripura
State  Hank  Limuwed,

OPINIONS ON BILL LAID
ON THE TABLE .

A copy of Paper No I con-
wimng  opmons  on  the
Sikh Gurdwaras Bul which
was circulated for the por-
pose o chaung vpmon
thercon bf the 3oth Juls,
1959, wae Jaid on the Table,

STATEMENTS BY MINIS-
TERS . . .

(1) The Munnter of Tiansport
and Communications (Shi
S. K. Paul) made a state-
ment regarding the acciden.
10 Kalinga Airhnes’ Dakota
arcraft near Along in
N.E.F.A. on the 3rd Augu:t,
1959.

(2) The Deputy Minuster of
Finatice  (Shumati  Tar-
keshwari Sinhd) made a
statement  correcung  the
reply given on the 13ih
March, 1959 v a Supple-
mentars on Starred Question
No 1193 regarding Indus-
tial Finance Corporation

REPORT OF COMMITIEE

ON  PRIVALT MEMBLRS’
BILLS AN.) ReSOLUT-
IONS PRLOLENTLED .

Forty-sixth Report was presen-
ted

142 LSD—11.

CoLumns

680

680—82

683

830

PAPLRS LAID ON THE TABLE ~oud.

COLUMNS,

BILL PASSED . .

Further discussion  on the
motion to consider the
Indian Electricity (Amend-
ment} Mill, as reported by
the Jont Committee, con-
cluded.  After the clause-
by-clause  consideration,
the Bl was passed

MOTION TO RLFER TiIL
BILL TO TOINT COM-
MITTEh UN(DhR CONSI-
DERATIO . .

The Mimster of Law (Shn
A. K.Sen) moved that the
Dowry Prolubiuon  Bill
be referred to a Jaint Com-
mitted. The discussion
was not concluded.

HALF-AN-HOUR DIS-
CUSSION . . .

Shn Vidya Ch# an  Shukia
raised a half-un-hour dis-
cussion on pomnts sing .
out of the anwser given on
the 16th Apnl, 1959 to
Starred Question Nu 186%
regardin| Bolam Ores Pn-
vate Lid, .

The Minister of Steel, Mines
and Fuel (Sardar Swaran
Singh) replied to the debate.

AGENDA FOR THURSDAY,
AUGUST 6, 19:9;SRAVA-
NA/1s, 1881 (Sak<)

Further  discussior on  the
motion to refer the Dowry
Prolubiuva il  anl 1ts
adoptin and alse di cus-
sion on the Report of Life
Insurance Corporation .

683768

768—802

R02—818





